FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED
OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA
(Under Regulation 36A (1)of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |[Name of the corporate debtor along with PAN/ CIN/ LLP | Process Construction and Technical
No. : Services Private Limited
U29113MH2006PTC161487
2. | Address of the registered office Office No 8,9,10,11,1st Floor, Shree
Rambkrishna Niwas CHS Ltd, Plot 46
&47, Sector-40, Seawoods, Nerul-
West, Navi Mumbai, Thane,
3. |URL of website https://pctspvtltd.com/
4. |Details of place where majority of fixed assets are located |Navi Mumbai
5. |Installed capacity of main products/ services EPC Company
6. |Quantity and value of main products/ services sold in last| NA '
7. |Number of employees/ workmen 0
8. |Further details including last available financial statements | https://ibbi.gov.in/en/claims/claim-
(with schedules) of two years, lists of creditors, relevant process/U29113MH2006PTC161487
dates for subsequent events of the process are available at
URL:
9. |Eligibility for resolution applicants under-section 25(2)(h) | Interested parties can obtain required
of the Code is available at URL: information by sending email to:
ip.pcts@gmail.com
10. | Last date for receipt of expression of interest 11" October 2023
11.| Date of issue of provisional list of prospective resolution |21% October 2023
applicants N
12. | Last date for submission of objections to provisional list - |26™ October 2023
13.|Date of issue of final list of prospective resolution|30™ October 2023
applicants
14. | Date of issue of information memorandum, evaluation|1* November 2023
matrix and request
15. | Last date for submission of resolution plans 1%t December 2023
16.| Process email id to submit Expression of Interest ip.pcts@gmail.com
NSTRUCTION AND
gggﬁsls'cs»&E%E%ViCES PVT. LTD.
I/_MN CIRP
—4RP | RP
CA Sunil Kumar Kabra

IRP/ RP for M/s Process Construction and Technical Services Pvt Ltd.

IBBI Registration No.: IBBI/IPA-001/1P-P01011/2017-18/11662

301, 3rd Floor, Reegus Business Center, New Citylight Road,

) Above Mercedes-Benz Showroom, Bharthana-Vesu, Surat-395007

Date: 26" September 2023
Place: Surat



disna simaE am lﬂ pumol national bank

Sastra Division, Head Office, Plot Mo.4, Sector-10, Dwarka, New Delhi-110073
Duabe: 200042073
QRDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILFUL DEFAULTERS,
PURSUANT TO PROCEEMINGS CONDUCTED AT HEAD OFFICE ON 28,06, 2023
s Saptarishi Hatels Pvl, LEd. (R, 82,90 Crones)
C8: Hyderabad /Z8: Hyderabad
Date of NPA: 31.03.2017
Iy b of REI Masler Circutar no, DBR. No. CEDBC 2203016 00000 516 dated Judy 01, 2045
Ceamnittes for ldentifcation of Wiid Defaullers ssusd Show Cause Mobce (SCN] dated 16.06,2020 1
fod ooy peranns reentioning She goounds o the basis of whach ey are cdanfified = aitid Detaltens)
1. MUs SBaptariahi Hotels Pyt Lid. (Bommawer)
2, Shri Laxenl Narayana Shanma (Director cum Guarantor)
5. Shet Yashdeeg Sharma | Directar cum Guarantes)
4, Mg Sunita Sharma {Directar cum Guarankos)
§, WUz Maha Holef Projects P, Lid, (Corporate Guaramtor)
Wide ihe Show Cause Metice, the dhave-named parsord were given cpoariunity to make a representation, if
theyr 2o desine, do the Bank within 15 deys from receipt of netice, &5 bowhy they nat be classified as wilfil
defautiers. Theseatiar rapresaptston dated 14,10, 2020 was retahed agairet the SCN from the bomawar
The kenlification Committes afer due cansideration of the fects on record, ard repressntation datad
14902020 m its maeting hald on 09, 91.2021; chearved thal the above-named parsans had dafeubedin
payment! repayment abligabions to fie Bank and idantifiad themaswifuldalaubians on the folkrwing grounds:
Capacity to Pay
= Tha promalerguarandars have positive nal werth and thene dane dirsclors in other companias also like
Lanmi Marayan Sharma 15 ciraclor i Mis 5T Holals Pyl LI, MU's Hlitorl Palage Pl L, Mis Gore
Hibeds Venbures Pyl LS., Mis Maha Holel P Lid, and Mis Golden Jubiee Hobel Pyt Lid
« M5, Sunesta Sharms is having directorshipin Ms Tamaning Valley Tradeiinks Pl Lad., MS Core
Hebelts Ventures Pyt Lig; W Mahz Hotel Pt Led. & s Mzha Associatad Holels Pt Lid.
= 5h. Yeshddeen Sharmais having direclorshipa M5 Ehushi Investmentand Managemant Put Lid., Mis
Corg Hosals Vansuras Pyt Lbd, s Fiaha Hotel P, Lid. & Mis MaheAssocaled Holels Pri Lid.
o Az par certificabe by CAG P Rlao dabad 17.05.2017 ned worth of Shri Laxms Marayan Sharma and Shri
Yashduen Shamais Bs 11715 Crore and Rs. 155 Crons raspeciely
= This shiws 1hal pon-payment of bBank's dues & deliberabs and nspibe of havng goaod means @d nel
weirlh, 1he: bomoweriguarantarsilfulbydedaidted from payving e bank's dues
Diyersion of Funds:
As per G cerliicate dabed S0.05.2018, amount incumed- o planl & machinery s Fz48.5% Crore,
fumstire & Sxtune is RsAT 85 Crore, bt branch infarmed §hat on Bank's official wisi, nelther péant &
machiEny rarthe fmiturs & Sxhre have been dedivered whichis clearout evidence of dversionaf funds,
Accordingly, the entification Commities had issued Identificason andar on 15.11.2021 identifving the
above-named bormowar and drechors/quarantors as wilful defaulter. In its said order; the commiBae had
alsodinetlad thal tha above-named persans ana free Lo maks & weilten répreseantation agaires! the crtar of
[dantificaton Commiles, withi.a panod of 15 davs fom the dabe of receip! of oeder f 1he Review
Coarrenities headedioy theMD & CEC ol the Bank
Angrived by the Sentication Oader, regheseniation dated 13122021 were rodeved from Sh, Laxri
Marayan Sharra on behall of the suspended drectors of fhe comparate bemoaes @ corpanats
ouarariar I complance of direction of Review Cammiles dabed 2004, 3022 and as 8 measie of
natural justice. opporiunity of personal heanng bedore |dendfication. Commifles was provided 1o the
bonraver and its directors! guarardors on 15112022, However, the same was not attended by e
boirroawer of its redarled persons.
Identificaton Commilbes vide s [efler daled 22122022 infoemed borrower and &5 refaled Parties that
earigr idenlificalion Ordes dated 15112021 ssuad against Fem does nol suffar from any defect and e
rispresenlaton daled 1302 3021 15 being paced belore e Bevies Commitiae o consderation, The
represenlaon dated 13, 12,2021 wiss placed tefore the Reveew Commiiee
DELIBERATIONS OF THE REVIEW COMMITTEE
The Raview Commeties toak up the represantation for consideration and neted the conbention o the
rapresentors that their earlier sppealio Show Cause Mofcewas nol considerad.
T $he aborea contantion, the Review Commilles chsarsed that parlys statemand is npt comrect as thair
rapresentaion daled 141002020 against Show Cause Molica has propety bean-considensd by Fe
IkerBificaion Comimithes anciheseaiter identiication order dased 15112021 was Issued,
The representors have Rirher slated that Mis Saptarishi Hotels Provale Umited s Ciafra ity Lt enpaing
Comporate Insefency Resoliton Process vide WOLT, hyderabad orcer dated 08002021 and
miaratorium is in fonce, whichis applicable o baricas well,
The Review Committee cbesrvad that meraboium under BC is appicable to recovery pragesdings
inclodirg continuation of racawery suits ede againsl tha corporate-dabbar but the s2id maralorium = nal
applicable fo wifu! defaull procsadings. Furlher, the @m of Iealificationof Wikt Dedat ma borossl
Aerund % % dssemingte cradil infarmation pertaning % wilu! defullers lor cauliorirg banks and
fisancial irsftutions 5o 23 1o ensure that further bank Snance 15 not made: available to them, Henos,
parky's contention in the representaton is rataceepiable
Kesping in view the-above, the Review Commeize chearmd 1hat the parties hawve f&ied 1o ekt the
charga of Capecily bo Pay and Divarsion of Funds end therefone ana Eable to be declared as wilful
deifauiars.
DORDER OF THE REVEEW COMMITTEE FOR DECLARATION OF WILFUL DEFAULTERS:
The Raviaw Commilkea chaied by tha undersigned MO & CEC of lhe Bank and ha Directors of he Bank
s mmmiers, afier due consideration ol the abawe said facts and evadence an record in ils mesting Frekd
on 28032023 concuned with The arder of idenlification Cormmles and foured Ihal the Dormmeer and ils
directoral glarantons are responsible for above event(z) of withl defaull, wivch comstinge cogent
orounds) of being decfared &5 Wil Defaulter' in Serms of extant Bark quidelnes issued in
corsanance with the REA guidelinesaster Ciroular Mo DBR. Mo CIDBC 222018003 2015-18 dased
0107 2015 and declared Mis Saptarishi Hotels Pet Lid. (Borrewer), Shri Laxmd Harayan Sharma
{Director'Guarankor), Sh. Yashdeep Sharma (Director [ Guaramtor), Ms Sunita Sharma (Director
Guaranfor) and M's Maha Hotel Projects Pvt. Ltd {Corporate Guarantor] as Wiliul defaulters on
the grownds of " Capacity to pay" and " Diversion of Funds™,

PANKAL JOSHI SANJEEV KUMAR SINGHAL
{DIRECTOR MEMBER] (DIRECTOR-MEMBER}
ATUL KUMAR GOEL - [CHAIRPERSON)
MANAGING DIRECTOR & CHIEF EXECUTIVE OFFICER)

GAUTAM GLHA
(DIRECTOR MEMEER)

TUESDAY, SEPTEMBER 26,

2023
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Will ensure huge Cong
win in Rajasthan: Gehlot

A DAY AFTER Congress leader
Rahul Gandhi said there would
a “very close” contest in
Rajasthanin upcomingassem-
bly polls, Chief Minister Ashok
Gehlot on Monday asserted he
will ensure biggervictoryof the
party in the state than in Mad-

“He (Rahul Gandhi) has thrown
us a challenge and we accept it.
We will show him that
Rajasthan will surpass MP and
Chhattisgarh in the party’s vic-
tory,” Gehlot said. Gandhi said
that the Congress is certainly
winning Madhya Pradesh and

hya Pradesh and Chhattisgarh.

Chhattisgarh. — PTI

LLPIN: U29190MH1992PTC065241

Regd. Add: 133 Clover Centrecamp 7 Moledina Road Na Pune Mh 411001.

Sale of Asset of Corporate Debtor on Standalone basis under the Insolvency and Bank-
ruptcy Code, 2016 r/w IBBI (Liquidation Process) Regulations, 2016.
Date and Time of E-Auction: 30th October 2023 at 11:00 AM to 02:00 PM
(With the unlimited extension of 10 minutes each)

SG=U Uf AODUt Uf CUI pmatc DUbtUI Ul Stal |da:U| 1T bao;o by thU :;qu;datm GPIJU;I ItUd by thU HUII’b:
National Company Law Tribunal, Mumbai Bench vide order dated 03rd March 2023 in |.A. 2883 OH
2021 IN C.P.(IB) No. 3060 of 2019. The sale will be done by the undersigned through the E-auctiory
platform https:/leauctions.co.in (Linkstar Infosys Private Limited)
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Details of Assets | BIocli Price

Deposit Value

Earnest Money-incrementall | oress accusing it of outsourc-

| ing its decision-making to

ResidentiatHouse NoB-2&€-3 Mon-Castle
Survey No. 68/1,68/2, 68/3/1, 68/3/2a,68/4 E 4 £ 4 E §
68/5, 68/6, Utopia Co-op. Hsg. Soc. Wonawrie I 5,29,12,500.00 52,00,000.00 | 2,00,000.00
Taluka- Haveli,Pune area admeasuring 4150
Sq. Ft, in total. (‘Row House Property’)

tastdateof submissionof
Eligibility Documents in detail E-auction Process Document

| |
13thOctober2023before 05:00-P-M-imthe marmer mentioned] |

} $1. £ A +, £ | AZ4-O bt ANV 4A- DB - Dt 2NN
ITISPTLLUITUTASSTLS Ul FTUNT TTUTVOLIOUCT 2VUZ0 WU 2JUT VULLWUUCT 2ZUZV.

Corporate Debtor
-tastDate-for-submission-of—28th-October-2623

Earnest Money Deposit

o
30th-October2023-at-t1:-60-AMto 02:60PM

Bt e = A £
Udle alld e OF C=-AUCUOTT 101

qualified bidders

It}lllla (X bUlluIllUllb UI I.IIU >

1. E-Auction will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE
IS BASIS(Excluding the furnishing, fixtures and equipments, if any)” AND “NO RECOURSE
BASIS” as such sale is without any kind of warranties and indemnities through approved service
provider Linkstar Infosys Private Limited Contact person on behalf of E-Auction Agency (Linkstar):
Contact person: Mr. Dixit Prajapati Email id-admin@eauctions.co.in, Mobile No.: +91 9870099713
2. Documents shall be submitted to Liquidator through emait-and hard copy in the format prescribed
in the detailed E-auction Process Document on or before 13th October 2023 before 05:00 P.M
The bid form along with detailed terms & conditions of the complete E-auction process can be
downloaded from the website https://eauctions.co.in.
3. Itis clarified that this invitation purports to invite prospective bidders and does not create any
kind of binding obligation on the part of the Liquidator or the Company to effectuate the sale. The
Liquidator reserves the right to cancel or modify the process and/or not to accept and/or disqualify
any interested party / potential investor/bidder without assigning any reason and without any liability.
4. All the terms and conditions are to be mandatorily referred from the detailed E-Auction Process
Document, prior to submission of EMD and participation in the process. The Liquidator can be con-
tacted at lig.gooddayventures@gmail.com
CA Prashant Jain
Liquidator - Goodday Ventures India Private Limited
IBBI Reg. No: IBBI/IPA-001/IP-P01368/2018-2019/12131
Email ID: ipprashantjain@gmail.com; liq.gooddayventures@gmail.com
Correspondence Address: SSARVI Resolution Services LLP, B-610, BSEL Tech Park,
Sec. 30 A, Vashi, Navi Mumbai- 400 705

Date: 26.09.2023
Place: Navi Mumbai

Contact No: +91 9082607703 (Call on WhatsApp)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

dorel & Canara Bank

v mE

[

Goregach (East) Branch, Takshashila Plat Mo, 1, Samant Estate, Mear Sal Ye| Hoseal,
Goregaon East, BMumbai - 400063 Phone ; 26362805 [ 26860828,
Email ; cod?05E canarabank. com

DEMAMND MOTICE [SECTION 13(2)] TO BORROWER/ GUARANTOR/MORTGAGOR

Ref.CB:GOREI(E):HL-160001180031: Demand Motice: 2023  Date: 087082023
=
Mr. Jaikisan Shankar Ballal,
Clo. Shankar Ballal, Flat-Mo. 507, Bidg:. Mo, 03, Shresji lconic, Apate Wadi, Katrap
Mew Panval Highway Road. Mear Gaondevi Mardir, Badlapur Easi-421 503,
Maobile Mo, 207086855, BEETITEDIE
Dear Sir,
Sub: Motice isswed under Section 13(2) of the Securitisation & Reconstruction
of Financial &ssets & Enforcement of Security Interest fct, 2002,
That Sri. Jakizan Shankar Bafal [heseinafter rafermed to.as "the Borrowes™ ) has availed
credit facidity | faclibes sfated in the Schedulz & hereunder and has entered into the
security agresment's in favour of the secured creditar, While avading the sald financial
agsistance, voul have expressiy undertaken to repay the koan amownt’s in accardance
with the terms and conditians af the above mantioned agresments
Howewer, from March 2023, the cpesalion and conduct of the: said linancial
assistance § credit facilibes have become Ciregular. The books of accodnd
maintairgd by the secured assels shows thal the liability of the Barawes lawards
tive secured crediler as on datls amourds 1o Rs, 27,88,027.60 (Rupees Twanty
Saven Lakhs Eighty Eight Thousand Twenty Seven Paise Sixty only). the
dedails: of which ogeiher with future interest rate are stabed in Schedules C
hereundar. it is further stated that the Barrower/Guaranicr kaving failad to ksep up
with the terms of the abowe said agreement in clearing the dues of the secured
creditor within- the time given, and have been evasive in setifing the duss. The
aperation and conduct of the above said financial assisfance | credit facilityfies
fhaving come o a3 standstll and as a8 ecnseqguance of the default committed in
repayment of princlipal debd” iInstallment and Interest thereon, the secured creditor
was consirained to classity the debt as Non Performing Asset (NPA) as on 29th
June 2023 In accordance with the dirgctives/guidelnes relatng 1o - assel
clagsificaton gseed Dy the Reser'e Bank of india
Tha secured creditar through thas solice brngs o yous atlention hat the Bosrowes has
ladad and neglected o repay e said dues! oulstanding liabilities and hance hereby
dermand you under Section 1302 ol the Act, by issuing 1his nobice i discharge infull the
labditsas of the Borrower as staled in Schadulg G heraursdar o the sacwnad cradibor
wilhin G days from the date of raceipt of this notice. Further, itis brought to your nofice
that wou ara also liable to pay future interest at the rate of 920 % per annam together
with all cosls. charges. expenses and incidental expenses with respect o the
procesdings undertaken by the secured cradifor in necovarning s dues.
Flease take note of the fact that if wou fail to repay to the secured credidcr the aforesaid
qum of Ra, 2T 88,027 60 (Rupess Twenty Seven Lakha Elghty Elght Thousand
Twenty Seven Paise Sixty only), together with further interest &od ncidental
expenses and Gosts &5 stated above interms of this notice inder Section 1302 ) of the
Act, the secured credifor will exercize all or any of the nights defaded under sub-section
{42 andd (b) of Section 13, the extract of which.is glven here below to conviey the
Seriousness of hisissue:
T304 )= Iy cagae e Borowes Guarantor taiks to dischange liability in full within the geriod
spagified in sub-seclion (2), the satured credifor may take recourse bo one or mors of
1ha folmwing measures o recover his secured debt, namsly;
{a} Take possession of the secursd assels of the Borrowern'Guaranior including the
right to transfar by way of lease, assignment or sabe for realizing the secured sssat;
{b} Take ower the management of the business of the Borrower including the right ko
transfer by way of lease, assignmsent or sake for realizing the secured assat;
Frowvided that the right to transfer by way of lesss, assignment ar sale shall be
exercised only whers the substantial pan of the business of the Borrower is hedd as
gty far the debt:
Providad further that wiere the managemeant of whobe of the business or par of the
husiness s severable; the secured creditor shall fake over the ARG el of such
business of the borrower which is refatable fole security for the debl;
and under clher apphcable provizions of the said Act,
Your sterdion is mwiled o provisions ol sub-seclion (8) of Secton 13 of e Ack, in
s pech of time available, o redecm the secured assels
Yo are alzo pud on nolice thatin t@rms of sachian 13(13) the Borrmwen'Guaranion shall
not fransfer by way of 5ade, leass or olbwrwise he said secuded assaels defaisd in
scheduls B hersunder without abtaining writken consent of the securad creditor, fis
furttver brought to your nodice that any contravention of this statutory injunction’
restraint, as provided under the szid Act, iz an offerica and if for any reason, the
secured assets ars sofd or leased cut in the ordinany course of business, the sale
proceads orincome realized shall be deposited with the secured creditor. In this regard
v shall have tarender proper aceounts of such realization ' income
This notice of Demand s withowt pregudice toand shall not ke constnesd as walver of
any ofiver rghts or remedies which the secured creditar may have including further
demands for the sums found due and payable by you
This is withoul prejudics ta any alber righis avallable 1o the secured creditor under the
Actandiarany aliver 2w in farce
Plesse comply Swilh he dermand undés this notice and aveid all unpleasantness: In
case of Nan- compliance. further reedhe action will be resorled (o) holding you liakle
Tor all costs and conseguants.
DEMAMDMOTICE [SECTION 13(2]] Did. 20/06/2023 stands withdrawn

Thanking you
Sl
Yours faithfully,
Authorized Officer SCHEDULE -A
[Details of the credit facilityfies availed by the Borrower]
sl Loan Mo. Mature of Date of Amount
Ll | L LA
1. | 160001180031 | Houwsing Loan ZEAD2022 | Rs, 27 .00.000.00
SCHEDULE -B
[Details of security assets’)
sl Mame of Title
No. Movable helder
Immovable
Fiat No. 702, Tth Floor, A Wing, building known as | Jathlshan Ballal
Matoshrea Park, Survey Mo, 2 Hissa Mo. 3 and|
i Survay Mo.3. Hissa No. 3, Lying and being Situated |
: at Willage Joveli, Taluka Ambernath, District Thane,
SCHEDULE -C
[Betails of lability as on date]
=l Loan Mo. MNature of Lizbility With | Rate of Interest
MNo. Loan/Limit | Interest &s On
Date
| 1. [ 160001180031 Heusing Lean Fs. 8.20%
27.88.027 60

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

(Under Regulation 3641 kaf the Insalvency and Bankrupley Board of India
tinsohrency Resolulion Process for Corporate: Persons) Reguiations, 2016)

Urban Naxals running the
show, Cong bankrupt: PM

VIKAS PATHAK
& ANAND MOHAN J
Bhopal, September 25

DAYS AFTER PARLIAMENT
passed the women's reserva-

| tion Bill with near unanimity,
| Prime Minister Narendra Modi

on Mondayaccused the Oppo-

| sition of onlysupportingitdue

o “political compulsions”.
Laying the ground for the
BJP's campaign ahead of the

| Assemblyelectionsin Madhya

Pradesh, Modi launched an
all-outattackagainst the Con-

“Urban Naxals” and of “seek-
ing to end Sanatan (Dharma)”.

While the Constitution
(One Hundred and Twenty-

| Eighth Amendment) Bill,

2023,toprovide 33% reserva-

tion for women in Lok Sabha
| and State Assemblies, was
| passed unanimously in Rajya
| Sabha, only two AIMIM mem-
| bers opposed it in Lok Sabha.

Addressing a 'Karyakarta
Mahakumbh' in Bhopal to
mark the culmination of the
Jan Ashirwad Yatra, which
travelled through all 230
Assembly constituencies in
Madhya Pradesh and covered
over 10,000 kms, Modi cau-
tioned women not to be “mis-
led” by the Opposition's sup-
port for the Bill.

AIADMK

| ARUN JANARDHANAN

Chennai, September 25

RELEVANT PARTICULARS

1. | Mame of the corporate debior along Process Construction and Technical Services
with PANT CINLLF No, F'rnlate LHﬂllEd U?‘EI111MH2"!35F'TC1B1¢E~?

& | Aedress of the regrmernd éfice Office No 8,9.10, 11,14 Floor, Shree Ramizshna

Mewas CHS Lid, Flgh 48 847, Sectar=1id.

Soawcads, Merul-WWesl Naw Mumba,
Tr'-an& Maharaghtra. 4D

3 | URL of websile

4, | Datalls of place whare majority of flxed r.-'lufnbal
_|msselsamelocaled |
3. | Instaled capacity of man productsisenaces | EPG Company

6. | Quantify and valee of main producls! MA
senices sold in last Bnancisl year

7. . | Mumber of empi:rgaes: workmen f
8. | Further detals including last availzble htipsNibb gov.iner'clsnsicdaim-
financiz statements: (with schedues) process R T EAMAZI0EFTC 161487
af two y=ars, sk of cradilors, malevend
dates for subsequent evends of the
process are avaitable at URL

Interasted partias can chlain required
information by sending email to!

9. | Eligthility Tor resoh Jtion apolicants
under section 23(2K0) of the Code

. is vedable g1 URL: i pois@gmail com
0. | Lest date for receipt of expression 1" October 2023
| |ofindeesst |
11, | Date of issae of |:n:|'.-1'54-:|nal —_ M Eln;'-'.:n. ar 2023
progpacive restiabion apphcants
12, | Lasl date for submission of objclions | 267 Oclober 2023
|l provisional kst
13. | Bate of iszue of final kst of prospechve | 307 Oclober 2003
resolution appicants
14. | Diate of issue of information 17 Mowember 2023

memarandum, avaluation maing and
requast far resoldion plans bo

B 115 sl e e
15, | Last dae for subirissicn of escluon pars _.E:EE"*.'EI"E‘E'I el

16. | Process amail id b submit Exp’eﬁ::u:n ip.petsEgrail.com
of Interest
S\
A Sunfl Kumar Kabra
IRFHP for Mis Process Construction and Technical Services Pyt Lid.
BBl Registration Mo ! (BERIPA-00UER-PE1 011201 T- 1811862
Drabe: 26" Seplembar 2023 301, 37 Flowr, Reequs Business Cariler. Mew Citylight Road.
Place: Surat Albave Mercedes-Benz Showroom, Bhamhana-Vesy, Sieat-305007

BLS International Services Limited

Regd Office: G-4B-1, Extension Mohan Co-operative Indl. Estate,
Mathura Road, New Delhi - 110044

CIN: L51909DL1983PLC016907; Website: http://www.blsinternational.com

Email: compliance@blsinternational.net; Contact no. +91 11-45795002

NOTICE FOR THE EQUITY SHAREHOLDERS OF THE COMPANY

SUB.: TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION &
~ PROTECTION FUND

This notice is hereby given pursuant to the provisions of Section 124 and other applicable
provisions of the Companies Act, 2013 read with Rule 6 of the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 and amendments and
modifications made thereon, from time to time, ("the Rules") notified by the Ministry of Corporate
Affairs, that shares in respect of which dividend has been unpaid or unclaimed by the shareholders|
for seven consecutive years or more ("such shares") shall be transferred by the Company to the
DEMAT account of Investor Education and Protection Fund Authority ("IEPF Authority™).

Unclaimed or unpaid Interim dividend for the Financial Year 2016-17 shall be transferred by the
Company to the IEPF Authority within statutory period. Hence, all the underlying equity shares in
respect of which dividends are unpaid/unclaimed for the last seven consecutive years from the
Financial Year 2016-17, have to be transferred to the IEPF Authority as per the rules.

Complying with the requirements set out in the rules, the Company has already communicated to
the concerned shareholders individually through speed post, at their latest available address,
whose dividends are lying unclaimed since 2016-17 for the seven consecutive years or more and
whose equity shares are liable to be transferred to IEPF Authority under the said Rules for advising
themto claim the dividend expeditiously.

Shareholders who have not claimed their interim dividend for the year 2016-17 can claim thein
dividends from the Company or Company's Registrar and Share Transfer Agent (RTA) i.e. Beetal
Financial & Computer Services (P) Limited at 3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir, New Delhi- 110062, Tel. No.: 011-29961281/ 82, E-mail -
beetalrta@gmail.com on or before December 20, 2023, in order that such shares are nof
transferred by the Company to the IEPF Authority.

All the valid claim (complete in order of all documents) received in this regard till December 20,
2023 shall be dealt with by the Company according to applicable Laws/ Rules. In case no valid
claim has been made, the shares in respect of which dividends are lying unpaid/ unclaimed by
December 20, 2023; the Company shall be constrained, without any further notice, to transfer the
shares to the IEPF Authority pursuantto the IEPF Rules.

Further, in terms of Rule 6 (3) of the Rules, the Company has also uploaded the statement
containing full details of such shareholders and shares due for transfer to the IEPF Authority on its
website at www.blsinternational.net. Concerned shareholder(s) may please note that the details
uploaded by the Company on its website shall be deemed as adequate notice in respect of issue of
duplicate share certificate(s) by the Company for the purpose of transfer of physical shares to the
|EPF Authority.

Members are hereby informed that no claim shall lie against the Company in respect of unclaimed
dividend and shares including all benefits accruing on such shares, if any, transferred to the IEPF
Authority pursuant to the rules and same can be claimed back by them from the IEPF Authority by
following the procedure as prescribed in the rules.

In case of any queries/ clarification, the concerned members may contact the Company or its
Registrarand Share TransferAgent ("RTA") at the following addresses:

R

-l
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BLS International Services Limited
Regd. Office: G-4B-1 Extension,

Mohan Co-Operative Indl. Estate,
Mathura Road New Delhi- 110044
E-mail: compliance@blsinternational.net
Tel: +91-11-45795002

Beetal Financial & Computer Services (P) Limited
3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir,

New Delhi- 110062

E-mail:- beetalrta@gmail.com

Tel. No.: 011-29961281/ 82

For BLS International Services Limited
Sd/-

Dharak Mehta

Company Secretary & Nodal Officer
ICSI Membership No.: FCS12878

Place : New Delhi
Date : September 26. 2023
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THE AIADMK ON Monday

| announced the end of its

alliance with the BJP-led NDA,

| marking a significant shift in
| Tamil Nadu politics. It said it

would lead a separate front for
the 2024 Lok Sabha polls.
The end of the alliance was

| expected after the talks that an

ATADMK delegation held with

| the BJP’s national leadership in
| Delhion Sundaydid nothavean
| impact and the ruling party’s

senior leaders did not show an

PUBLIC NOTICE

‘We Dlsha O Goragandhl (Depsased)
{alzo koown as Dishia Ranjit Bijoar) and
Bharati D. Geragandhi (PAN Mo,
ACKPGTEMG) are holdmyg 20 shares
af Face Value Rs. 100/- in BOSCH
LIMITED ({formerty: Molor  Industiss
Company Limited) having it's registerad
aoffice at Hosur Road, adugodi,
Bangalore- S60030 in Folle GOHES4
bearing  Share Certificate Numbers
poot216e, ODOHSSTE, 00134862 and
DOZESTI0 walh distinetive numbers
from 801651 BO16BSS, 651341- 651345,
2920796- 2920800 and 3561404-
1561408,
| hereby give notice that the said Share
Carficatels) are lost and | have applied
t the Company for lssue of duplcaie
Share Cerliflcates and exchange of the
same wilth Face Value Rs, 10/-certificale
T publc s heraby warmed agains
purchasing or dealing in anyway with the
135l Share Carlificates.
The Company may Bsue duplicats Shans
Cerificates, if no abjection 5 received by
the Company within 30 days of the
pubbeation of this adveriserment, after
winich no clalen will be enleramed by the
Company in (hat behall

Sdi- BHARATI D. GORAGANDHI
Folia No. GHES4
Date:; ME0E2023

Flace; Mumbai

CLASSIFIEDS

OTHER

CLASSIFIEDS
CHANGE OF NAME

| Mohammed Isa Busheri
5/0 Rashid Abbas
Busheri R0 A 102
Esmeralda Apts 5t John
Baptist Road Bandra
West Mumbai
Maharashira 400050
have changed my name
to I5A Busheri.

GO 0S80 T0E-2

I, Kuldeepsingh
samundersingh
Chauhan 5/0
Samundersingh
Bhopalsingh Chauhan
H/o- BS04 Gini-
Sanskruti, Handewadi-
Road Shree-Ram Chowk
Hadapsar-Pune
Maharashira-411028,
have changed my minor
daughter’s name
MEERA CHALHAN to
HRIDHIMA CHAUHAN
agoed-9-Years.

040680 106-1
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Prime Minister Narendra Modi with Madhya Pradesh CM
Shivraj Singh Chouhan and othersin Bhopal on Monday. e

“The Congress and its new
ghamandiya alliance had a

very difficult time supporting
this Bill... The people in their

alliance are the ones who pre-

vented this law for 20 years...

They supported the women's
reservation Bill only because
of political compulsions,” he
said.

The Rashtriya Janata Dal
(RJD) and Samajwadi Party
(SP), which are part of the
Opposition's INDIA grouping,

were among those which had

opposed the Bill earlier, seek-
ing reservation within the

women's quota for SCs, STs
and OBCs.

“The moment they get an
opportunity, this ghamandiya
alliance is ready to betray the
mothers and sisters... Their
mentality hasn't changed. I
want to tell you one more
thing, they will play a new
game for sure...theywill try to
divide women's power. They
don't want women to unite.
Remember,these are the same
people who tried to stop
Droupadi Murmu, an Adivasi
woman, from becoming the
President, insulting her

formally ends ties

AIADMK generl secretary Edappadi K Palaniswami chairs a

meeting of chief club secretaries, district club secretaries
and club parliamentarians, in Chennai on Monday ANI

inclination to rein in state BJP
chief K Annamalai whose
remarks had widened the gap
between the two sides.

The end of the alliance
came as the AIADMK faces a
shrinking space in Dravidian
politicsand dealswith theloss
of minority votes in the last
two big elections.

Following a meeting in
Chennaion Monday,ATADMK
deputy general secretary KP
Munusamy said the unani-
mous decision was aresponse
to the BJP’s sustained attacks
on the party and its revered
leaders over the pastyear.

In its statement on social
media, the party used the
“#Nandri_meendum-
varaatheergal (Thank you,
never come back again)”
hashtag. “Under the leader-
ship of the respected party
General Secretary, ‘Revolu-
tionary Tamilar’, Edappadi K
Palaniswami, the meeting of
the main partyexecutives, dis-
trict party executives, party

parliamentary committee, leg-
islative members,whoreflected
the sentimentsand thoughts of
2 crore party followers, it has
beenunanimouslydecided that
ATADMK will exit from the
NDA starting today,” read the
statement.
AseniorAIADMK]leaderwho
attended the meeting said,“Fol-
lowing the lack of support from
the BJP’s national leadership,
and continuing attacks from
Annamalai, Palaniswami and
topleadersfound themselvesin
a precarious position. The
party’s leadership and cadres
felt humiliated, which led to a
unanimous decision to exit the
alliance.” The announcement
reflects the culmination of
growing frustrationswithinthe
ATADMK. Munusamy said the
BJPhas been attacking not only
the party’s ideals but also its
revered leaders such as the late
Jayalalithaa,C N Annadurai.The
tiesbetweenthe twosidesirrev-
ocably broke down after Anna-
malai’s comments about

repeatedly,” Modi said.

That the BJP is seeing
women’s reservation as a poll
plank was clear from the
optics of the rally. When Modi
came on the stage, amid
cheers from the crowd,
women from the state BJP unit
presented himagiant garland
to thank him for getting the
Bill passed.

“Our effort was to pave the
way for the prosperity of sis-
ters, enabling daughters to
stand on their own feet.

That's why I tell every
mother,sister,and daughter of
the country that no matter
how hard they (Opposition)
try, don't get influenced. We
have crossed a difficult path.It
is the auspicious beginning of
ameaningful change,”hesaid.

Exhorting voters to give a
decisive mandate to the BJP,
Modi said Madhya Pradesh
would once again become a
'BIMARU'state if the Congress
returned to power.

“Today, I want to tell the
people of our countryand the
people of Madhya Pradesh
something important. The
Congress has given away all
its decision-making power.
We are seeing that Congress
workers with their ears close
to the ground are sitting qui-
etly with locks on their
mouths,” Modi said.

with BJP

Annadurai, the state’s first chief
minister,in Madurai twoweeks
ago. Given that it has already
ceded the Dravidian politics
space to the DMK, these
remarkswereabridgetoo farfor
the AIADMK.

Thefirst signal that the party
was thinking about exiting the
NDA camelastweekwhen party
spokesperson D Jayakumar said
the alliance between the two
parties had ceased to exist.

Theresolve to end the tie-up
hardened as Annamalai said in
response to Jayakumar’s
remarks that while he respects
Annadurai’s legacy, he would
not accept Palaniswami as the
NDA leader in Tamil Nadu. Fol-
lowing this came the AIADMK
delegation’s quiet trip to Delhi.
But nothing came of it.

The AIADMK’s move will
haveasubstantialimpactonthe
dynamics of Tamil Nadu poli-
tics. The party will now have to
focus on reconsolidating its
position and reconnectingwith
its base, including minority
communities thatabandoned it
inthe 2019 parliamentaryelec-
tions and the 2021 Assembly
polls. The decision, however, is
notwithout itsrisks.

Two AIADMK leaders told
The Indian Express on Sunday
that almost a dozen former
ATADMK ministers and senior
leaders are facing FIRs and cor-
ruption charges under various
probe agencies, including cen-
tral bodies and the state Direc-
torate of Vigilance and Anti-Cor-
ruption (DVAC).

Cong sharpens OBC focus

down party ranks

MANOJ CG
New Delhi, September 25

THREE DAYS AGO, the Con-
gress leadership summoned
the heads of its state-level
OBCdepartmentsto Delhi for
a brainstorming session. The
signal to themwas clear.Apart
from “propagating the mes-
sage” that the party was now
speaking strongly for OBCs,
they have to compile district-
level data on OBC share in
terms of wealth and power —
like in agricultural land, gov-
ernment contracts, access to
credit from banks, representa-
tion in private educational
institutions and enterprise
development.

This follows Rahul Gandhi’s
recent focus onrepresentation
for OBCs and push for holding
caste census,nowextending to
mention of thelowrepresenta-
tion of the backward classes in
bureaucracy. Addressing a
public meeting at Bilaspur in
Chhattisgarh Monday, Rahul
again argued that caste head-
count was key, “if we want to
give participation to OBCs,
Dalits, tribals and women”.

In manyways it is a histor-
ical course correction for the
Congress. The party’s critics
often cite Rajiv Gandhi’s Sep-

Congress leader Rahul Gandhi in Bilaspur on Monday  ani

tember 1990 speech in the
Lok Sabha duringa discussion
on the Mandal Commission
report,when he said thattheV
P Singh government’s policies
“are not very different from
what the Britishers were
doing”.“It was the Britishwho
tried to divide our country on
casteandreligion and today it
isthe Raja Sahib, sitting there,
who is trying to divide our
countryon casteandreligion,”
Rajivsaid.

He added: “.. not that this
reportis worthless, and should
be thrown away. There is a lot
of substancein thereport,but
to say that youwill just accept
itlike that,without discussing
itorwithout debatingit,isnot

adequate...We have problems
if caste is defined to enshrine
casteism in our country... The
Congress cannot stand byand
watch this nation being
divided for the political con-
venience of one individual.”
The former PM said: “..let
us not have one man’s obsti-
nacy holding India hostage, let
that man's obstinacy not lead
to children gettingKkilled (sev-
eral youths had attempted
self-immolation following the
adoption of the report). Let
that man's obstinacy not lead
to caste war...I appeal to the
whole House, I appeal to the
patriotism and patriotic feel-
ings of every member in this
House not to remain idle.”
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Date: 20.04.2023
ORDER OF THE REWIEW COMMITTEE FOR DECLARATION OF WILFUL DEFALILTERS,
FURSUANT TO PROCEEDINGS CONDUCTED AT HEAD OFFICE OM 25.03.2023
Mis Saptarishi Holels Py, Lid, (Rs. B2.%0 Crares|
C§: Hyderabad [25: Hyderabasd
Dateof NPA: 31.03.2017
i lerms of BB Master Circular no, DBR. No, CIDBC 220016 003N 518 dated July [, 2015
CommSes for idenaficatan of YWilful Dedaubars izsuad Show Cauza Hotoe (S0N) dated 16.06.2020 1o
falowing peesans manlioning the grounds on Thebases ol which they am idenlified ae wiial Defaulians]
1. Mis Baptasichi Habels Pyl Lid, |Bormower)
2. Shiri Laxmi Marayana Shasena {Director cum Guarartar)
1. Shiri Yashdoeep Sharma |Director cum Guarantar)
4 Ms Sumita Sharma {Direstar cum Guaramor |
5. Mz Maha Hoted Projscts Pyt Ltd. (Carparate Guarartor)
ide e Show CaueMNolice, e sherae-namsd persors wane ghanapporkmiy (o maks ampeasanialion, il
thay so desire, to tha Bank within 15 days from receipt of nofce, 85 % why they nat be diassified as wilful
dataukers. Thersaller, rapresaniaton dated 14. 102020 wars recared agairst the BEN from tha bormwar
The dentification Commitee after due consldaration of the facls on recard, and repragantation dated
14.10:2020 in its meetng heid on 09.11.2021; absarved that fhe above-namad persons had defaulled in
eyl reganmren] obliostons o e Bank and identled feen o wilul delaulen on the fobowing groundy
Capacityto Pay
= The promalediguarantars haroe posie nel worth and thay are direclors n alher companies alko like
Lawrni Harayan Shanma ls dirscior in Mis 1S Hotals P, Lo, Mg Hildar Palacs Pyl Ld,, Ms Cors
Holels Vintures Pl Lid., 045% Maha Haolel Pyl L. and MYs Galden Jutiles Hotal Pyl Lid
o Mra. Suresta Sharma b hawing direciorship in s Tamarind Valley Tradetnks Pyt Lid,, Mis Cors
Hobels Yentueas Pyl Lid, A5 Maha Halel Pl L. 805 Maha Associated Molis Pyl Lid
» 3h Yasndeep Sharma ks having diectorship in WUs Khushi Investmeal and Manzagement Pyt Lid., Mis
Ceora Holels Vienturas Pyl Lid, Mé's Maha Hodal Py, Lbd. & Mis Maha Associated Hotals P, Lid
e ig peroedificats by CAG P Rao dated 17055017 nel woelh of Shel Lasmi Narayan Sharma and S
Yashdeap Shamais Bs. 11,19 Crore and As.1 56 Crore respectivaly,
o [Fe shoaws thal ron-payment of bark's dues is dalbersia and rapihe o having good mesns and fel
warih, the borrower/guarsriorwi ully defaubizd from peying tha bank's duas
Divession of Funds:
As par CA cenficale dated 30.05.2018, amounl incurred on plant & machinery s Rs40.59 Crons,
furilurn & Saburn &= A= 4785 Crone, bul branch infarmad Thal on Bark's oficial visil, neither planl &
miachinery nor tha fumitura & fieturs have been daivared whichis chesr cul evidenca of diverseon al funds
Accordingly, Bre [danlification Commilles had =sued |dentcalion ordar an 15.11.2021 idensifying 6a
anave-namesd barrmwer and dreciors'guaranion as witl detaaller. In s 23fd order, B commities Fad
afsndrecled that the above-named persons ame fres lomake & writen representation agamsd the ardar of
Iddentifizatian Cornmities, within a perod af 15 deye rom the dale of receinl of order B0 The Review
Commifiea haaded by the MO & CEOQ of the Bank
Aganisvind Dy Lhe derfcalion Dafer, raphisinlalion daled 13122021 venk natesvid Irom Bh, Laxm
Marayvan Sharma on behslf of the suspanded drectors of the comporata borrower and corparata
guaranice. by campliance of dirscion of Revew Commithes daled 20,04.2022 and a5 a maasune al
riglural justice, opparunity of persongl hearing before dentfication Committes was provided o ha
bamrawar and ils dreclors! guaraibors on 15,919,022, However, the sama was nal attended by fa
brrpwer arits relaled persans.
idantification Commithes vida #5 letbar daled 22,92 2022 informed bormower and &5 related Pardes thal
eaflier kbenbhicatian Order Sated 1597, 2021 Is5ued agans! them doss nol suller Iram ﬁrl:fl!:h:l | &l e
representation dated 13,12 2021 is being placed bafors the Review Commitiee far consadarston Tha
represenhylon daied 13,12 2027 wis phaced heforne Ihe Reyis Comenilen
DELIBERATIONS OF THE REVIEW COMMITTEE
The Heviey Comenities ook up the reomegsalalion lor corsidacalion and ralad 1he confemlian al be
representoes thal ther earlier appeal fo Show Cause Molica was notconsdaned.
Tz §hee abstrva panleriton, [he Review Commities obsseyed Tal pady's slasement S ol corecl 2% hér
representaiion deted 14102020 against Show Cause Malica hes properly bean considered by tha
dhenlilicalan Camisthes 3 (heeatle f adenlilicalon crder Saded 15,171 2021 vk s
The representors heve furthar stabed that Ms Saplerishé Hatels Privale Limited ks curreny undangarng
Corporale Insolvency Resolulion Process wioe NCLT, Hyderabad onder dited 08092027 asd
miaratanum is in forca, whichis applicable io bank a5 well
The Review Commiltées observed [hal moraleium under 1BG 15 applcable b moowery procsaedings
including confruation of recovery suits lc against the corporate deblor bal the said moralonom & nal
applcabts to wilful defaull proceadings. Further. e aim of Ideri@ication af Wisil Dol in a bormowal
&ocount ks o disseeninale credit informabion peraning to wifl dedautiers for cautioning baniks and
Eranual insbudions 50 a5 § ensure Hal Surthar bani linance is not made availabile B them. Hencs,
party’s conlenton in the represantation = nol acceptatile
Keaping in viaw the above, the Review Commitiee observad fhat the partias have failed o rebul tha
charge ol Capacky to Pay and Deversion af Funds and thersfore are Babde ta be dedared a3 wlful
dafaulters.
ORDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILFUL DEFAULTERS;
Thee Rewiew Committea chairad by the undarsigned WD & CED of tve Bank snd the Direclors of the Bank
a% by, alter due congiderabon of the abeye Said lacks and evidence o record o g mesdng Beld
on 20,0 20%3 concumed with the ceder of identfication Committes and found that the bosroaer and its
direclors’ puaranlors are msponsbie foe abtue svend(s) of willul deladl whech conslilute cogenl
grourrd (3] of being dedared as Willal Defaulter' i terms of estant Bank quidelines Esued in
consonance with the REI guidedinesMastar Circudar Mo, DBR. Mo, CID BC 22120 16,003 20H5-16 dated
01,07 2015 el declared Mis Saplariahi Hotels w1, Lid. (Bodrawer), 5he Laxmi Marayan Sharma
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Will ensure huge Cong
win in Rajasthan: Gehlot

A DAY AFTER Congress leader
Rahul Gandhi said there would
a “very close” contest in
Rajasthanin upcoming assem-
bly polls, Chief Minister Ashok
Gehlot on Monday asserted he
will ensure biggervictory of the
party in the state than in Mad-
hya Pradesh and Chhattisgarh.

“He (Rahul Gandhi) has thrown
us a challenge and we accept it.
We will show him that
Rajasthan will surpass MP and
Chhattisgarh in the party’s vic-
tory, Gehlot said. Gandhi said
that the Congress is certainly
winning Madhya Pradesh and
Chhattisgarh. — PTI

GOODDAY VENTURES INDIA PRIVATE LIMITED - IN LIQUIDATION

LLPIN: U29190MH1992PTC065241

Regd. Add: 133 Clover Centrecamp 7 Moledina Road Na Pune Mh 411001.

E-Auction Notice
Sale of Asset of Corporate Debtor on Standalone basis under the Insolvency and Bank-
ruptcy Code, 2016 r/w IBBI (Liquidation Process) Regulations, 2016.
Date and Time of E-Auction: 30th October 2023 at 11:00 AM to 02:00 PM
(With the unlimited extension of 10 minutes each)

Sale of Asset of Corporate Debtor on Standalone basis by the liquidator appointed by the Hon'ble
National Company Law Tribunal, Mumbai Bench vide order dated 03rd March 2023 in |.A. 2883 OF
2021 IN C.P(IB) No. 3060 of 2019. The sale will be done by the undersigned through the E-auction
platform https://eauctions.co.in (Linkstar Infosys Private Limited)

Incremental

Details of Assets Price Deposit

Residential House No. B-2 & C-3, Mon Castle,
Survey No. 68/1,68/2, 68/3/1, 68/3/2a,68/4, E 4 £ 4 E 4
68/5, 68/6, Utopia Co-op. Hsg. Soc. Wonawrie, ' 5,29,12,500.00| 52,00,000.00 | 2,00,000.00
Taluka- Haveli,Pune area admeasuring 4150
Sq. Ft, in total. (‘Row House Property’)

Last date of submission of

Eligibility Documents in detail E-auction Process Document

13th October 2023 before 05:00 P.M. in the manner mentioned | |

Declaration of Eligibility Bidder |16th October 2023 before 05:00 P.M.

Inspection of Assets of From 17th October 2023 to 25th October 2023.

Corporate Debtor

Last Date for submission of

|28th October 2023
Earnest Money Deposit

Date and time of E-Auction for | 30th October 2023 at 11:00 AM to 02:00 PM

qualified bidders

Terms & Conditions of the sale is as under:
1. E-Auction will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE
IS BASIS(Excluding the furnishing, fixtures and equipments, if any)” AND “NO RECOURSE
BASIS” as such sale is without any kind of warranties and indemnities through approved service
provider Linkstar Infosys Private Limited Contact person on behalf of E-Auction Agency (Linkstar):
Contact person: Mr. Dixit Prajapati Email id-admin@eauctions.co.in, Mobile No.: +91 9870099713
2. Documents shall be submitted to Liquidator through email and hard copy in the format prescribed
in the detailed E-auction Process Document on or before 13th October 2023 before 05:00 P.M
The bid form along with detailed terms & conditions of the complete E-auction process can be
downloaded from the website https://eauctions.co.in.
3. ltis clarified that this invitation purports to invite prospective bidders and does not create any
kind of binding obligation on the part of the Liquidator or the Company to effectuate the sale. The
Liquidator reserves the right to cancel or modify the process and/or not to accept and/or disqualify
any interested party / potential investor/bidder without assigning any reason and without any liability.
4. All the terms and conditions are to be mandatorily referred from the detailed E-Auction Process
Document, prior to submission of EMD and participation in the process. The Liquidator can be con-
tacted at liq.gooddayventures@gmail.com
CA Prashant Jain

Date: 26.09.2023 Liquidator — Goodday Ventures India Private Limited
Place: Navi Mumbai IBBI Reg. No: IBBI/IPA-001/IP-P01368/2018-2019/12131

Email ID: ipprashantjain@gmail.com; lig.gooddayventures@gmail.com
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Urban Naxals running the
show, Cong bankrupt: PM

VIKAS PATHAK
& ANAND MOHAN J
Bhopal, September 25

DAYS AFTER PARLIAMENT
passed the women's reserva-

| tion Bill with near unanimity,

Prime Minister Narendra Modi
on Mondayaccused the Oppo-

| sition of only supportingitdue

o “political compulsions”.
Laying the ground for the
BJP's campaign ahead of the

| Assemblyelectionsin Madhya

Pradesh, Modi launched an

| all-outattackagainst the Con-

gress,accusing it of outsourc-

| ing its decision-making to

“Urban Naxals” and of “seek-
ing to end Sanatan (Dharma)”.

While the Constitution
(One Hundred and Twenty-
Eighth Amendment) Bill,

| 2023, toprovide 33%reserva-
| tion for women in Lok Sabha
' and State Assemblies, was

passed unanimously in Rajya

' Sabha, only two AIMIM mem-
bers opposed it in Lok Sabha.

Addressing a 'Karyakarta
Mahakumbh' in Bhopal to
mark the culmination of the
Jan Ashirwad Yatra, which
travelled through all 230
Assembly constituencies in
Madhya Pradesh and covered
over 10,000 kms, Modi cau-
tioned women not to be “mis-
led” by the Opposition's sup-
port for the Bill.

2

Prime Minister Narendra Modi with Madhya Pradesh CM
Shivraj Singh Chouhan and others in Bhopal onMonday.  em

“The Congress and its new
ghamandiya alliance had a
very difficult time supporting
this Bill... The people in their
alliance are the ones who pre-
vented this law for 20 years...
They supported the women's
reservation Bill only because
of political compulsions,” he
said.

The Rashtriya Janata Dal
(RJD) and Samajwadi Party
(SP), which are part of the
Opposition's INDIA grouping,
were among those which had
opposed the Bill earlier, seek-
ing reservation within the

women's quota for SCs, STs
and OBCs.

“The moment they get an
opportunity,this ghamandiya
alliance is ready to betray the
mothers and sisters... Their
mentality hasn't changed. I
want to tell you one more
thing, they will play a new
game for sure...theywill try to
divide women's power. They
don't want women to unite.
Remember,these are the same
people who tried to stop
Droupadi Murmu, an Adivasi
woman, from becoming the
President, insulting her

repeatedly,” Modi said.

That the BJP is seeing
women’s reservation as a poll
plank was clear from the
optics of the rally. When Modi
came on the stage, amid
cheers from the crowd,
women from the state BJP unit
presented hima giant garland
to thank him for getting the
Bill passed.

“Our effort was to pave the
way for the prosperity of sis-
ters, enabling daughters to
stand on their own feet.

That's why I tell every
mother, sister,and daughter of
the country that no matter
how hard they (Opposition)
try, don't get influenced. We
have crossed a difficult path.It
is the auspicious beginning of
ameaningful change,”hesaid.

Exhorting voters to give a
decisive mandate to the BJP,
Modi said Madhya Pradesh
would once again become a
'BIMARU'state if the Congress
returned to power.

“Today, I want to tell the
people of our countryand the
people of Madhya Pradesh
something important. The
Congress has given away all
its decision-making power.
We are seeing that Congress
workers with their ears close
to the ground are sitting qui-
etly with locks on their
mouths,” Modi said.

AIADMK

Correspondence Address: SSARVI Resolution Services LLP, B-610, BSEL Tech Park,

iMMrectoriGuarantar), Sh. Yashdeep Sharma (Director ( Guarantor), Ms Sunita Sharma |Déector
Guarantor) and N's Maha Hotel Projecis P, Lid (Corporade Guaranbar) as Withul defaulers on
the grounds of “Capacity o pay" and * Dlversion of Funds®,
PAMHAJ JOSHI SAMJEEY KUMAR SINGHAL
[DIRECTOR MEMBER] (DERECTOR-MEMEER)

ATUL KUMAR GOEL = [CHAIRFERSON]
(MANAGING DIRECTOR & CHIEF EXECUTIVE OFFICER]

GAUTAM GUHA
(DIRECTOR MEMBER)

dral] ffﬁ Canara Bank

1y e pae bl mislaiy

Goregaon (East) Branch, Takshashdla Plot Moo 1, Samant Estate, Mear S Ve Hotel,
Goregaon Easl, Mumbai - 400063, Phone ;| 26852055 7 26EE0E2E,

Emall ; ch0205@canarabanik.com

DEMAND NOTICE [SECTION 13{2)] TO BORROWER/ GUARANTOR/MORTGAGOR

Ref.CB:GORE(E):HL-160001180031: Demand Notlce: 2023 Date: 08/08/2023
To,
Mr. Jalkizan Shankar Ballal,
Clo. Shankar Ballal, Flat Mo, 507, Bldg. No. 03, Shresjl loonic, Apste Wadl, Hetrap
Mew Panvel Highway Road, Mear Gaondevi Mandir, Badlapur East - 4271503,
Mobile No. S0TG0EGESS, BESTITEIIG
[ear Sir
Sub: Notlce issued under Saction 13(2) of the Securitisation & Reconstruction
of Financial Assats & Enforcement of Sacurity Interest Act, 2002,
Thal Sri. Jaikisan Shankar Ballad (hanginafler refermed bo s " Borrower | has availed
credit facility ¢ facililies stated in the Schedule A hereunder and has entared info the
securniily agreemeant's in favour of the secured creditor. While availing the said financial
assistance, you have gxprassly undertaken to repay the loan amount's in accordance
wilky e Lerrs and conditions of the above menbosed agrmemenis.
However, from March 2023, the operation and conduct of the sald financial
aseistance [ credit facilties have becoms iregular. The books of account
maintained by the secured assels shows thal tha lEability of the Borrowar {owards
thia secured credifor 8% on dale amounls 1o Rs, 27 BB 027,60 {Rupees Twenty
Seven Lakhs Eighty Elght Thousand Twenty Seven FPalse Shxty only], 1he
details of which together with fulure imterest rate are stated in Scheduls C
hergunder, 1 iz further stated that tho Borrowen'Guaranios hawving faaled bo keep up
wilh the terms af the above sasd agreement in chearng the dues of the sacured
credilar within the time given, and have been evasive n settling the dues. The
ogparation and conduct of the above said financial assistance | credit facilityfiss
having come 10 & stasdsill and as a consequence of the defaull committed in
repayment of principal debll instaliment and interest inereon, the secured credior
was conatramed to classify the dabt 25 Mon Performing Asset (WPA) as on 28th
June 2023 in accordance with the directives/guidelines relating to asset
classificalsan issued by the Resend Bank of India
The secured credibor theough this notce Brings 1o your atbenton that the Bosmomwer has
failed and neglected fo repay the said dues/ outstanding liab#ities and hence heraby
demand youwndar Saeclion 13{2) ofthe Act by issuing this notice to discharge in full tha
liaktuidies ol the Borrawers as slaked in Schedule O hereusder 1o e secunsd credilod
within 60 days from the date of recelpt of this notice. Furthes, i & brought 1o your notice
that youw are also liable to pay future interast at the rate of 9,20 % per annum together
with all costs, charges, expanses and incidental expenses wilh respect to the
proceedings undestakien by the securad credibar s recovernng its dues
Please take note of the fact that if you fail 1o repay to the secured creditor the sforesasd
sum of Rs. 27.88.027.60 (Rupees Twenty Seven Lakhs Eighty Eight Thousand
Twanty Seven Paise Sixty only), logethers with further mtgrest and mccants!
expensas and cosls as staled above in terma af thies nolice under Hechan 13-{2:1 al e
At the sacurad creditor will axercise sl or amy of the nghts detailed under sub-sacticn
(#Ka) and (b of Secdion 13, the axtract of which is given here below 1o convey the
senousnessof this issuee
13{4 ¥ In case the Bosrower Guarantor faks to dischargs kabllity in full within the penced
specified in sub-section {2), the secured craditor may take recowrse o one or more of
the following measuras bo recovar his secured dabt, namaly,
(&) Take possassion al the secured assels of e Borowen Gussrantor including e
right o transfer by way of lease, assignment or sale for realizing the secured asaet
(b} Teke cwer the managemant of the business of the Boorower including the fght to
transfar by way of leass, assignmant or sale for realizing the secured assat:
Proveded thatl the mghl 1o ramsier by way ol lease, assignment or sake shall be
exercised only where the substaniial part of the business of the Borrower is held as
secumity for the debi:
Provided further (hal whare tha managament of whole of the busingss or parl of tha
business % severabde, e secured credijor shall take over the managemeant of such
business of the bormower which is relatabie tothe security for the debt
and under ather applicabla provisions of the said Act.
Your atlention is mvited 1o peovisions of sub-seclion (B] of Section 13 of lhe Act, o
respactaf time avallabls, 1o redesm the secured assais,
You are aleo put on notica that in terms of saction 1313} the BomowerGuarantor shall
not transtar by way of sale, lease or othenwise the said secured assets detailed n
Schedule B hereunder wilthcal abtaining writlen cansent of the Secured cradilor. 1 s
furher browght to your notice that any confravention of this statutory Injunction/
restraint, &5 provided wunder the said Act, is an offence and o for any reascn, the
spcured assets are sold or leased out in the ordinary cowrsa of businass, the saks
procesds or ncome reabred shall e deposibed wath e secured credilor, In his regand
yau shall have 1o render proper accounts of such realization | ncome
This notice of Ckemand is without prejudice to and shall not be consfrued as waiver of
any ather rnghls or remadies which fhe secured cradilor may have including furlher
darmands Tor e sums laund due and payable by you
This = without prejudice to any other ights available o the secured craditor under the
Actand'orany other law in force.
Pleasa comply wilh the demand wnder this notice and avoed all unpleasantness. In
case of Mon- compliance, further eedful action will be resoded 1o, Balding you iabis
forall costs and consequence.
DEMANDNOTICE [SECTION 13{2)] Dtd. 300672021 stands withdrawn

Thanking you
Sl

Yours faithfully,
Authorized Officer SCHEDULE —A
[Details of the credit facilityfies availed by the Borrower]
= Loan MNo. Mature of Date of Amount
No. Loan/Limit Sanction
1. | 160001180031 | Housing Loan 28M0R022 | Rs. 27.00.000.00
SCHEDULE -B )
[Details of security assets’)
sl Nama of Title
No. Movable batdar
Immovable ,
Flat No. 702, Tth Fln-::ur AWing nuulnlng known as | Jaikishan Ballal

Matoshrese Park, Survey No. 2 Hissa Mo, 3 and
survey Mool Hissa No. 3, Lying and being Siluated
atVillage Joveli, Taluka Ambernath, Disfrict Thane,

SCHEDULE -C
[Details of liability as on date]
| Loan No. Mature of Liability With | Rate of Interest
Mo, LoanfLimit | Interest As On
Data
1. 160001180031 Haousing Loan Rs 9.20%
2788027 60

Contact No: +91 9082607703 (Call on WhatsApp)

Sec. 30 A, Vashi, Navi Mumbai- 400 705

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED §
OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

| announced the end of its

iUnder Regulation 384{1)af the Insclvency and Bankruptcy Board of India
iinsolvency Resolution Process for Corporate Persons) Regulabions, 2016]

RELEVANT PARTICULARS

1, | Bame o the corporale tablor aleag Process Constructon and Technical Sarvices
with PAN/ CIN/ LLIP Mo Private Llnmleﬂ -J.cEr113I'-1H£'I1l’IE-"TE1E-1-1«EI?

2. | Address of the rEgiE|EI‘éEE‘I|iEE ------

Wiwas VHS Lh:J. Pk:t dﬁ &ﬂ?. Secior-dd
Sazaoods, Nenukies], Kay Mumbai,
Thane, Maharashira- 400706

3. | UAL of wabste | Mips:iipcispyilic comd

4, | Details of place where majonty of fued
az=als are lecaled

aw Murmbsai

5. | Installed capacity of main productsiservices | EPC Company
B, | Quantity and value of main products! A
Hr".'lt-l'.-S ok In last fnancial yesr
T [ Numberof employess/women [0
B. | Furher detsils including last avaiabia hittpes: (ke goy sianclaims/csaim-

financial statements (with schedules)
af o years, Bets of credilors, nekayvant
dales far subseguent events of tha
process are availaole at URL

processl T 1AIMHAI0ERTC 161487

8. | Eligibfty for rasalutian E|:I|TI"IE:EFI1:.
under seclion 2520 of the Code
= a‘.‘ai_lal:lle at URL

Interasted parlies can abigin required
infarmation by sending emsail b
| ippcts@gmail.oom

10, | Last date for recesat of expression 117 Qolober 2023

of intaresi

1. | Date of ezue of prns«igiman sl of 21" Detobar 2023

prospeclive resalution spplcants

12. | Last date for submissicn of objactions | 267 Deteber 2023
_| o provisional Rst

13, | Daba of rsae of inal bzl of prospacive
resolution applicants

1" Octaber 2023
14. | Dala of msue of informalion 1" Newamber 2023
memprandum, evaluaion matnx and
racpuisl for resplution plans bo
;]I‘I:rE."E"h'.IE res::llu‘r:-n a:ph:anls

15, | Last date for submission of resalution plans

ED DLC—‘.'II b 220

16, | Process emai o to submal Expression l[:-.mﬂqmllmm

of Interast

Sdr-

A Sunil Kumar Kabra

IRP B for Mis Process Construction and Technical Services Pyt Lid.
IBEI Regatraton Mo [BBIPADLAP-POIM 12N 71811 1652
A01. 3" Floor, Reequs Business Canler, Maw Cilyight Road,
Above Mercedes-Benz Showroom, Bharthana-Vesuy, Surat-305007

Date; 28" Seplember 2023
Placs: Sural

S BLS International Services Limited

hEiL

Regd Office: G-4B-1, Extension Mohan Co-operative Indl. Estate,
110044

Mathura Road, New Delhi -
CIN: L51909DL1983PLC016907; Website: http://www.blsinternational.com
Email: compliance@blsinternational.net; Contact no. +91 11-45795002

NOTICE FOR THE EQUITY SHAREHOLDERS OF THE COMPANY

SUB.: TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION &
PROTECTION FUND

This notice is hereby given pursuant to the provisions of Section 124 and other applicable
provisions of the Companies Act, 2013 read with Rule 6 of the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 and amendments and
modifications made thereon, from time to time, ("the Rules") notified by the Ministry of Corporate
Affairs, that shares in respect of which dividend has been unpaid or unclaimed by the shareholders
for seven consecutive years or more ("such shares") shall be transferred by the Company to the
DEMAT account of Investor Education and Protection Fund Authority ("IEPF Authority").

Unclaimed or unpaid Interim dividend for the Financial Year 2016-17 shall be transferred by the
Company to the IEPF Authority within statutory period. Hence, all the underlying equity shares in
respect of which dividends are unpaid/unclaimed for the last seven consecutive years from the
Financial Year 2016-17, have to be transferred to the IEPF Authority as per the rules.

Complying with the requirements set out in the rules, the Company has already communicated to
the concerned shareholders individually through speed post, at their latest available address,
whose dividends are lying unclaimed since 2016-17 for the seven consecutive years or more and
whose equity shares are liable to be transferred to IEPF Authority under the said Rules for advising
them to claim the dividend expeditiously.

Shareholders who have not claimed their interim dividend for the year 2016-17 can claim their
dividends from the Company or Company's Registrar and Share Transfer Agent (RTA) i.e. Beetal
Financial & Computer Services (P) Limited at 3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir, New Delhi- 110062, Tel. No.: 011-29961281/ 82, E-mail:-
beetalrta@gmail.com on or before December 20, 2023, in order that such shares are not
transferred by the Company to the IEPF Authority.

All the valid claim (complete in order of all documents) received in this regard till December 20,
2023 shall be dealt with by the Company according to applicable Laws/ Rules. In case no valid
claim has been made, the shares in respect of which dividends are lying unpaid/ unclaimed by
December 20, 2023; the Company shall be constrained, without any further notice, to transfer the
shares to the IEPF Authority pursuant to the IEPF Rules.

Further, in terms of Rule 6 (3) of the Rules, the Company has also uploaded the statement
containing full details of such shareholders and shares due for transfer to the IEPF Authority on its
website at www.blsinternational.net. Concerned shareholder(s) may please note that the details
uploaded by the Company on its website shall be deemed as adequate notice in respect of issue of
duplicate share certificate(s) by the Company for the purpose of transfer of physical shares to the
|EPF Authority.

Members are hereby informed that no claim shall lie against the Company in respect of unclaimed
dividend and shares including all benefits accruing on such shares, if any, transferred to the IEPF
Authority pursuant to the rules and same can be claimed back by them from the IEPF Authority by
following the procedure as prescribed inthe rules.

In case of any queries/ clarification, the concerned members may contact the Company or its
Registrarand Share Transfer Agent ("RTA") at the following addresses:

BLS International Services Limited
Regd. Office: G-4B-1 Extension,

Mohan Co-Operative Indl. Estate,
Mathura Road New Delhi- 110044
E-mail: compliance@blsinternational.net
Tel: +91-11-45795002

Beetal Financial & Computer Services (P) Limited
3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir,

New Delhi- 110062

E-mail:- beetalrta@gmail.com

Tel. No.: 011-29961281/ 82

For BLS International Services Limited
Sd/-
Dharak Mehta

Place : New Delhi Company Secretary & Nodal Officer

Date : September 26. 2023 ICSI Membership No.: FCS12878

financialexp.epapr.in

| ARUN JANARDHANAN

Chennai, September 25

THE AIADMK ON Monday

alliance with the BJP-led NDA,

| marking a significant shift in

Tamil Nadu politics. It said it
would lead a separate front for
the 2024 Lok Sabha polls.

The end of the alliance was
expected after the talks that an
ATADMK delegation held with
the BJP’s national leadership in
Delhi on Sundaydid nothavean

| impact and the ruling party’s

senior leaders did not show an

PUELIC NOTICE

We Disha D. Goragandhl (Decessed)
(alzo known as Disha Ranjit Bijoor) 2nd
Bharati D. Goragandhi [PAN Mo
ACKPGTEMG) are hodding 20 sharks
of Face Value Rs 1000- in BOSCH
LIMITED (formerly: Motor  Indwstries
Company Limited] having il's. registened
olfice @t Hosur Road, Adugodi
Bangalore- 580030 i Folle GO1854
bearing Share Certificate Mumbers
00012166 0015912, 00134982 and
00265710 with distinclive numbers
from 801651~ 601655, 651341 651345,
2920706- 2920800 and 3561404-
A561408.
I harehy give nolice thad the saad Shane
Cartdicatef{s) are lost and | have appied
to the Company for issue of duplicate
Share Cerlificates and exchange of the
same with Face Value Rs. 10- cortiicato
The public s hersby wamed agasns
purchasing or dealing in anyway with the
said Share Certificates
The Company may Ssue duplicaie Share
Cerficates, |f no obpection & receved by
the Company within 30 days of the
pubBcation of this sdvarlisement after
which md Claim will be enledained by the
Company o that behalf
Sdi- BHARATI D, GORAGANDHI
Folio No, GOTES4

Flace: Mumbai Diake: 26/08;2024

formally ends ties with BJP

OTHER

CLASSIFIEDS
CHANGE OF NAME

I Mohammed Isa Busheri
S/0 Rashid Abbas
Busheri /0 A 102
Ezmeralda Apts 5t John
Baptist Road Bandra
Weszt Mumbal
Maharashtra 200050
have changed my name
to ISA Busheri.

0040080706-2

I, Kuldeepsingh
Samundersingh
Chauhan 5/
samundersingh
Bhopalsingh Chauhan
R/fo- B504 Gini-
sanskruti, Handewadi-
Road Shreg-Ram Chowk
Hadapsar-Pung
Maharashira-411028,
have changed my minor
daughter's name
MEERA CHAUHAN to
HRIDHIMA CHALUHAN
aged-9-Years.

Q040680T06-1

"IMPODRTANT"
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AIADMK general secretary Edappadi K Palaniswami chairs a
meeting of chief club secretaries, district club secretaries
and club parliamentarians, in Chennai on Monday ANI

inclination to rein in state BJP
chief K Annamalai whose
remarks had widened the gap
between the two sides.

The end of the alliance
came as the AIADMK faces a
shrinking space in Dravidian
politicsand dealswith theloss
of minority votes in the last
two big elections.

Following a meeting in
Chennaion Monday,AIADMK
deputy general secretary KP
Munusamy said the unani-
mous decision was aresponse
to the BJP’s sustained attacks
on the party and its revered
leaders over the pastyear.

In its statement on social
media, the party used the
“#Nandri_meendum-
varaatheergal (Thank you,
never come back again)”
hashtag. “Under the leader-
ship of the respected party
General Secretary, ‘Revolu-
tionary Tamilar’, Edappadi K
Palaniswami, the meeting of
the main partyexecutives, dis-
trict party executives, party

parliamentary committee, leg-
islative members,whoreflected
the sentimentsand thoughts of
2 crore party followers, it has
beenunanimouslydecided that
AIADMK will exit from the
NDA starting today,” read the
statement.
AseniorAIADMKIleaderwho
attended the meetingsaid,“Fol-
lowing the lack of support from
the BJP’s national leadership,
and continuing attacks from
Annamalai, Palaniswami and
topleaders found themselvesin
a precarious position. The
party’s leadership and cadres
felt humiliated, which led to a
unanimous decision to exit the
alliance.” The announcement
reflects the culmination of
growing frustrationswithinthe
ATADMK. Munusamy said the
BJP has been attacking not only
the party’s ideals but also its
revered leaders such as the late
Jayalalithaa,CN Annadurai.The
tiesbetweenthetwosidesirrev-
ocably broke down after Anna-
malai’s comments about

Annadurai, the state’s first chief
minister,in Madurai two weeks
ago. Given that it has already
ceded the Dravidian politics
space to the DMK, these
remarkswereabridge toofarfor
the ATADMK.

The first signal that the party
was thinking about exiting the
NDA camelastweekwhen party
spokesperson D Jayakumar said
the alliance between the two
parties had ceased to exist.

Theresolve toend the tie-up
hardened as Annamalai said in
response to Jayakumar’s
remarks that while he respects
Annadurai’s legacy, he would
not accept Palaniswami as the
NDA leader in Tamil Nadu. Fol-
lowing this came the AIADMK
delegation’s quiet trip to Delhi.
But nothing came of it.

The ATADMK’s move will
haveasubstantialimpacton the
dynamics of Tamil Nadu poli-
tics. The party will now have to
focus on reconsolidating its
position and reconnectingwith
its base, including minority
communities thatabandoned it
inthe 2019 parliamentaryelec-
tions and the 2021 Assembly
polls. The decision, however, is
notwithout its risks.

Two AIADMK leaders told
The Indian Express on Sunday
that almost a dozen former
AIADMK ministers and senior
leaders are facing FIRs and cor-
ruption charges under various
probe agencies, including cen-
tral bodies and the state Direc-
torate of Vigilance and Anti-Cor-
ruption (DVAC).

Cong sharpens OBC focus

down party ranks

MANOJ CG
New Delhi, September 25

THREE DAYS AGO, the Con-
gress leadership summoned
the heads of its state-level
OBCdepartmentsto Delhi for
a brainstorming session. The
signal tothemwas clear.Apart
from “propagating the mes-
sage” that the party was now
speaking strongly for OBCs,
they have to compile district-
level data on OBC share in
terms of wealth and power —
like in agricultural land, gov-
ernment contracts, access to
credit from banks,representa-
tion in private educational
institutions and enterprise
development.

This follows Rahul Gandhi’s
recent focus onrepresentation
for OBCs and push for holding
caste census,nowextendingto
mention of thelowrepresenta-
tion of the backward classes in
bureaucracy. Addressing a
public meeting at Bilaspur in
Chhattisgarh Monday, Rahul
again argued that caste head-
count was key, “if we want to
give participation to OBCs,
Dalits, tribals and women”.

In manywaysitis ahistor-
ical course correction for the
Congress. The party’s critics
often cite Rajiv Gandhi’s Sep-

Congress leader Rahul Gandhl in Bllaspur onMonday ani

tember 1990 speech in the
Lok Sabha duringa discussion
on the Mandal Commission
report,whenhesaid thattheV
PSingh government’s policies
“are not very different from
what the Britishers were
doing”.“It was the British who
tried to divide our country on
casteandreligion and today it
isthe Raja Sahib, sitting there,
who is trying to divide our
countryon casteandreligion,”
Rajiv said.

He added: “.. not that this
reportis worthless, and should
be thrown away. There is a lot
of substancein thereport,but
to say that you will just accept
itlike that,without discussing
itorwithout debatingit,isnot

adequate...We have problems
if caste is defined to enshrine
casteism in our country... The
Congress cannot stand byand
watch this nation being
divided for the political con-
venience of one individual.”
The former PM said: “..let
us not have one man’s obsti-
nacyholding India hostage, let
that man's obstinacy not lead
to children gettingkilled (sev-
eral youths had attempted
self-immolation following the
adoption of the report). Let
that man's obstinacy not lead
to caste war...I appeal to the
whole House, I appeal to the
patriotism and patriotic feel-
ings of every member in this
House not to remain idle.”

Pune
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...-Eh-h'd Divigion, Head Officea, Plat No.4, Sector-10, Dwarka, Mew Delhi-110075

Date: 20.04. 2023
ORDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILFUL DEFAULTERS,
PURSUAMNT TO PROCEED®GS CONDUCTED AT HEADOFFICE ON 22.83.2023
Mis Japtarishi Hobels Pt Lid. (RS, B2.90 Croses)
C4&: Hyderabad (25; Hyderabad
Drate of MPA: 3105 2017
I dems oF RE| Master Circelar ng, DBR, No. CIDBRC 2206 00320516 dated Juby 01, 215
Commitiae for Idenfication of Witful Cefaullers isswed Show Cause Metica (SCN] dated 16062020 o
fidlrming persdne mentaning the grocnds on the besis of which they ane iant fied 22 wiful Cetzubacz):
1. WU Saplarishi Hatels Put Lid. {Barrower)
2. 550ri Laxmé Narayana Sharma {Direcior cum Guasantor]
3. Shrl Yashdeep Sharma (Director cum Guarantor)
4. s Sunita Sharma (Directar cum Guarantor)
5. &Us Maha Hoted Projects Pl Lid. (Corparate Guarartar)
Wide the Show Cause Motice, e sbove-named personswere gaen opponrity 1o make a rapregantaton
Lheey % dising, 1o e Bani within 15 Gays from receipl of nolice, &% lo-why hey nel e clagsiliad e wik
defautians, Thareater, raprsantaion dated 1410 2000 was racsived against the SCN fom the bormoawser,
The Identificafion Committes after dug consideration of the facts an recond, and representation dated
14102020 iry ite meeting hekd on 09,949,302 1 ; absersed Fal e above-named perdors had delaubbed in
patymen iepaymenl obbgations o the Bark and identified fhem sswifil defnibers onthe Blosing grunds:
(-apacity o Pay
* T piomaienpueaniniors have postive nel worlh and ey are direclons in olber campanies 2o ke
Lagmi Narsivan Sharmia |5 direckr in s 00 Hebeds Pyl Lid., W% Bl Padace P, Lid;, M Can
Hofels Wamfures Pt Lid., Mis Miaha Hote! Pt Lid. and M= Golden Jubies Halel Pt Lid,
» re. Sunests Sharma e naving diectorship in Mis Tamared Valey Tradelings Pet Lid., Mis Cone
Hibefs Manlures Bl Lid, Mg Mang Hoed Bl LR, & Mg Mana Aasoceated Hitads Pyl Lid
w 5h, Yashdeep Shamas h;||.'irl!j direcharship in b Khushl Investren and Mura_;:munl Bl L, N's
Cors Hotaks Venteras Pyt Lid, FsMaha Hotal Pt Lid. & Mis Maha Associsted Hotels Put. Lid.
o A per cartificate by S8 G P Rao dated 1705, 2007 net worth of St Lo Naeayan Shanmea and Shin
Washodesn Shamna is 85,17 .19 Craneand Ke 155 Cromrespecinely
= This shoaws el mon-penymeanl ol bank's dues is deliberate and inspite of hawing good means and net
worth, thé borowerfguarantor-ailfully defaulied from paying the bank’s dises.
Dvarsion of Funds:
Ay per DA gerlifcale dated 3006 2018, amount inourmed on plant & mexchinery 5 Fs. 4859 Cron,
furniure: & fixlore is. Rs.47 &5 Crora, bt branch infermed $hat on Bark's afficial visil, neiher plant &
mrachineryror the fumiture & fistuns have baandalvered whichis dearcut evifence of diversion offunds
fppandingly, he denlifcalion Coammities had Esoed Ideaification ordar on 15412087 idenilying the
shore-named bormowsr and direclorsiguamniors as wiltfol defaaer Inils saikd oeder, the commities had
alsodirected that the above-named persoes are fee fo make awiiten reprasanation against the ander of
Icerification Commitlee, within & pariod of 15 days fram the date of recaipt of ondar to the Resiew
Cammithes hessdad by the M0 & CED ol the Bank
Apgriewed Dy the Idendficalion Crder. mpraseniation dabed 13,92, 2821 were recsived from She Lasmi
Marayan Shama on behalf of the suspended directors of the conporate: borrowar and - corporate
puaFanter. i enmplianes al dieclion of Review Commilles dded 20.04. 2002 and as & maasune of
rafural astice, apporianity of personal besving befors Kenlification Commifies was provided: o the
borroeser and i direclors! guamantors on 15112028 Howesver, the same was nod atiended by the
borrover ar ils refated persors.
Icervilficalion Commithes 'vide its ltier daled 22,12,2022 informed bornower gl 88 relabed Pardos that
earter identification Order dabed 15.91. 2021 issued agairst them doss not suffer from arv defact ard the
representaton daled 1512 2021 is being placed before the Review Commdfes far consideraton. The
represemtaicerdaled 13,12, 2021 was placed befors Ihe Bevies Commitias,
DELIBERATIONS OF THE REVIEW COMMITTEE
The Review Commitiea foak up the mpresentation for considarafon and noted the confenlion of the
represenkors that thet earier appeal bo Show Cause Modica was nol consicered.
To: the shove contenion, e Review Commifies cbeerved ol pary's staterant B nod correct as their
represeniaion doted 14902020 agains! Shoe Cause Motio: B prapedy been congidesed by the
Icervification Comenithes and thereafieridentilicatfion amder dated 15, 11,2021 was Issued
The represaniers hawe furthar skated fhal Mis Saptanishi Holels Private Limited ks cumenthy sndangoing
Comperale Insohency Resobfon Frotess vde NCLT, Hydersbad ander dated 05012021 and
i lpre & in force, whichis apphcable iohank agswell
Tha Review Commites obserad that moratonum undar 1BC is appicabla 4o recovery procesdings
inchudng confinuation of racoveny suits glo against the corporate deboar bt the s3id moratonium s not
applicatie i will defaull proceedings. Further, e aim of identification of 'Willul Defaull in & bormowat
actaunt is bo dsseminale credl inlomralion perining 1o willul detauliens or culdoning banks and
financial bectitutions 50 a5 o ansure that further bank finance i not mada aeailabis o them. Hence,
perty's conlentionin the repessantation s not sccaptabie:
Keeping in vy e above, the Review Commifies aiderved that he parfies ke [ailed (o sebis the
charge ol Capacity to Pay and Diversion of Funds and Senefon: ang Gable 1o be decbred ag ik
defauiers,
ORDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILFLEL DEFALLTERS:
The Review Cornlléa chained iy he undersigned MO & CEC of the Bank and fe Direciars of the Bank
as members, afier due consweration of fhe-abowe said facls and evidence an record in it mesding hefd
o 28002023 concumad with the ceder of idenfificaton Commitize and fourd that tha barower and is
directops! puarantons are respansble for abowe evends) of wiful defaull, which conssibie cogent
groundis) of being declarsd as ‘Wilkul Defauller’ in lerms of astant Bank quideines isued in
cansonanca with the RBI quidsinesMaster Circular Moo DBR. Mo CIDUBC 232016 7201 5-16 dated
(1 07 2015 and declared Mis Sapiarishi Hotels Pyt, Lid. [Borrower), Shri Lawmi Marayan Sharma
(DirectoriGuarantar], h. Yashdeep Sharma (Directar { Guarantor), Ms Sunifa Sharma |Director
Giuearanbort and Mis Maha Hotel Projects Pet. Ltd (Corporate Guarantor] as Withsl defaisiters on
the grounds af "Capacity topay™ and " Disversion of Funds",

PANKAN JOSHI SANJEEV KUMAR SINGHAL GALTAM GUHA
{RECTOR MEMBER) [DIRECTOR-MEMEER ) IDIRECTOR MEMEER)
ATUL KUMAR GOEL = (CHAIRPERSON)

IMANAGENG DIRECTOR & CHIEF EXECUTIVE OFFICER)
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Will ensure huge Cong
win in Rajasthan: Gehlot

A DAY AFTER Congress leader
Rahul Gandhi said there would
a “very close” contest in
Rajasthan in upcoming assem-
bly polls, Chief Minister Ashok
Gehlot on Monday asserted he
will ensure biggervictory of the
party in the state than in Mad-
hya Pradesh and Chhattisgarh.

“He (Rahul Gandhi) has thrown
us a challenge and we accept it.
We will show him that
Rajasthan will surpass MP and
Chhattisgarh in the party’s vic-
tory,” Gehlot said. Gandhi said
that the Congress is certainly
winning Madhya Pradesh and
Chhattisgarh. — PTI

LLPIN: U29190MH1992PTC065241

Regd. Add: 133 Clover Centrecamp 7 Moledina Road Na Pune Mh 411001.

Sale of Asset of Corporate Debtor on Standalone basis under the Insolvency and Bank-
ruptcy Code, 2016 r/w IBBI (Liquidation Process) Regulations, 2016.
Date and Time of E-Auction: 30th October 2023 at 11:00 AM to 02:00 PM
(With the unlimited extension of 10 minutes each)

Sa:u UfADDCt Uf CUI pUIatU DUbtUl Ull Stauda:uuc bdbib by thl‘; “qu;datw appuilltcd by thc : :Ull,bi
National Company Law Tribunal, Mumbai Bench vide order dated 03rd March 2023 in I.A. 2883 OR
2021 IN C.P(IB) No. 3060 of 2019. The sale will be done by the undersigned through the E-auction
platform https:/leauctions.co.in (Linkstar Infosys Private Limited)

Details of Assets Block w

—ResidentiatHouse NoB-2-&€-3; MonCastle;
Survey No. 68/1,68/2, 68/3/1, 68/3/2a,68/4, E 4 E 4 E 4
68/5, 68/6, Utopia Co-op. Hsg. Soc. Wonawrie, ' 5,29,12,500.00| 52,00,000.00 | 2,00,000.00
Taluka- Haveli,Pune area admeasuring 4150,
Sq. Ft, in total. (‘Row House Property’)

Price Deposit Value

LdsSt ddte OF SUbmission or
Eligibility Documents in detail E-auction Process Document

P.Y.Y-Y.1

H-astDate-f bmission-of
1O SUVIMTISSIONT Ul

1 " £A 4 £
MSPELLUIT UTASSELS Ul

Corporate Debtor

£V,

28th-October-2023
Earnest Money Deposit
qualified bidders
~Terms-& Conditions of the-sale-is-as-under:
1. E-Auction will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE
IS BASIS(Excluding the furnishing, fixtures and equipments, if any)” AND “NO RECOURSE
BASIS” as such sale is without any kind of warranties and indemnities through approved service
provider Linkstar Infosys Private Limited Contact person on behalf of E-Auction Agency (Linkstar):
Contact person: Mr. Dixit Prajapati Email id-admin@eauctions.co.in, Mobile No.: +91 9870099713
2. Documents shall be submitted to Liquidator through email'and hard copy in the format prescribedl
in the detailed E-auction Process Document on or before 13th October 2023 before 05:00 P.M

The bid form along with detailed terms & conditions of the complete E-auction process can be
downloaded from the website https://eauctions.co.in.

3. ltis clarified that this invitation purports to invite prospective bidders and does not create any
kind of binding obligation on the part of the Liquidator or the Company to effectuate the sale. The
Liquidator reserves the right to cancel or modify the process and/or not to accept and/or disqualify
any interested party / potential investor/bidder without assigning any reason and without any liability.
4. All the terms and conditions are to be mandatorily referred from the detailed E-Auction Process
Document, prior to submission of EMD and participation in the process. The Liquidator can be con-
tacted at liq.gooddayventures@gmail.com

CA Prashant Jain

Date: 26.09.2023 Liquidator — Goodday Ventures India Private Limited
Place: Navi Mumbai IBBI Reg. No: IBBI/IPA-001/IP-P01368/2018-2019/12131
Email ID: ipprashantjain@gmail.com; lig.gooddayventures@gmail.com

Correspondence Address: SSARVI Resolution Services LLP, B-610, BSEL Tech Park,

Sec. 30 A, Vashi, Navi Mumbai- 400 705

Contact No: +91 9082607703 (Call on WhatsApp)

dorel & Canara Bank

AT O el LT

Goregaon {East) Branch, Taksheshils Flot Mo, 1, Samant Estate, Near Sal Ve Hotel,
Goregaon Easi, Mumbal - 400063, Phone @ 268628495 | 26680423,
Emall : cbi205E canarabank com

DEMAMND NOTIGE [SECTION 13(2])] TG BORROWER! GUARANTORMORTGAGOR

Ref:CB:GORE(E|:HL-160001180031: Demand Motice: 2023  Date: D8/0&/Z0Z]
T,
Mr. Jaikisan Shankar Baklal,
Cio. Shankar Ballal, Flat Mo, 507, Bldg. Mo, 03, Sheesji lconic, Apate Wadi, Katrap
Mew Fanvel Highway Road, Mear Saondewi Mandir, Badlapur East- 421503,
Maohbile Mo, 307E0EGEB5S. HB5TS78%06
Dear Sir,
Zub: Notice issued under Section 132) of the Securitisation & Reconstruction
of Financial Asseats & Enforcement of Security Interest Act, 2002,
That Sri. Jaikiman Shankar Ballal [hereinafer rgferred b as “lhe Borrowes™ ) has availed
cradit facity ! faciities stated in the Schedule A heraundear and hes entered into the
securily agreemend's in Tavourof the secured greditor, While aailing the Said inancial
assisiants, you have expresshy underiaken o repay the loan amount's in accordance
wikh e B2rmg andd conditions of Ehe abdve mentsaed agrean=nls,
Howrawer, from Barch 2023, the operstion and conduct of the said financial
Assistance 0 credil Tacibles have become imegular, The books of actoun!
maintained by the securad asssls shows that the liab#ity of the Borrower towards
the secured creditor as on dale amounis to RS, 27,88 02760 [Rupess Twenly
Seven Lakhs Eighty Eight Thousand Twenty Seven Paise Sixty only). the
details of which fogether with fulure interest rate are stated in Schedule ©
hereunder. It is furthar stated that the BorrowerGuaranior having failsd to Keap up
with the terms of the above sald agresment in clearing the dues of the secured
cragditor within the time given, and have been evasive in saitling the duas. The
pperation and conduect of the above seid financial ‘assistance ! credit facilityisa
having come to a standstll and a5 a consequence of the defaull comemitked in
repayment of principal debt' insfallment and interest therecn, the secured creditar
wias constrained 1o classify the defd as Non Perdforming Assel (NPA] as on 29th
June 2023 In accordance with the disectivesiguidelines relatng to assst
classilication ssued by the Reserve Bank of kndia
Tha securad crediter through this notice brings to wour sttention that the Borrower has
Failed and nedgiected 1O repay Bhe Said duies’ aulstassding liabilites and henoe hanaby
demand youundar Section 1342 of the Act, by issuing this notica te discharge in full the
lighililies of the Borrower 25 sfabed in Schadule O hersunger 1o the secured cradaton
within £ days from the date of receipt of this notice. Further, it & brought toyour notce
Hrial yod are @lso liable b pay Tublne intbessst at the rate of 9.20 % per annuim togeather
with all costs; charges, axpenses and incidental axpensses with respect to the
proceadings indedaken by the secured craditor in recovening ils dusas.
Pleasa take nobe of the fact that if you fad o repey to the secured craditor thie aforesaid
sum of Rs. 2T,88.027.60 (Rupees Twenly Seven Lakhs Eighty Elght Thousand
Twenty Seven Paise Sixty only), iogether with furiher interest and incidental
expanses and costs as stated above In terms of this notice under Secticn 13(2).of the
Aok, the securad credilor wl exercise all or any of the righls detailed under sub-seclion
{(#1(a) and (b) of Section 13, the extract of which = glven here below to convey tha
seriosness of Ihis issue
13(4)- Incase the Bomowern Guaranior fails o discharge Hability i full within the period
speciicd i sub=section (2), he Secured sroditar may bke Pecourse oo Grmon of
the following measwres to recaver his securad dabt, nemaly:
@) Take possession of e secured assets of the BormowerGuaranior induding the
righd to transfer by way of lease, assignment o salke for realizing the secered assat;
() Take over the manasgement & the business of the Bosrower including the rght in
tranzfar by way of lzase, assignment or 564 for raalizing the secured asset;
Provided that the rght bo ransfer by way of lease, assianment or sale shall be
exarcisad only whare the substantial part of the business of the Bormowser is held as
sacurity for the delbi;
Providad furlhar that whara the managemsn| of whole of the businass or part of the
business Is severable, the secured creditor shall take awer the managerment of such
busingss of B borrower which is relatable 1o the securiby for the debt;
&nid under other appliceble provishons ofthe said Act.
Your ablention is nvited 1o peovisions of sub-sedlion (8] of Seclion 13 of fhe AcL, in
respect of tme available, o redesm the secured assats.
Yioul are glso pub o notice thal in beems of secton 1313 the Borrower Guarantor shall
niot transfar by way of sale, lease or otherwize the said secured sssets detailed in
Schedule B hersunder wilhoo! oi¥laining weilten ocongent of the secouwed credilor. 1§ =
further -brought fo your notice that any contravention of this statubcry injunction!
resirainl, as provided under the said A, is an offence and il for any reason, the
sacured assats are sobd or leased out in the ordinary couwrse: of business, the sala
proceads of income realiped shall be deposited with the secursd crediter, bn this regard
you shall have to render proper accounts of swch realization lincoma
This notice of Demand & withowt prajudice to and shall net be construed as walver of
amy other rights or remedies which the: securad creditor may hawve inchuding further
demands for the sums found due and payalbie by you.
This is withowd prajudice (o any other ights available to the secuned creditor undar the
Actandiorany other v in farce.
Flease comply wilh the demand under this nofice and avoid all enpleasantiness, In
case of Mon- compliance, further neadful action will Be resorted to, holding you llable
for all costs ant Conssguenieg
DEMAND NOTICE [SECTION 13{2)] Did. 30/04/2023 stands withdrawn

Thanking you
Sdi-
Yours farthfulby,
Authorized Officer SCHEDULE —A
[Details of the credit facility/ies availed by the Borrower]
=l Loan Nao, Mature of Date of Amyount
Mo, Loan/Limit Sanction
1 160001180031 | Houwsing Loan 2EMEDZ2 | Rs. 27,00,000.00
SCHEDULE -B
[Details of security assets’]
5l MName of Title
No. Movable holder
Immovable

Flat Mo, 702, Tth Floor, A Wing, bullding known as | Jalkishan Ballal
Matoshres Park, Survey Moo 2 Hssa Noo 3 ard
Survey No.3; Hissa Mo, 3, Lying and being Situated

at Village Joveli, Taluka Ambernath, Distnict Thane,

SCHEDULE -C
[Details of lighility as on date]
5l Loan No. Mature of Liability With | Rate of Interest
MNo. Loan/Limit | Interest As On
Date
1. PIS00H180031 | Housing Loan Rs. 9. 20%
| 27.88,027 60

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

inder Regulation 35801 )of the Insalvency and Bankrupley Board of India
finsolvency Resokstion Process for Corporate Persons) Regulatons, 2018)

RELEVANT PARTICULARS

t. | Name of the corparate dablar slong Process Construction and Technical Services
with PAN! CIN/ LLP Mo, Private Limited L2911 IMH2006PTC1£1487

2. | Ardress of the regastéredﬂf'u:-a ffice No 89,10, 11,12t Fioer, Shres Ranenshng
Miwas CHE Lid, Piol 45 £47, Seclor-4d),
Eéuw:l:ds Nnarn.r'-'.-'-.'esl My Ilumbai,

1. | URL of wabsite hittpes: I|'|:| |5|:r~"i1" caml
& | Detais of place where majoelty of fxed | Navi Mumbal
3.5-51315 ﬁfﬁ H:(:EILE:':I
5. | Inslafied capacity of main productsisenices| EPC Company
Cluansity and valee of main products! MA
services sald in last financial year

7. | Mumber of employees! workmen [}

Furthar datels inciding les! available | hitpsiibbi.gov infenicemmsiclaim-
financial siatamants (with schadules) process! L2811 IMHIDIEPTC1E1487
of twp years, Bats of creditors, relevant
dales for subsequent events of the

| process ane avallable a1 URL:

L ElrglI:-:Illg.I for resclulion E{I[_“IL&I'Ilk
undar saction 280210h) of lha Code

| Frlarested parhua can ohilain reguirad
indermalion by sending email fo:

is avaiable at LRL: ip.petsE@gmail.com

10..| Last date for receipt of expression W Ociober 2023
"- nb,_en_asr

1. | Dale of issue o prosssionad list al 21" Dleber 2023
prospecing resokiion appicants

1. | Last date for submission of chjections | 25 October 2023

|| o provisional fist

13, | Date of issue of inal ksl of prospecinee. | 307 Oclober 2023
ressohulian applicants

14, | Date of issue of information 1 Movemrier 2023

mamarandum, evakiztion malrx and
reguest fcr‘remln‘*nr' "||3|'|3 4]

15 La:smam o mnunsacu:n al rm:im:-n pas

18 | i Procass ema id to submit Exp-.'essr:n
of Indarest

1" December 2023
ip.potsiggmail.com

Sdi-

Ca Sunil Kurmar Kabra

IRF! BF far Mis Process Construction and Techinical Services Pyt Lid,
IBBA Ragestration Mo IBBIPA-001IP-PII011 201 71811562

Date: 28 Septamber 2023 M, 3° Floor, Reegus Businass Centar, Mew Cyvight Road,

Placa: Surs #hove Mearcedes-Benz Showmom, Bharthene-Vesu, Surab-385007

BLS International Services Limited
Regd Office: G-4B-1, Extension Mohan Co-operative Indl. Estate,

RLS

TETERRSTEIHGL

Mathura Road, New Delhi - 110044
CIN: L51909DL1983PLC016907; Website: http://www.blsinternational.com
Email: compliance@blsinternational.net; Contact no. +91 11-45795002

NOTICE FOR THE EQUITY SHAREHOLDERS OF THE COMPANY

SUB.: TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION &
PROTECTION FUND

This notice is hereby given pursuant to the provisions of Section 124 and other applicable
provisions of the Companies Act, 2013 read with Rule 6 of the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 and amendments and
modifications made thereon, from time to time, ("the Rules") notified by the Ministry of Corporate
Affairs, that shares in respect of which dividend has been unpaid or unclaimed by the shareholders
for seven consecutive years or more ("such shares") shall be transferred by the Company to thel
DEMAT account of Investor Education and Protection Fund Authority ("IEPF Authority").

Unclaimed or unpaid Interim dividend for the Financial Year 2016-17 shall be transferred by the|
Company to the IEPF Authority within statutory period. Hence, all the underlying equity shares in
respect of which dividends are unpaid/unclaimed for the last seven consecutive years from the
Financial Year 2016-17, have to be transferred to the IEPF Authority as per the rules.

Complying with the requirements set out in the rules, the Company has already communicated to
the concerned shareholders individually through speed post, at their latest available address,
whose dividends are lying unclaimed since 2016-17 for the seven consecutive years or more and
whose equity shares are liable to be transferred to IEPF Authority under the said Rules for advising
them to claim the dividend expeditiously.

Shareholders who have not claimed their interim dividend for the year 2016-17 can claim thei
dividends from the Company or Company's Registrar and Share Transfer Agent (RTA) i.e. Beeta
Financial & Computer Services (P) Limited at 3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir, New Delhi- 110062, Tel. No.: 011-29961281/ 82, E-mail:-
beetalrta@gmail.com on or before December 20, 2023, in order that such shares are not

transferred by the Company to the IEPF Authority.

All the valid claim (complete in order of all documents) received in this regard till December 20
2023 shall be dealt with by the Company according to applicable Laws/ Rules. In case no valid
claim has been made, the shares in respect of which dividends are lying unpaid/ unclaimed by
December 20, 2023; the Company shall be constrained, without any further notice, to transfer the
shares to the IEPF Authority pursuant to the [EPF Rules.

Further, in terms of Rule 6 (3) of the Rules, the Company has also uploaded the statement
containing full details of such shareholders and shares due for transfer to the IEPF Authority on it
website at www.blsinternational.net. Concerned shareholder(s) may please note that the detailg
uploaded by the Company on its website shall be deemed as adequate notice in respect of issue of
duplicate share certificate(s) by the Company for the purpose of transfer of physical shares to thel
IEPF Authority.

Members are hereby informed that no claim shall lie against the Company in respect of unclaimed
dividend and shares including all benefits accruing on such shares, if any, transferred to the IEPH
Authority pursuant to the rules and same can be claimed back by them from the IEPF Authority byj
following the procedure as prescribed in the rules.

In case of any queries/ clarification, the concerned members may contact the Company or its
Registrarand Share Transfer Agent ("RTA") at the following addresses:

BLS International Services Limited
Regd. Office: G-4B-1 Extension,

Mohan Co-Operative Indl. Estate,
Mathura Road New Delhi- 110044
E-mail: compliance@blsinternational.net
Tel: +91-11-45795002

Beetal Financial & Computer Services (P) Limited
3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir,

New Delhi- 110062

E-mail:- beetalrta@gmail.com

Tel. No.: 011-29961281/ 82

For BLS International Services Limited
Sd/-

Dharak Mehta

Company Secretary & Nodal Officer
ICSI Membership No.: FCS12878

Place : New Delhi
Date : September 26. 2023
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t3th-October-2023 before05:00-P:M- imthe manner mentioned]

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED |

Urban Naxals running the
show, Cong bankrupt: PM

VIKAS PATHAK
& ANAND MOHAN J
Bhopal, September 25

DAYS AFTER PARLIAMENT
passed the women's reserva-

| tion Bill with near unanimity,

Prime Minister Narendra Modi
on Monday accused the Oppo-

| sition of onlysupportingitdue

o “political compulsions”.
Laying the ground for the

| BJP's campaign ahead of the

Assembly electionsin Madhya
Pradesh, Modi launched an
all-outattackagainst the Con-
gress,accusing it of outsourc-
ing its decision-making to
“Urban Naxals” and of “seek-
ing to end Sanatan (Dharma)”.

While the Constitution
(One Hundred and Twenty-

| Eighth Amendment) Bill,
| 2023,toprovide 33%reserva-

tion for women in Lok Sabha

| and State Assemblies, was
| passed unanimously in Rajya

Sabha, only two AIMIM mem-
bers opposed it in Lok Sabha.
Addressing a 'Karyakarta
Mahakumbh' in Bhopal to
mark the culmination of the
Jan Ashirwad Yatra, which
travelled through all 230
Assembly constituencies in
Madhya Pradesh and covered
over 10,000 kms, Modi cau-
tioned women not to be “mis-
led” by the Opposition's sup-
port for the Bill.

Prime Minister Narendra Modi with Madhya Pradesh CM
Shivraj Singh Chouhan and others in Bhopal on Monday.  em

“The Congress and its new
ghamandiya alliance had a
very difficult time supporting
this Bill... The people in their
alliance are the ones who pre-
vented this law for 20 years...
They supported the women's
reservation Bill only because
of political compulsions,” he
said.

The Rashtriya Janata Dal
(RJD) and Samajwadi Party
(SP), which are part of the
Opposition's INDIA grouping,
were among those which had
opposed the Bill earlier, seek-
ing reservation within the

women's quota for SCs, STs
and OBCs.

“The moment they get an
opportunity, this ghamandiya
alliance is ready to betray the
mothers and sisters... Their
mentality hasn't changed. I
want to tell you one more
thing, they will play a new
game for sure...theywill try to
divide women's power. They
don't want women to unite.
Remember,these are the same
people who tried to stop
Droupadi Murmu, an Adivasi
woman, from becoming the
President, insulting her

AIADMK formally ends ties

| ARUN JANARDHANAN

Chennai, September 25

THE AIADMK ON Monday

| announced the end of its

alliance with the BJP-led NDA,

| marking a significant shift in
| Tamil Nadu politics. It said it

would lead a separate front for
the 2024 Lok Sabha polls.

The end of the alliance was
expected after the talks that an
ATADMK delegation held with

| the BJP’s national leadership in

Delhion Sundaydid nothavean

| impact and the ruling party’s

senior leaders did not show an

PUBLIC NOTICE

Wa Disha . Goragandhl (Decessed)
[also known as Disha Ranjit Bijoor) and
EBharati D. Goragandhi [PAM Mo,
ACKPETEN4G] are holding 20 shares
of Face Value Rs, 1000 in BOSCH
LIMITED (formesty:  Motor  Industries
Compamy Limited) having it's regislarad
office &t Hosur Road, Adugodi,
Bangalore- SED0ED in Falie G{1854
bearing Share Certiflcate Mumbers
DR0ZI6E, O0DO1591Z, 00134262 and
DOZESTI0 wiih distinctive mumbers
froen 801651~ BO1ESE, 51341 651345,
2920796- 2920800 and I5E1404-
3561408,
| hereby give nodice that the said Shara
Certificatals) are lost and | have apgliad
te the Company for issue of duphcate
Share Certficates and exchangs of the
s with Face Value Rs. 100 cerlificate.
The pubkc s hereby wamed against
purchising or dealing & anyeay wilh the
said Shara Certificates.
Tha Comgany meay issue duplicals Shane
Cartificatas, f n chisction is receivad by
the Company wilhin 30 days of (he
publication of thiz adwerlizement, after
which md clam will be entenained by the
Company in‘that behaif.

Sd/- BHARATI D. GORAGANDHI
Falio Mo. GI1854
Date: 26092023

Flace: Murmaai
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CLASSIFIEDS

OTHER

CLASSIFIEDS
CHANGE OF NAME

I Mohammed Isa Busheri
5/0 Rashid Abbas
Busheri R0 A 102
Esmeralda Apts 5t John
Baptist Road Bandra
West Mumbas
Maharashtra 400050
have changed my name
to 154 Busheri

00590 706-2

|, Kuldeepsingh
Samundersingh
Chauhan 5%
samundersingh
Bhopalsingh Chauhan
RS0~ B50E Gini-
Sanskruti, Handewadi-
Road Shree-Ram Chowk
Hadapsar-Pune
Maharashtra-411028,
have changed my minor
daughter's name
MEERA CHALHAN to
HRIDHIN A CHALMAMN
aped-9-Years,

D000 7061
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AIADMK general secretary Edappadi K Palaniswami chairs a
meeting of chief club secretaries, district club secretaries
and club parliamentarians, in Chennai on Monday ANI

inclination to rein in state BJP
chief K Annamalai whose
remarks had widened the gap
between the twosides.

The end of the alliance
came as the ATADMK faces a
shrinking space in Dravidian
politicsand dealswith theloss
of minority votes in the last
two big elections.

Following a meeting in
Chennaion Monday,AIADMK
deputy general secretary KP
Munusamy said the unani-
mous decisionwasaresponse
to the BJP’s sustained attacks
on the party and its revered
leaders over the past year.

In its statement on social
media, the party used the
“#Nandri_meendum-
varaatheergal (Thank you,
never come back again)”
hashtag. “Under the leader-
ship of the respected party
General Secretary, ‘Revolu-
tionary Tamilar’, Edappadi K
Palaniswami, the meeting of
themain partyexecutives, dis-
trict party executives, party

parliamentary committee, leg-
islative members,whoreflected
the sentimentsand thoughts of
2 crore party followers, it has
been unanimouslydecided that
ATADMK will exit from the
NDA starting today,” read the
statement.
AseniorATADMKIleaderwho
attended the meeting said,“Fol-
lowing the lack of support from
the BJP’s national leadership,
and continuing attacks from
Annamalai, Palaniswami and
topleadersfound themselvesin
a precarious position. The
party’s leadership and cadres
felt humiliated, which led to a
unanimous decision to exit the
alliance.” The announcement
reflects the culmination of
growing frustrationswithin the
ATADMK. Munusamy said the
BJP has been attacking not only
the party’s ideals but also its
revered leaders such as the late
Jayalalithaa,CN Annadurai.The
tiesbetween thetwosidesirrev-
ocably broke down after Anna-
malai’s comments about

repeatedly,” Modi said.

That the BJP is seeing
women’s reservation as a poll
plank was clear from the
optics of the rally. When Modi
came on the stage, amid
cheers from the crowd,
women from the state BJP unit
presented hima giant garland
to thank him for getting the
Bill passed.

“Our effort was to pave the
way for the prosperity of sis-
ters, enabling daughters to
stand on their own feet.

That's why I tell every
mother,sister,and daughter of
the country that no matter
how hard they (Opposition)
try, don't get influenced. We
have crossed a difficult path.It
is the auspicious beginning of
ameaningful change,”he said.

Exhorting voters to give a
decisive mandate to the BJP,
Modi said Madhya Pradesh
would once again become a
'BIMARU state if the Congress
returned to power.

“Today, I want to tell the
people of our countryand the
people of Madhya Pradesh
something important. The
Congress has given away all
its decision-making power.
We are seeing that Congress
workers with their ears close
to the ground are sitting qui-
etly with locks on their
mouths,” Modi said.

with BJP

Annadurai, the state’s first chief
minister,in Madurai two weeks
ago. Given that it has already
ceded the Dravidian politics
space to the DMK, these
remarkswereabridgetoo farfor
the AIADMK.

Thefirstsignal that the party
was thinking about exiting the
NDA camelastweekwhen party
spokesperson D Jayakumarsaid
the alliance between the two
parties had ceased to exist.

Theresolvetoend the tie-up
hardened as Annamalai said in
response to Jayakumar’s
remarks that while he respects
Annadurai’s legacy, he would
not accept Palaniswami as the
NDA leader in Tamil Nadu. Fol-
lowing this came the ATADMK
delegation’s quiet trip to Delhi.
Butnothing came of it.

The AIADMK’s move will
haveasubstantialimpactonthe
dynamics of Tamil Nadu poli-
tics. The party will now have to
focus on reconsolidating its
positionand reconnectingwith
its base, including minority
communities thatabandoned it
inthe 2019 parliamentaryelec-
tions and the 2021 Assembly
polls. The decision, however, is
notwithoutitsrisks.

Two AIADMK leaders told
The Indian Express on Sunday
that almost a dozen former
ATADMK ministers and senior
leaders are facing FIRs and cor-
ruption charges under various
probe agencies, including cen-
tral bodies and the state Direc-
torate of Vigilanceand Anti-Cor-
ruption (DVAC).

Cong sharpens OBC focus

down party ranks

MANOJ CG
New Delhi, September 25

THREE DAYS AGO, the Con-
gress leadership summoned
the heads of its state-level
OBCdepartments to Delhi for
a brainstorming session. The
signal tothemwas clear.Apart
from “propagating the mes-
sage” that the party was now
speaking strongly for OBCs,
they have to compile district-
level data on OBC share in
terms of wealth and power -
like in agricultural land, gov-
ernment contracts, access to
credit from banks, representa-
tion in private educational
institutions and enterprise
development.

This follows Rahul Gandhi’s
recent focusonrepresentation
for OBCs and push for holding
caste census,nowextending to
mention of the lowrepresenta-
tion of the backward classes in
bureaucracy. Addressing a
public meeting at Bilaspur in
Chhattisgarh Monday, Rahul
again argued that caste head-
count was key, “if we want to
give participation to OBCs,
Dalits, tribals and women”.

In manyways it is ahistor-
ical course correction for the
Congress. The party’s critics
often cite Rajiv Gandhi’s Sep-

Congress leader Rahul Gandhi in Bilaspuron Monday  ani

tember 1990 speech in the
Lok Sabha duringadiscussion
on the Mandal Commission
report,when hesaid thattheV
P Singh government’s policies
“are not very different from
what the Britishers were
doing”.“It was the Britishwho
tried to divide our country on
casteandreligion and today it
isthe Raja Sahib,sitting there,
who is trying to divide our
countryon casteand religion,”
Rajivsaid.

He added: .. not that this
reportis worthless, and should
be thrown away. There is a lot
of substancein the report,but
to say that youwill just accept
itlike that,without discussing
itorwithoutdebatingit,isnot

I..: i . .
=

adequate... We have problems
if caste is defined to enshrine
casteism in our country... The
Congress cannot stand byand
watch this nation being
divided for the political con-
venience of one individual”
The former PM said: “..let
us not have one man’s obsti-
nacyholdingIndiahostage,let
that man's obstinacy not lead
to children gettingkilled (sev-
eral youths had attempted
self-immolation following the
adoption of the report). Let
that man's obstinacy not lead
to caste war...I appeal to the
whole House, I appeal to the
patriotism and patriotic feel-
ings of every member in this
House not to remain idle”

Ahmedabad
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CHANDIGARH BENCH, AT CHANDIGARH
CP (CAA) No. 29/Chd/Hry/ of 2023
CONNECTED WITH
CA [CAA] NO. 10/Chd/Hry/2023
In The Matter of the Companies Act, 2013
And
In the matter of Sections 230 And 232 of The Companies Act, 2013 and other
applicable provisions of the Companies Act, 2013 and the Companies (Compromises,
Arrangements and Amalgamations) Rules, 2016
And
In the matter of Scheme of Amalgamation of
SUCHALIS CONFECTIONERY PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 2013
having its registered office at Plot No-321, Udyog Vihar Phase-2, Sector-20, Gurgaon —
122016, India, through its authorized representative, Ms. Suchali Jain, mobile no.:
9899743092, e-mail address: suchali@suchalisartisanbakehouse.com; Corporate Identity
Number U15490HR2018PTC076091

... TRANSFEROR COMPANY/ PETITIONER NO. 1
AND
MUHAVRA ENTERPRISES PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 1956
having its registered office at D-173, Sushant Lok I, Gurgaon — 122002, India, through its
authorized representative, Mr. Matthew Joseph Chitharanjan, mobile no.: 9650800776, e-
Identity

mail address: matt@bluetokaicoffee.com; Number

U15492HR2012PTC047234

Corporate

... TRANSFEREE COMPANY/ PETITIONER NO. 2
Notice of Petition

A petition under Sections 230 and 232 of the Companies Act, 2013, seeking an order for
sanctioning the Scheme of Amalgamation (Scheme) of Suchalis Confectionery Private
Limited (Petitioner No. 1/Transferor Company) and Muhavra Enterprises Private Limited
(Petitioner No. 2/Transferee Company) hereinafter collectively referred to as the
“Petitioner Companies”, and their respective shareholders and creditors, was presented by
the Petitioner Companies on 21 August 2023, and the said petition is fixed for hearing before
the Chandigarh Bench of the Hon’ble National Company Law Tribunal on 18 October 2023.

Any persons desirous of supporting or opposing the said petition may send to IndusLaw,
Advocates for the Petitioner No. 2/Transferee Company, at the address mentioned below, the
notice of his intention, signed by him or his advocate, with his name and address, so as to
reach the Advocates for the Petitioner No. 2/Transferee Company, not later than two days
before the date fixed for hearing of the petition. Where he seeks to oppose the petition, the
grounds of opposition of a copy of his affidavit shall be furnished with such notice.

A copy of the petition will be furnished by the undersigned to any person requiring the same,
free of charge.

Advocates for Muhavra Enterprises Private Limited

Petitioner No. 2/Transferee Company

Address: IndusLaw, 2nd Floor, Block D,

The Mira, Ishwar Nagar, New Delhi-110065

Ph: +911147821000

Dated 26/09/2023
IndusLaw

sﬂumusm
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SURAKSHA ASSET RECONSTRUCTION LIMITED

CIN: UT4120MH201 5P LC 268857

Registered office: IT| House, 36, Dr. R K. Shriodhkar Road, Parel East,
Mumbal — 400012 Tel: +91 22 4027 3662 Fax: +31 224027 3700
Email Id; peatibha . upadhyayi@surakshaanc. com, tejsingh.abi@surakshaarc.com
weebsite: www.surakshaarc.com

CORRIGENDUM

A reference is invited to our Sate Nobice dated 23.00 2023 pertaining to Br. Maveen
Chaudharn-and Amita. Chaudhan published on page no. 24 Financial Express and
page no 13 Jansatls of this newspaper an 23,09, 2023 Al the geEneral puihc s hesaby
notified that we had foced auction date an 251022023 of the immavalbbe property, more
particularty mertioned in the aforesasd Last date of Submission of EMD 25.10.2023
instesd af 23702025, Thatan 08052023, Mr.Navasn Chaedhari and Amata Chaudiar
filed 54 No, 38202023 befare Ld. DRT. Lucknow, an 24.05 2023 Ld, DRT, Lucknow
issued nothcs to the undersigned. That an 12.07,2023 bMr. Mavesn Chaudhari and
Amida Chaudhari filed an iA vide Diany Mo, 4466/2023 daled 12.07.2023 in 54 Mo,
R0 before Ld. DET, Luckaow for @xlension of b evedion desdine, vide Drcar
dated 15072023 Ld, DET, Lucknow gramted fime HIl 04,08 2023 fo vacant the
property in guestion, mview of the said order dated 18.07.2023 of the Honhle DRET tha
physical possassion of the propery was. lakan on 0708 2023, Al the alher datails
rmentioned in the Sale Nolice dated 2305, 2023 remain unchanged,
Autharized afficer
Suraksha Asset Reconstruction Ltd.
(Acting in s capacity as trustes of Suraksha ARC= 012 Trust)

W ADITY: BIRLA
w1 CAPITAL

— 362266 Branch Office- Aditya Birla Housing Finance Limited No
N/17, 1st Floor, Vijaya Building, Barakhamba Road
New Delhi - 110001

\V

POSSESSION NOTICE(for Inmovable Property)
Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 28-02-2023 calling upon the bor-
rowers Kamlesh Kumar, Nitu Kumar, Winsoft Educare Private Limited , Dogra
Education Society seeking repayment of the amount mentioned in the notice
being of Rs. 3,63,69,550.10/- (Rupees Three Crores Sixty-Three Lacs Sixty-Nine
Thousand Five Hundred Fifty and Ten Paisa Only) within 60 days from the date of
receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has taken Possession of the
property described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 23rd Day of September of the year, 2023.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 3,63,69,550.10/-
(Rupees Three Crores Sixty-Three Lacs Sixty-Nine Thousand Five Hundred Fifty
and Ten Paisa Only) and interest thereon. Borrowers’ attention is invited to the provi-

CHANDIGARH BENCH, AT CHANDIGARH
CP (CAA) No. 29/Chd/Hry/ of 2023

CONNECTED WITH

CA [CAA] NO. 10/Chd/Hry/2023
In The Matter of the Companies Act, 2013

And
In the matter of Sections 230 And 232 of The Companies Act, 2013 and other
applicable provisions of the Companies Act, 2013 and the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016
And
In the matter of Scheme of Amalgamation of

SUCHALIS CONFECTIONERY PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 2013
having its registered office at Plot No-321, Udyog Vihar Phase-2, Sector-20, Gurgaon —
122016, India, through its authorized representative, Ms. Suchali Jain, mobile no.:
9899743092, e-mail address: suchali@suchalisartisanbakehouse.com; Corporate
Identity Number U15490HR2018PTCU76091

... TRANSFEROR COMPANY/ PETITIONER NO. 1
AND
MUHAVRA ENTERPRISES PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 1956
having its registered office at D-173, Sushant Lok I, Gurgaon — 122002, India, through its
authorized representative, Mr. Matthew Joseph Chitharanjan, mobile no.: 9650800776, e-
mail address: matt@bluetokaicoffee.com; Corporate Identity = Number
U15492HR2012PTC047234

... TRANSFEREE COMPANY/ PETITIONER NO. 2

Notice of Hearing

A petition under Sections 230 and 232 of the Companies Act, 2013, seeking an order for
sanctioning the Scheme of Amalgamation (Scheme) of Suchalis Confectionery Private
Limited (Petitioner No. 1/Transferor Company) and Muhavra Enterprises Private
Limited (Petitioner No. 2/Transferee Company) hereinafter collectively referred to as the
“Petitioner Companies”, and their respective shareholders and creditors, was presented
by the Petitioner Companies on 21 August 2023, and the said petition is fixed for hearing
before the Chandigarh Bench of the Hon’ble National Company Law Tribunal on 18
October 2023.

Any persons desirous of supporting or opposing the said petition may send to IndusLaw,
Advocates for the Petitioner No.1/Transferor Company, at the address mentioned below,
the notice of his intention, signed by him or his advocate, with his name and address, so
as to reach the Advocates for the Petitioner No.1/Transferor Company, not later than two
days before the date fixed for hearing of the petition. Where he seeks to oppose the
petition, the grounds of opposition of a copy of his affidavit shall be furnished with such
notice.

A copy of the petition will be furnished by the undersigned to any person requiring the
same, free of charge.

Dated this 26/09/2023
IndusLaw

Advocates for Suchalis Confectionery Private Limited
Petitioner No. 1/Transferor Company

Address: IndusLaw, 2nd Floor, Block D,

The Mira, Ishwar Nagar, New Delhi-110065

Ph: +911147821000

[ BEFORE THE NATIONAL COMPANY CAW TRIBUNAL™ |

sions of Sub-section 8 of Section 13 of the Act., in respect of time available, to redeem
the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY

All That Piece And Parcel Of Entire Second Floor (With Terrace Rights) Over And Above
Of Property Bearing No. F-12, Total Plot Area 167.22 Sq. Mtrs. And Plinth Area 111.34
Sq. Mtrs. Out Of Total Plinth Area 445.36 Sq. Mtrs. And Proportionate Share In the Land
41.81 Sq. Mtrs., Situated At South Extn ., Part-I, New Delhi-110049, And Bounded As:
North: Property No. F-13, South: Property No. F-11, East: Road, West: Service Lane.
Date: 2370972023 Authorised Officer
Place: New Delhi Aditya Birla Housing Finance Limited

Aﬂltya Birla Housmg Finance LCimited

Registered Office- pound, Veraval, Gujara
- 362266 Branch Office- Aditya Birla Housing Finance Limited No
N/17, 1st Floor, Vijaya Building, Barakhamba Road

New Delhi - 110001

T ADITYE BIRLE

POSSESSION NOTICE(for Inmovable Property)
Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 14-07-2023 calling upon the bor-
rowers Rajkumar Rathee, Manjeet,mentioned in the notice being of Rs.45,79,609/-
(Rupees Forty Five Lakh Seventy Nine Thousand Six Hundred Nine Only) within
60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has taken Possession of the
property described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 22nd Day of September of the year, 2023.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs.45,79,609/- (Rupees
Forty Five Lakh Seventy Nine Thousand Six Hundred Nine Only) and interest there-
on. Borrowers attention is invited to the provisions of Sub-section 8 of Section 13 of the
Act., in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
ITEM NO.1: All That Piece And Parcel Of Entire Ground Floor Without Roof/ Terrace
Rights, Part Of Built-Up Property Bearing No. 285, Admeasuring 32 Sq. Mtrs., In
Pocket- 11 — B, Sector 23, Situtated In The Layout Plan Of Rohini Residential Scheme,
Rohini, Delhi, 110085, And Bounded As: East: Plot No. 286, West: Plot No. 284,
North: Entry, South: Plot No. 264
ITEM NO.2: All That Piece And Parcel Of Entire Ground Floor Without Roof/ Terrace
Rights, Part Of Built-Up Property Bearing No. 286, Admeasuring 32 Sq. Mtrs., In
Pocket- 11 — B, Sector 23, Situtated In The Layout Plan Of Rohini Residential Scheme,
Rohini, Delhi, 110085, And Bounded As: East: Plot No. 287, West: Plot No. 285,
North: Entry, South: Plot No. 263.

Date: 22/09/2023
Place: Delhi

Authorised Officer

Aditya Birla Housing Finance Limited
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| HDB FINANCIAL SERVICES LIMITED |

E-AUCTION SALE NOTICE
UNDER SARFAESI ACT, 2002

 REGISTERED OFFICE: Radhika. 2nd Floor, Law Garden Road, Nenvrangpura, Ahmedabed-3800
Ground, Budelia, Near Oxford School, Vikaspuri, New Delhi-110018

09, BRANCH OFFICE: HOZ FINANCIAL SERVICES LIMITED, Khasra No. 47, Dppesite Dussehra

|5 Basi=s" For Realization O Company’s Dues.

1. BORROWER/S & GUARANTOR/S NAME & ADDRESS

2. TOTAL DUE + INTEREST FROM

Also I At H-No. 53 2nd Floor Pocket Mo - 8 Sec-22 Rohind Delh Near G d paenka {Parcel
Puilic Schoct Mew Delt - 110085 - Abso ks A1 - H-no, 107 - 15t Flor Pockel e <11 Bad- |Fm-
&4 Robinl  Wew Delhi - 110085 - Prem Singh - P 108 Fitampura Mora Enclave New

Delti 110034 - Roj Rani <PP - 106 Phiarnpora Mcrya Enclave New Delhl -110034 - |Of Bult
Sondeep Simgh Sizondia FP- 106 Fitamgura Krishana Mardir New Dalte -110034 B

Lokhs Eighty four Thowsond Eight Humdred Four ond Poise Minety Three only Jas of o0
06072020 and fule contrachial inferes Gl aclial reabzalion iogether with ircdenlal |_|qﬂ-,ﬂ;

| EAPEOSES T

The Undersigned As Authonzed Orfficer OTHDB Financial Senvices Limited Has Taken Cwer Possession OF The Following Property Pursisant To The hofice Issued L 13(2) OF The Securitisation
And Recanstruciion 0F The Financial Assals And Enforcement Of Security InterestAct 2002 in The Foliowing Loan Accounds WilhARght To Sell The Same On"as s Where ks Basis” And "as s What

DESCRIPTION OF THE

1. Sendeep Singh Sisomdia - FF = 106 Fitampura Morya - Enciave New Defte 110034 - 1A Thal Fiece Ard Parcel Of

merrace Right Which & Apar]

Aecouat Wo. 157376 207246,149621 Bs. 7,93,84,504.93 (Rupees Two Corers Ninety Theee | 22 "5 01 Fila‘;‘l‘: 2130 DATE OF INSPECTION:

I. Date & Time 04 E-audion

1. Lost Bate Of Submizsicn O EMD

3. Dt & Time 04 The Praperty Inspection
1§ E-AUCTION DATE: 13.70.3023 - EHEH'EFI‘H-B_[IHH'IHI:].-
1040 Am To 19.30am With Unmited|Rs: 3463566 (Rugess

Fifty Four Lafkhg Sixty Nine
Extensnn Of 5 Minwes Thausand Five: Hundred

1. RESERVE FRICE

PROFERTY L. EMD OF THE FROFERTY

(¥ The' Enbire Secand
Pegtion  'Withaus: -Rood

Up Property Bearng o |2) LAST DATE OF SUBMISSION Ei:-:l:.-EixRu:lessﬂnI!.':
hrea Messuring 90 |ofEmawititye 11.10.2023-TisPm | SAOAMCUININGE:

Betwean
09.10.2023 - 1:00 Prn Te 2200 Pro st

Five Lakh Farty Six
Thausard - Mire  Hurdred
Fifty Savan Rupese Only)

Ragidentizl Schems
Daefhi- 110085

Terms & Conditions of Online Tendenuction

Chatan or Demand Dralt; £ Copy of PAN Card; §) Prood of Identification’ Address Froof (RYC) wa

Anand; Mchie Na: 9711010384, e-mail 1D - vikas.anand @hdis. com, and MR. Vishal Ritpurkar;

shall b2 abave the Raserva Prica along with increment value of R, 40, 000i- {Rupees Ten Thousand

days from: the dafa of corfimalion af sale by tha Company. Tha EMD azwall a5 Sala Prica paid by tha

iy ary lerms of sale without ary prior nolicae. The immovabde proparty shall be sold 4o the highesthi
ot sssassment of e proparty to their satisfection. Tha Company does nol inany way ousraniee orm

{13} Further ingerest will be charped as apohcable, &s per the loan docurmends on the amount culs

sulbimiting thelr bids and Eking part in e-auction sale procaedings. Onling bidding wit take place at

make discresd enquires as regas

shall inda iy the fenanis a3 well 25 the Company nehis regard. The pirchaser shall lae necessany

ralice failing ‘wiich e Secunad assal will ba 2ok @ per tha barms and conrditians meanticned abae
amound dua ta'tha Company, in full before the date of sale, suclion & Saila to ba sfoppad

Flace: New Dedhl |, Date: 26.09,2023

Theirdanding bidders ans advisad Lo visi tha Branch and tha properies pod up onAuciion, and obtain necessary information regarding changes. encumarances. Tha purchaser shail make his own enguny and
aecaniain the addtional charges, ancumbrencas ard any third party Elerests and satishy himsaliherselffzaliin 2l aspacts thereta. All statubory dues ke property taxes. efecincity dues and any other duss, &
any, etackad 1o the property should be ascertsined ard peid by the succassiul bidden'siorspectva purchasans). The bidder(sl\prospecive parchasens) are nequasted, im tairown interest, o satisfy
hemnzelfihersatfitselfaith regand to the dove and tha athar ralevant details pariaining to the shove menticned property Froperiies, befone submitting thea bids.

(1] Thesuction sale shall be "onire e-sucion” hddng Biraugh wetsite hitps:heww.bankeauclions.comd on tha dales ag menlioned in e Bble above with Uriim@ed Extension af 5 Minubas.

(2] Tha inbarasted bidders shad submit ther EMD dkrough Web Poetal hitps-Uwws bankeaarctions.coml (lha wmar [0 & Passeord can be obdained free of cosl by registedng name with
https:wew.bankeawctions.coml' | throagh Login D & Pesswond. The EMU: shail be pavable through WEFT in the account mentionad ebove After Fiagistration {One Time] by the biddar inthe Weh Porlsl, the
intanding hiddar! purchaseris requined $o.get the capies of the following documants uphaaded in the Web Portal bedore the Last Date & Timea of submission ofthe Bid Dacuments viz. ) Copy af the MEFT/RTGES

rejected. UPLOADING SCANNED COPY OF ANNEXURE-Il & 1 zan bedowrsiaced fom the Wb Partal: hitps/fwww. Bankeauctions.com) AFTER DULY FILLED UP & SIGNING 15 ALSO REQUIRED. The
inkerestid Bidders who reuing assmstance in craasmg Logio |D0& Passward, upioading data; subenitting Bid Documdénts, Traisirgs Dersanstrtemn on Ordne Intersse Bidding o, may contact Bis, 1 ngia P
Lid, Plod Mo, B8, 3nd Floor, Seclor-44, Gurgacn- 122003, Haryana, E-mail ID Vined Chavhan! dedhi@c findia.com 3813887931 and far say propety relaled quesy may conlact Authorised Officar MR, Vikas

Mondzy to Saturday |3 The intending purchasentedder is reguined to submit smount of the Sarnest Money Deposlt (EMD) by way of Demand DraftFAY ORDER crawn anany nabionalizad ar scheduled
Commeanciz Bank infavor of "HDB FINAMCLAL SERVICES LIMITED” payable AT PARMNew Delhi or MEFTIRTGS in the accaunt of “HOBFS GENERAL COLLNS®; Account Mo B0310310002745; IFSC
Code HOFCOON002T; MICR CODE: MICRS00240002; Branch: LAKDIKAPUL, HYDERABAD on or before date and fime mentioned above [Please refer bo the details mentioned in tabde above) and
redgeshar (hairname at it ps:Uwww, bankeactions.com ard get wsar ID and password Iree of costand gel Faning on g-Suchion Som the service provider Afer their Regisiralion on the web-site, freinlending
purchesenbidder is requirad % ged the copies of the folowing documents updoadad (1. Copy of the HEFTIRTGS challan’DD copy' Pay arder;  2.Copy of PN card and 3.Copy of prood of addrass [Passport;
Oiriving Licersa, Votar's HCand or Asdhar Card, Rietion Card, Efeclricity Bill, Telephone Bill; Registersd Leave License Sgreementd)] on the website befora or by the last date of submission of the EMDNE] a5
mentianed in the table ahowve and also submit hardeapy thereod at the Branch mentioned hene in above, (4) Bid mist e scoompanied with EMD (Equeeaient to 102 of the Resene Prce) byway of Damrand
Diraft! Pay order in fvourof “HDB FIRKARCIAL SERVICES LIMITED pavable AT PARS New Delii or NEFTIRTGS In the account of "HOEFS GENERAL COLLNS"; Account No 00270370062748; IFSC
Code- HDFCOO00021; MICR CODE: MICR5D0240002; Branch: LAKDIKAFUL, HYDERABAD: on ar balon: dale 204 e mentisred above. [5) Bicks thal are nol Bled upor Bids receied bevand |2 dale
wil Becansidenad a5 invalid Bid and shad be summarily rajacled. Moinberesd shal e paid 6n the EMD. Onsa $he bid i subeilled by s Bidder, same cannolbe withdrawa, e biddar does nelparlicihabsintha
bid process, EMD daposiad by the Biddar shall be forfefad withoul furthar recoursa. Howaver, EMD depasiled by the unsuccessiul Diddar shal ba refurded wilhout intarast. (6 Thea bid prica to ba submitted

anlyl. The oroperty shal not be sold befiow the Resere Pricased by the Awshonsed Officer, () The succassiul bidder s reqigred o deposit 25% of the sale price finclisive of EMDT immesdiabaly but natlater than
neswonking day by Demand Drall dravwen i favour ol of “ HOB FINANCIAL SERVICES LIMITED" payable AT PARNEW DELHI o NEFT/ETGS inthe sacount o *HDBFS GENERAL COLLNE™; Account No
Q0Z1031000274E; IFSC Code- HOFCOODMI21; MICR CODE: MICRAMO240002; Branch: LAKDEKAPUL, HYDERABAD 304 the balanca amaunt of saks prce shall e paid by the suctasshd Giddar within 15

cata shall be forfeited by tha Company, ifthe suscasshd bidder fails bo adhere o terms of sals or commits ey defaui. (B On complianca af lerms of Sala, Authorized officer shellisswe "Sale Cedificaba™ in fawour
aof highast biddar, Al the expenses refated o slamp duty, registrasion charges, comveyvance, TOS eig, o b= bome by the purchases, (9} Company does not take ary respansibility 10 procune permissionf NOG
froenany authority or undser any oihef|sw i force in reapect of property offeced or any other dues | . ouistarding watereisclncily dies, property Bax orother charges, o ar, (103 The succesaful bidder shall bear
al expenses okding panding dwes of @y Deveopment suthory, § any o oty blls ek, bibe Munksoal Corporationor any otfer authosty agency and fees payabie for stampduty regisizaton fees e,
far regislration of the Sale Gatfcate. [11) The Sutharsed Ofticar raservas e absalule ighl and decrelion bo accapd or rejinct ary orali tha oflersbidsor adiowernicanced the sahe wifioul assgning amy reasan ar

riacessary. | 12) To the bastof its knowledpa and infarmasion, tha Company s not awara of any ancumarances on thie propany bo be sold axcepd of the Company. However, intarested bidders should make their
the Authorised Officer shal not be. kel responsible far any charge, lien, ancumbrances. gropery f8x or any other dues %3 the Government of ambody norespect of the aforesall propery.

(R} The ot s Preredg cavie & (e Badtroranes 510 Marigagans) do nemain prisend personafly 2l e S of Sale o ey e B The indrding buverlpurchsasers Bor purchasing e i mdviabhe propery a5
dascrbad harainabons, a5 per the parfioulars of the Tarms and condilions of sale. {15) Oning E-ausian participalion is mandatony in the suclion process by making application in prescrived formal which is
avaitable alorg-aith the offertendar docamant an the welbeita, Bidders ane advisad foogo through the webeba  hitps:fwww.bankeauctions.com for detated sarms and condilians of auchion sala bafore

contaned in the tender document, The Tender Document and detailed Terms and Condiions for the ductian may be downloaded from the websiie httpa:iwaw bankeawctions. com or the sams may also be
coflecied from the concamed Branch oifce of HDE Firancial Servoes Limded. A copy of the B form along with (he enclasure submitled online (also mentioning UTR Number} shall be handed aver tn
Mr. Vikas Anand Mol No 9711010384, at HDB FINANCIAL SERVICES LIMITED, ADDRESSE- i, Khasra no. 47, Znd Floor, Dpposite Dussehra Ground, Vikaspurd, New Dalhi-110078 on or befara dale
and ima menticnad above. {Pleasa rafer o tha dedails mentioned intabde ghova). (16) The property shad be =0l an "As i Where is Sasis” and "As i Whatis Basis® condition and the intanding biddar shawuid
encumbrance, cherpe and sfabucny awtstanding on the property of any suthonty basides tha Comgpany's charges and should salishy themseies about tha tilks, extant,
quility and quantity of the progerty hedors subenitting their bid. Na claim of whalsoever nabure regarding the property pul for sales, changes and encumbrances ovar the property ar any other matier abc. wil ke
entertaned after subenissiaon of She-onbne bd 2nd 8t any stage tkaneafter. The Company ghall not be responsible for amehing whatspever inchding damages or eviclion proceeding, &te. The intending biddar

info sendce the principhe of caveal emplon (TTTThis potlication is a0 2°15' (Fieen) dava’ ol matice 1o the Bommawer { Margagor ! Ggsrantors of fe above Said loan aceount pursuant 1o nue B2, 818) &nd Rule 9
ol Secirily Ihgrasl  (Enforcimant) Buses 2002, o dechange the Eabiky in fud and e e duss 25 ménbicoid abowe alongerth oplo dbe inleresh snd sapengas wilhin 157 [Weeni days” Tram B dabe o Ris

ravespaper. then i such casa the English rewspapar will superseda tha vamacular navwispaper and #shall be considered a5 the fingl copy, thus ramaving e ambiguity. 1§ e borowenmorgagors pays the

For further details and queries, cantact Authorized Officer, HDB FINANCIAL SERVICES LIMITED MrVikas Anand : 087110710384,

self-atiested capy of Yoler 1D Cardi' Driving Licenaeyd Passport eds,; without which the Bid & lisbis to be

Mobile No: 9333671006, e-mail 1D: vishal ritpurkar@hdbfs.com - during the working houns from

anly) and the bidder shal futher improwe their affer in mattinle of Rs. 10, 800 (Rupeas Ten Thousand

nlereshad bidders shall camy no intares]. The deposit of EMD or 10% af sale prica, whiataver may ba fhe

dodar. Howavar, the Authorised Officar rasenies the sbealubs Gscralion o atlewintar-se bidding, if desmed

ghies arny rapreasntation with repand b the fitnessvilie of tha Aforesad property. For amy otherindormation,

Famding incthe nofoe and incidental expenses, oosls, a2 15 dise and payvabie Bl ks achudl realization

webh-5i%8 of organizefion as mentioned hkarea inabove, and shall be subject to the lerms and conditions

action &r eviction of fepant M settlement af tenant cnby in geecedance wih the Law. The Campany presses

e |n casd there i any discrepancy balwean the publicatiores of Sale nalics i English and Varnacular

AUTHORISED OFFICER HODEB FINANCIAL SERVICES LIMITED

Extension of Eol | Investment Opportunity in
Mabsoot Buildhomes India Private Limited
Addendum to the Advertisement publizshed on 07 July 2023
This is wilh referance o lhe acvarlisemant for invitaiion far Expressian of inbarest [[EOF) o submil
rescition plan in relation to the Conporate Insoivency Resolution: Procass of Mabzoot Buldhomes
Indiz Private Limied published on 07 July 2023 in Financial Express and Jansata (the “Main
Advertisements”). The last date of submission of EGI as specified in the Main Adverisemenis
stends extended §il 11 October 2023. Al other tesms & conditions remain unchangsd,
Potential resclution appicants are requested to wrste Lo us al crpmiipl@grmail com for the
prescribed format of the EOI b be submisted and assooiated tarms and conditions nciuding any
updates asuploaded thersin from bma o ime
Mote: R and the CoC resene fhe night to cance) or modify the process and the imelines without
Fasigning any reason and withau! mcwering any Behidily whatsoevern The Main Advertisements or
I addenaum Mherste sheald rof be constrned a5 an olfer document. Resoiufion spobicants
Shoudd witte fo gz st the emall IE prowided hersimalbose o keep Memsehes updafed regarding
clariicalions and amengdmenis
Mr, Ajit Gyanchand Jain
Resolficn Professionz of Mabsoot Buildhomes India Private Limited
Registration No: [BEIIPADOP-POOSBE 2 T-1811 0625
Emai: cirp.mbiplfEgmail com
Correspondence dddrass: 204, Wal Streat -1,

Near Gujarat Cofeqe, Ellis Bridge, Ahmedabad - 380006
AFAEld WY Ocfober 2023

“FORM A"
FUELIC ANNOUNCEMENT
(Regubation 14 of the Insohrency and Bankrupicy Board of India
?‘nlunta Liguidation F'rn::easg Reguiations, 2017
R THE ATTENTION OF THE STAKEHOLDERS ©
ALENMANDRE QUALITY MANAGEMENT INDLA PRIVATE LIMITED

{1-| Wame of Gorporate Person Mis. ALEXANDRE QUALITY MANAGEMENT
| INDIA PRIVATE LIMITED

| |[Person & IncorporatedRegisterad
4. | Caorparate Ioentily Kumnberted

2. | Dte of incorparadion of Comicrata Persan | September 11, 2007

3. | Authority Undes Which Gorposale Minsiry of Gomporale Altairs, Regestrar of
Comganles, NCT of Defil & Haryena

teditity | UFS9920LZ007PTC1GE00T

i

2 The South Indian Bank Ltd, Regional Office-Delhi, Plot

SOUTH Mo. 21&21/1, 3rd Floor, Near Karol Bagh Metro Station,

INDIAN Bank  Opposite Metro Pillar No, 98, Pusa Road, Karol Bagh,

New Dethi-110005, Phone: 11 4233 1664/011 4512 8661
E-mail:ro1008@sib.co.in

1

|| bebersity-snberf Corporale Person

15| Address of The Registared Cffice ami E-41, Firet Basamanl, Okhla Industriad Ares
| | Prircsa-Oteei-Syd OF Comorate Parson | Phage 1|, New Dei-110020

{6.| Liqudation Commencemant Data of September 22, 2021

Corporata Person

Mame, Addrass, Emad Address, Teleghonae
Mumbser and The Ragestration Mumbsr of
Tha Liquidater

C5 Manish Gupta

dddrass - 207 Suchei Chambers, 122415, Bank

Steel, Mear Faz Read, Kardl Bagh, Maw Dethi- 110005

Email: liquidation.agme@gmail.com

Contack Mo, +91 92122 21110

1281 Reg. Ko IBBLIRA-GOGHP-NOCTEN201 71810400

12| Last Data for Submission of Claims Dchober 232023

| [Within 30 days froem the liguidation
commencement ‘date e, Saplember 22, 2023}

Motice |3 herety: gven thiat Alexandre Quality Management Inda Private Limited has commenced
{woluntary liguidaton on Seplamber 22, 2023

{ The stakaholders of Alaxandra Cuality Management India Privata Limitad are hereny cafiad upan
{basubmil & proed of their claims; on o hefore October 22, 2023, to the Squidator & the address
imenhoned againsl ien 7

| Tha linancial craditors shall subimil thes prool of claims by.alectronic means caly. All olhar stakeholdars
imay submit-the proof of daims in person, by past or by eleslrenic means.

{Sabmisghan of false-ar misleadang prools of chem shall atbract peralies,

L5 Manishk Gupla

Laquidator of Alexandre Cuakty Management India Private Limited
IBEl Reg, Mo [BERIPAQDEP-RI01S32017- 1810440

AR valid woba 15042004

E-mak: liguidalion; agmid@gmad.com

Bdibegs 207, Suchet Chambars. 122405, Bank Sirest,

Mear Falz Boad, Kargl Bagh, Mew Delhi-1 10005

\Date - 25.09.2023
il'-"'ar.e: Mew Dedni

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
[See proviso to rule 8 (6)]

Auction Sale Notice for Sale of Immovable under the Securitisation and
Reconsiruction of Financial Assets and Enforcement of Security Interest Act, 2002
reéad with proviso to Rule (6] of the Security Interest [Enforcement) Rules, 2002

Mobce 15 hereby given fo the publc in general and in-partscular ko the Bomower [5) and
Guaramtor (5] that the below describad immovable properties Morlgaged 1o The South
Indian Bank Ltd, Vasundhara Branch, the PHYSICAL POSSESSION of Hem Noo1 has
been faken on D20202022 and llem:Mo.2 has been taken on 28092022 by the
Authorised Officer of The South |nidizn Bank Limited, will bsold on “as i where is”, “asis
what 8", and * whatever these i2” an 1102023 for recovery of an amount of Re.
16.29,08,409.16!- (Rupees Sixteen Crore Twenty Nine Lakhs Eight Thousand Four
Hundred Nine And Paisa Sixteen Only) 25 on 30082023 due to The South indian Bank
Lirnitest, Vasundhasa Beanch from (1) Mis. Shri Gangadas Textile Industries Limited
with cffice address st 7088 Shop no. 1, Jain Marked, Gueru Nanak Gali, Gandhi Magar,
Dhafhi- 110 027 Also gt F 22¢, Focsl Poind,  Prase VI, Chandigarh Road, Ludhiana,
Punjab 141 010 Also at Ground & Ferst Flogr, Property no. 465, Near Sabzi Mandi, Jheal
Khurania, Dalhi 190051, (2) M5, GG Fabrics under proprietorship of Mr. Nitin Dawar at
F 224 Focal Point, Phase VIll. Chandigarh Road, Ludhiana, Punjab 141 010, (3) Mr.
Pankaj Ahuja, resident of 4161 04 Duragpur Haibowal, Kalan, Ludhiana, Punjat 141
001, (4) Mrs. Herma Ahuja resident of 4181, 04 Duragpar Halbowal, Kalan, Ludhiana,
Funjab 141001, {5) Mr. Rakesh Kumar residant of 7472, Ram Nagar Extension, Krishna
Magar, Dedhi 110 057, (6) Mr. Suresh Kumar resident of 7412, Ram Magar Exiension,
Krishna Magar, Deth 110 051, (T) Mr. Vinay Dawar rasident of House No, 2687, Block A,
Fiajguru Magar, Ludhiana, Punjab 141 012, (8) Mr. Nitin Dawar resident of House Mo
267, Block A, Rajguruy Nagar, Ledhiana, Punjab 141 012, (9) Mrs. Shivani Kochar
resident of T4/Z2, Ram MNagar Exfension, Krishna Megar, Debhi 110 051 Also at House &
267, Block A, Rajguru Nagar, Ludhiana, Punjab- 141012 and (10) Mrs. Savita Dawar
resident of House # 267, Block A, Rajguru Nagar, Ludhiana, Punjab- 141 012 Also
at House # 504, Block GX, BRS Nagar Extension, Cpposie Verka Milk Flant,
Ferozpar Raod, Ludhiang, 141 012 Also-al 7412, Ram Nagar Exlension, Krishna Nagar,
Deedhi 110051

Description of

property
[tem Mo -1

All that Part and Parcal of Freehold Residential Plot admeasuring
200 square yards, Portion of Properly no. 74 out of Khasra No.
4{3%; along with Residential Baiidings constructed-upon it along
with all other construclions, improvements, Easementary Rights
exisling and appurtenant theraon  situated at situated at Ram
Magar Extension, Village Khureji Khas, [Esga Shahdara, Delhi 110
051 owned by Late Ramesh Kurmar (since expired and represented
by his legal heirs; Mrs. Savita Dawar, Mr. Vinay Dawar, Mr. Nitin
Dawar and Mre. Shivani Kechar) & Mr. Suresh Kumar
{Addresses no. &) more particelarly described under (1) Sale Deed
ni. 560 dated 19-02-1988 registerad on 05-03-1958, {2) Sale Dead
Mo. 561 registered on 05-03-1528 and (3) Sale Dead Mo, 7255
dated O7-06-2006 at  SRO V- Delhi boundsd on Narth by
Propery no. 73, South by Property no. 73, East by 20 feet wide
Foadand West by other Property.

Late Ramesh Kumar | since expired and reprezantad by s lenal
heirs; Mrs. Savita Dawar, M Vingy Dawar, Mr. Nitn Dawar and
Mrs. Shivani Kochar) & Mr, Suresh Kumar

HMame of
Progerty Cwner

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

(Uinder Regulafion 364 1o the Insalvency and Bankmiptey Board of India
(Insohency Resolulion Precess for Corporate Persons) Regulations, 2018)

RELEVANT PARTICULARS _

1. | Mame of the corporate debdor afong Process Construction and Technical Services
with PAN/ CIN LLF No. | Private Limited L29413MHZ006PTC 161487
2. | Agdress of the registered office

Office Ma B0, 15t Floor, Shnee Rambnshng
Miweas CHS Lid, Plol 46 847, Saclor-40,
Sagwnods, Merul-Wasi, Mavi Mumbai
Thane, Maharashira- 400706
ips-/ipcisputisd com

| Mavi Mumbai

3 [ URL of webste |
4. | Details of place where majorty of figed
assals ans iocaled

5. | Inslalled capacty of man productsiservices

ERC L‘,-:-:n;.a_n_y

&, | Queanbity and value of main products! MA

sarvicas sob m lasl inancial yaar

T ﬁLFhEE’ of employess! warkmen o

£ | Further deiads inchading lest availabie
fnancial slabemants (wilh schaduses)
of tw years, kste of creditors, relevant
dates o subsequent events of the
process are avaliable gt URL:

hatps-/iibi, o inlan/ciaims/claim-
pracass/U29t IMHZ0DERTC 161437

9. | Eligibility for resolution applicants
urcher saction 25(24h]) of the Cogs

O L

0. Lasl date dor receipl of axpression
of mberost

Interested parties can obtain required
indipernation by sending emai o;

| npels@pmat.com
11" October 2023

11, | Date of issue of provisional st of | 21" Detober 2023

prospeciive resolibion appicants
12 | Last date for subsmissian of abjaclions
tr provisionat kst

| 26" October 2023

13. | Date of iszue of final Estof prospective | 307 Octaber 2023

resokision appicants

14, | Date of issue of infemation 1" Mowember R023
memorandism, evalustion meim:and
respuest for reschufion gans o

| prospeciive resthution appicants i

15 _Last date for suberission of resoluten plans | 17 Dacamber 2025

16, | Process email id to submit Exprassion | ip p-:lsa@gma_s.-::nm

ol interest

Sl

CA Senil Kumar Kabea

IRPT RF for Mis Process Construction and Technical Services Pwt Lid.
[BEI Registration Mo, IBBUVEPA-DDHIP-POIDT A T- 18111662

Date: 76" September 2023 M, 3" Flaor, Reegus Businass Cerder, New Citylighl Raad,

Fiace: Susat dbag Maroades-Bare Showrsom, Brarthara-Wesu, Saral- 385007

| Reserve Price | Rs. 3,56,50,000/- iRupees Three Crore Fiily

Eight Lakhs Fifty Thousand Only}

Rs. 3585000 {Rupses Thity Fwe Lakhs
Eighty Frve Thousand Only)

camest Money
Deposit (EMD)

| Description of

property
ftem MNo; 2

All that - Part- and Parcel of Freshold Residential Property
admeasuring 50 square vards out of area measuring 100 s, yrds,
out of ktal area measunng 218 0. yrds. out of Khasra no. 4641362
along with Fesidential Busidings constructed upon i bearing no.
MPL TEITB-A (old), New No. PUT1T2Z along with all ofher
constructiong, improvemants, Easamentary Rights axisting and
appurtenant thereon situated at Gaur Manak Gali, Gandhi Nagar,
Village Seelampur, llaga Shahdara, Delki 110 031 owned by Late
Ramesh Kurar (since expired and reprasented by his legal heirs;
Mrs. Savita Dawar, Mr. Vinay Dawar, Mr. Netin Dawar and Mrs.,
Bhivan Kochar), Mr. Rakesh Kumar and Mr, Suresh Kumar man
pariicularly described under Sale Deed Mo 1287 dated (9-05-
1989 51 5SRO -V, New DelhiDelhi and Will dated 02-06-1097
bounded on North by Common . Passage, South by Other's
property. East by Comnion Wall & shop no. Tand Westby Common
Wall & Shopno. §

Late Ramesh Kumar [sincs expired and representad by his legal
haire; Mrs. Savita Dawar, Mr. Vinay Dawar, Mr. Nitin Dawar and
Mrs. Shivani Kochar), Mr. Rakesh Kumar and Mr. Suresh Kumar

Rs. 3,12.00,000/- (Rupees Three Crors Twelve
Lakhs Only)

Eamest Money | RS 31,20,0000- (Rupees Thily One Lakhs
Deposit (EMD | Twenty Thousand Only)

Date and Place of | 11/10/2023 at 12:00 Noon

Sale of THE SOUTH INDIAN EANK LTD,

ltem No: 1 DELHI REGIONAL OFFICE, 3rd Floor, Plot Mo 21 & 2111,
and Hem Ne: 2 Opp. Pillar No. 98 Near Karol Bagh Metro Station,

Pusa Road, Karol Bagh, New Delhi - 110 003

The Authorized Officer has obtained search report regarding the property bearing lem
Mo, from 01/01/2018 to 09/09/2022 and for ltlem Mo, 2 obtained search report from
01/01/2018 to 221112022, It contain: MO ENCUMBRANCE,

For defailed terms and condifions of the sale, please rafer to the link provided in South
Indian Bank Lid, website ke www.southindianbank.com.
Date @ 28ENI023

Place : Dedhi

Mame of Propsry |
(et

Faserve Price

Hdi-
AUTHORISED OFFICER

THE

DAILY.

L s

SFINANCIAL EXPRESS

R T Ty . ey ;

u —— e BE L

financialexpress.com

b RBLBANK Ltd.

B and 9 of the Rules by inviting bids as per below e-auction scheduls:

E-AUCTION SALE NOTICE (UNDE

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF FINAMCIAL ASSETS AND
ENFORGEMENT OF SECURITY INTEREST ACT, 2002 (" SARFAESI ACT") READ WITH RULE B(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“RULES™)

Naotics is heraby given fo the publicingeneral and in pardicuiar to the Borrowern' Co-Borrower s/Guarantor's (inglading the Legal Heirs, in case of death of any of the BorrowerGo-
borrowerGuarantor (51) that the below described immaovabie properties mortgaged/charged (collectively referred as “Property”) to REL Bank Ltd. (“Secured Creditor/Bank™),
the possassion of which has Bean taken by the Authonsad Officar of the Bank undar section 14 of the SARFAES! Act read with the Rules, as detailed heraunder, will be sodd on “As
iswhereis”, “Asiswhatis”, “Whateverthere is” and “Without Recourse Basis”, for secovary of the Bank's outstanding dugs plus interest as detailed hereunder undar Rules

Brief Description of Pariies, Ouistanding dues and Properiy

RBL BANK LIMITED
Registered Office: 1st Lane, Shahpuri, Kolhapur-416001
Reqgional Office:Office 1st floor, Building no.1, Okhla Industrial Estate,
Phase-3, New Delhi-110020.

AESI ACT, 2002)

: Amount as per Reserve Price - Last Date for Name of
Name of the Details of Demand Notice Eiﬁ] Date/ TImE&HEHiIﬂ of Bidg  Authorised
Borrower & Property(ies) Date of Demand of alona with Dfficer/
Guarantor (s) & Possession Notice Bid Increase e-Auction d Phone No./
under SARFAESI Act Amount documents Email Id
ABHINANDAN JAIM FLAT NO. M-275.|  pozigs,  |Rs. 1,65,.64,036.63/- Reserve Price: 17.10.2023| Onor Mrs. Monica Gupta
ATTAM VALLABH VIHAR APARTMENT.| secrom-13, | (Rupees One Crore Sixty Five|Rs. 1,27,17.000 /- (Rupess 00| uy 11.00 aM|  Before | S0MaSt: 9910570226
PLOT WO, 4, SECTOR-13, ROHMNL) prans g ap |Lakhs Sixty Four Thousand|  Crome Twenty Sevan Lacs Email Id:
LrELM=T o la%= i i i i vantean Th [ el « U, MENICE. aupiaEToina
SAROY KUMARI JAIN) FLAT NO, M| 23 LT o o ) o o0 16 13,2008 e e - L nk.com
2715 ATTAM VALLABH ViHAR|ROHINI DELHI et D:Ena 1 notice dated ﬂﬂﬂ Amount: Rs. 12.71,.700/- upto
APARTMENT. PLOT NO. 14, SECTOR- - B5. 23 03 2023 {Rupees Twetve Lacs Seventy Ona 05:00 P.M. Samirendn Patra
13, ROHINI, DELH-110085, ISHU JAIN i Thousand Seven Hundred Only) - . Contact: 8658119962
FLAT NO. M-2/15. ATTAM VALLABH Bd Increase Amount: | " hecuan Date: 04.10.2023 E mail It:
VIHAR APARTMENT. PLOT NO. 14 Date of Possession (Physical)| g "en nans. (Rupees Fify | VI Prior Appointment) | . i rendu_ patra@rbi
SECTOR-13, RORINI DELHI-110085 Notice-23.06.2023 Thousand Oy} hank.com

and his decision inths ragard shail betinal and hinding.

statutorydgovt Aaboor duesTaxes duas ele. gvar and above the purchase consideralion

postpone or cancal the aucton salawitlaul asssaning any rason iaraot.

Property will be auctioned’ sold to recover the outstanding dues.
Date: 25.09.2023  Place: Delhi

Terms and Conditions: {1}The E-duction Sale will be onling through e-auction portal. The inferested bidders are advised to gothrawgh the detailed terms and conditions of auction
available on the wabsite of Mitps: /i www_bankeauctions. com & https:/fwww.rbibank com/pdi-pages/mews before submitting their bids and taking part ine-auction.

(211t zhall be the vesponsibility of the bidders to inspect and satisfy themsehas abowt the Praperty and specification befoge subrmitting the bid.

[31The imerested Ridders shall submat their details and documaents through Wb Portal: hitps:ivowrw. bankeauctions . com {the eser 1D & Password can be obtazned free of cos? by
registaring name with-hilps:weww. bankeanctions. eom) throwgh Login 10 & Fassword. The amount shall be payabde throwgh MEFT BTGS In the following Account of REL BARNK
Lig:- Auction Proceeds Collaction GL, Account No 25990071 0001399%8 (IFSC Coda RATROOOGT00) OR thru Demand Draft befora 05:00 PM on or before 16.10.2023.

{4)Interasted biddars may avail support! anfine training on E-Auction from M/s. C1 India Pyt Ltd Confact No; 7201981 124/25/26. Contact Person Mr, Vinod Chauhan Mob No;
813887931, e-mail-td: delhi@ctindicony and for any query in relation to Property, thiay may confact Mrs, Monica Gupta, Authorised Officer (Mob, No. 9810670226, email;
monica, Gupta@rbibank com) and Samirande Patra (Moh-8558119962, Email: samirandy, palra@blbank.com)

(8)The Autharesad Officer of the Bank resarves tha right to aecept or reject any or all bids, &/ or 1o pastpone/cancel the augtion at any ima withoul assigning any reason whalsoever

(6)The successiul biddershould bear the chargas/fae payvabie for conveyancaviz, stamp duty, registration charges g, as perapplicable law and shall also pay other kngwn/unknown

[71The succassiul hidder shall deposit 25% of the bid amoant after adjusting the EMD alraady depositad within next day of acceptance of the bid prica by the Autharsad Officer and
e balance 75% of the bid price on or before 158h day of tha saba ar within such extended period a5 agreed upan inwriting By and soledy atthe discration of tha Autharised Offcar, In
casa of fallura to deposit 25% of the bid amount/ 75% balance amolnt within the prescribad period mentioned above, tha eatire amount depositad fincluding EME) shall he forfaited
by the Autharised Officer without any notica and the progarty shall foathwith besold again, The Authorisad Officer reserves the right to accaptor reject amgfor all the bids arto adioumm;

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI AGT

The Borrower/Co-Borrower s/Guaranier's {inchuding the Lagal Heirs, in case-of daath of any of the Borrower/Co-borrower/Guarantor (s))are heraty notifiad to pay the
aforementioned sum along with further interest thereon plus penal and other interest and amounts &5 perthe Transzction Documents befora the date of E-Auction failing which, the

Sd/-
Authorised officer, RBL Bank Lid.

f‘:inﬂm-:i“.ep' .in

New Delhi
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KINTECH RENEWABLES LIMITED

CIN: L46102GJ1985PLCO1 3254
Registered Office: Kintech House, 8, Shivalik Plaza, Opp. AMA,
IM Road, Ahmedabad- 380015

Eml 3 Branw sl
Tel: (079)- 26303064-T4

Corporate Office: Unit Mo, 705 GDITL Tower Piot No. B-8 Metaji Subhash Place,
Pitampura, Delhi-110034
Email: cskintechrenewables@gmail.com Website: www kintechrenewables.com

NOTICE OF POSTAL BALLOTIE-VOTING

Members are hareby informed that the Company hias on 24th September 2023, sent the Pastal Ballot Motice
fo the members pursuant to Section 110 of the Companies Act, 2043 [the Act), In refaton 10 the ordinary
spacial reselutions as cantained inthe Notice, in alesironic mode to the mambars, whosa ¢-mail addrassas ane
registerad with the Company or the Dapository Participant(s) unkess the members have registerad their raquest
for-a hard copy of the same. The Company has alse complatad the dispatch of the copies of Postal Ballat

Hotice along with the sell-addressed pre-paid postage envelope o these shareholders whose email addresses

are not registarad with the Depositaries! Campany, atthair registerad addrassas

The Company has also offered e-Valing facilify for woding in accordance with the Companies [Management

gnd Administration) Rules, 2014 gnd Requiation 44 of the SEBI (Listing Obligations and Disciosure Requiremsanis)

Regulations, 2015, The Company has engaged Mational Securities Dapository Lirmitad (MEDL) for thig purpase.

The Board of Directors of the Comgany have apasinted Mr, Jatin Gupla, Practicing Company Secrelary

asherubinizer far conducting the Postal Ballot and &-Vating in & fair and fransparent manner.

Members are therefore reguested ta carefully read the instructions printed for woting through Postal Ballof

and/ ore-Voling on the Postal Ballot Form and to note the fellowing

[a} The voling period both for Postal Ballot and e-voling beging on 3:00 &K on Monday, September 25, 2023
and ends 500 PM on Tuesday, Qctaber 24 2023 for gl the shareholders, whether holding shares in
physica form o in dematl form, Dely completed and Signed Postal Ballo! Forms should raach the scrulinises
an or before 500 .M. on Ociober 24, 2023, Aliernatively, votes may be duly cast electronicalfy during the
s3ld penod, Al votes recelved feem members alter the sald date, whethes physically or electeomically, will
ba treated as invalid: & member may request for a duplicate Postal Ballot Form. if So raguired.

(B} The Notice. iz being sent to all the Members, whase names appear on the Register of Members/Recard
of depasitofies a8 on Seplamber 22, 2023, & person wha is not a member on the cul-off date should
accordingly treat the Pastal Balipt Mofice as for information purposes anly.

[} Any members whe have not received the postal ballet notice may apply to the Company at the Company
Sacretary, at Corporate Cffice: Unit Ma. 705 GDITL Tawer Plot No. B-8 Meataji Subhash Place, Pitamgura,
Delhi-110034 or Email: cskimtechrenewables@amail.com

(d) The members may view the nolice of the aforesaid rmeeting by accassing the following websiles
www kintechrenewables com website of the Company, waw mcsregistears.com website of our RTA and
www evpting nadl.com website of HSDL, The same may alse be accessed on the website of Stgck Exchangs
i.g. www bseindia.com.

[} The results of the Postal Ballot/e-voting will be declared on or befare Thursday, Ociober 26, 2023 a1 5:00
PRl ak the registered office and corporate oilice of the Company by the Chairman of ANy other perscn
authorizad by him in that behalf. The results alangwith scrutinizer's repart shall ba placed on the website
of the Company and communicated 1o the Stock Exchange where the Company's shares are histed

Members who have not registarad their email address and in tonsequence could not recaid the Postad Baflat

Motice may get their email address registered by sending a request 2longwith tha reguisite annexure available

an the website of the E::-mpan-r d www kintechrenewables. com: Mingugh an email fo the BTA at

me2staahmd@amail.com or to the Company at cskintechranawebles@gmail. cam,

Post successiul registration of the email. the member would get & sof copy of the aolice and the procedure

for e-woting aleng with the Usar D ard Password 10 erable e-valing for this Pastal Baliot.

In cas¢ of any querias, yau may refer the Frequently Asked Duestions (FAQS) for Sharghalders and evoling

user manreal for Sharehelders available at the download section of wew. evoting nsdl.com or cali on tell free

na.: 1B00-222-880 or contact Ms. Pallaw Mhatre, Manager, Mational Securifias Depository Lid.. Trada Warld,

WOWing, 4th Floos, Kamala Mills Comgound, Senapatl Bapal Marg, Lower Pared, Mumbai - 400013, al the

designated amail address: pallavid@nsdl.co.inlevetingi@nsdi.colin or at telaphane no. +81 22 24989 4545,

By ocrder of the Board

Faor Kintech Reapwables Limited

Sdi'-

Place: New Delhi Sachin Kumar

Date: September 25, 2023 Company Secrefary & Compliance Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

[Under Resgulation 364101 kof the Insolvency and Bankruptey Board of India
{Insoivency Resolution Process for Corparate Persons) Regulations, 2016)

I EEEﬂ'ﬁﬂT'Fh_ltﬂEm._ﬁi i
1. | Name of ihe conparale debior along Process Construction and Technical Services
with PAN! CENFLLP Mo, Private Limited LZ9113IMH2006PTC 169487
2. | Address of the regstared office Ofice Mo 8,510, 91,1 Floor, Sheee Ramisizhna
Miwas CHS Lid, Plot 46 847, Sector-d0,
Seawonds, Meml-West Navi Mumbai,
Thane, Maharashira- 708,

| URL of website hittps-ipcispvitd.comi
Detais of place where majortyof fived | MaviMumbai
gasels ane located
Ins#aliad capacity of main productsiservicss | EPC Company
6. | Crantity and vatue of main producks! | MA
i services sold in fast fnancial year

7. | Number of empioyees! workmen i
#. | Further details including last available | hitpsbl govinfeniclaina’chim-
fingncial statements {with schedides) processl 201 IHA00EPTC 161487
of bevp vears, Bsts of creditors, relevant
dabes for subzaquent events of the

wm

procass ane-avadable al URL:

9. | Ehgibaty for resclulion applicants | Interested parlies can obtain reguired
onder section 25(2)h) of the Coda information by sandmg amail o
savailaieatURL: | ippets@gmail.com

10.. | Lagt dabe for racaipl of expression 117 Oclober 2023
of interest .

1. | Dale of msue of provisional ksl of 21" Oelober 2023
prospectve resmiltion appicants

12. | Last date for subsmession of objections | 26° October 2023
1o provisional list

13, | Date of ssue of final Bl of prospeciive | 300 Ochober 2023
respiution applicants

14. | Date of ssue of mformation 1" Movember 2023
memorandum, evalustion matix ang
request for respfition plans o
prospechve resoiution applicants

15. | Last date for submission of rescluion plans | 1" Becember 2023
16, | Process emad i to submit Expression | ip.pebs@iigmail.com
of Indesast

Bdi-

CA Sunil Kumar Kabra

IRF! BP bor Mis Procass Construction and Technical Services Pt Lid,

B8l Regsration Mo, IBEIIPA-001P-POT01172047- 16011662

Diatle: 26 Septernber 2023 M, ¥ Fioor, RBeegus Business Center, Mew Citdight Road,
Place: Sural Above Mercedes-Benz Showrpom, Bharthana-Vesu, Sural-195007

R! § BLS International Services Limited
ﬁ-':'-'!!“-"""“ Regd Office: G-4B-1, Extension Mohan Co-operative Indl. Estate,

Mathura Road, New Delhi - 110044
CIN: L51909DL1983PLC016907; Website: http://www.blIsinternational.com
Email: compliance@blsinternational.net; Contact no. +91 11-45795002

NOTICE FOR THE EQUITY SHAREHOLDERS OF THE COMPANY

SUB.: TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION &
PROTECTION FUND

This notice is hereby given pursuant to the provisions of Section 124 and other applicable
provisions of the Companies Act, 2013 read with Rule 6 of the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 and amendments and
modifications made thereon, from time to time, ("the Rules") notified by the Ministry of Corporate
Affairs, that shares in respect of which dividend has been unpaid or unclaimed by the shareholders
for seven consecutive years or more ("such shares") shall be transferred by the Company to the
DEMAT account of Investor Education and Protection Fund Authority ("IEPF Authority").

Unclaimed or unpaid Interim dividend for the Financial Year 2016-17 shall be transferred by the
Company to the IEPF Authority within statutory period. Hence, all the underlying equity shares in
respect of which dividends are unpaid/unclaimed for the last seven consecutive years from the
Financial Year 2016-17, have to be transferred to the IEPF Authority as per the rules.

Complying with the requirements set out in the rules, the Company has already communicated to
the concerned shareholders individually through speed post, at their latest available address,
whose dividends are lying unclaimed since 2016-17 for the seven consecutive years or more and
whose equity shares are liable to be transferred to IEPF Authority under the said Rules for advising
themto claim the dividend expeditiously.

Shareholders who have not claimed their interim dividend for the year 2016-17 can claim their
dividends from the Company or Company's Registrar and Share Transfer Agent (RTA) i.e. Beetal
Financial & Computer Services (P) Limited at 3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir, New Delhi- 110062, Tel. No.: 011-29961281/ 82, E-mail:-
beetalrta@gmail.com on or before December 20, 2023, in order that such shares are not
transferred by the Company to the IEPF Authority.

All the valid claim (complete in order of all documents) received in this regard till December 20,
2023 shall be dealt with by the Company according to applicable Laws/ Rules. In case no valid
claim has been made, the shares in respect of which dividends are lying unpaid/ unclaimed by
December 20, 2023; the Company shall be constrained, without any further notice, to transfer the
shares to the IEPF Authority pursuant to the IEPF Rules.

Further, in terms of Rule 6 (3) of the Rules, the Company has also uploaded the statement
containing full details of such shareholders and shares due for transfer to the IEPF Authority on its
website at www.blsinternational.net. Concerned shareholder(s) may please note that the details
uploaded by the Company on its website shall be deemed as adequate notice in respect of issue of
duplicate share certificate(s) by the Company for the purpose of transfer of physical shares to the
[EPF Authority.

Members are hereby informed that no claim shall lie against the Company in respect of unclaimed
dividend and shares including all benefits accruing on such shares, if any, transferred to the IEPF
Authority pursuant to the rules and same can be claimed back by them from the IEPF Authority by
following the procedure as prescribed in the rules.

In case of any queries/ clarification, the concerned members may contact the Company or its
Registrarand Share Transfer Agent ("RTA") at the following addresses:

BLS International Services Limited Beetal Financial & Computer Services (P) Limited
Regd. Office: G-4B-1 Extension, 3rd floor, 99 Madangir, Behind Local Shopping
Mohan Co-Operative Indl. Estate, Centre, Near Dada Harsukhdas Mandir,
Mathura Road New Delhi- 110044 New Delhi- 110062
E-mail: compliance@blsinternational.net | E-mail:- beetalrta@gmail.com
Tel: +91-11-45795002 Tel. No.: 011-29961281/ 82
For BLS International Services Limited
Sd/-
_ Dharak Mehta
Place : New Delhi Company Secretary & Nodal Officer

Date : September 26. 2023

ICSI Membership No.: FCS12878

TUESDAY, SEPTEMBER 26, 2023

This is only an advertisement for information purposes and is not a prospectus announcement.

F—

o

VISHNUSURYA
VISHNUSURYA PROJECTS AND INFRA LIMITED

(Formerly known as Vishnusurya Projects and Infra Private Limited)
Corporate ldentification Number: U63090TN1996PLC035491

Dur Company was incorporated as “Surye Developers and Promoters Private Limifed”, a private limiled company wnder the Companies Act, 1956, pursuant to a cerificate of incorporation dated May 17, 1996 issued by the
Assistant Reqgistrar of Companies, Tamil Nadu. The name of cur Company was changed to Vishnusurya Logisfics Pnvate Limitad’, pursuant to a fresh certificate of incorporation dated September 1, 2010 issued by the
Assistant Registrar of Companles, Tamil Nadu, Chenanai, Andaman and Nicobar Istands. Subsequently, our Company was convertedinto a public limited company pursuant 1o a resalulion passed by our Shiarsholders atan
exfraordmany general meeting held onApril 19, 2023 and a fresh cardificate of incorporation dated May 12, 2023 was issued by the Registrar of Companies, Chennai conseguent upon conwersion, recording the change in the
niarma of aur Compary o Vishnustrya Projects and infra Limited”. For further details in ralation to the changa in the name and registered affice of our Company, ese “Histary and Certaln Corporata Matters™beginning on
page 1563 of the Prospectus

(Flease scan this OR Code
to view the Prospecius)

Registerad Office; 2* Floor, Gbas Temple Tower. Mo. 76/25. Morth Mada Street, Mylapore, Chennai-600 004, Tam# Madu, India.
Telephone Mo: +81 44 24850019; E-Mail: cs@@vishnusurya.com; Website: wwwoashnusurya.com;
Contact Person: Vakaday Subramanian Ravikumar, Company Secretary and Compliance Officer

PROMOTER OF OUR COMPANY: BHAVANI JAYAPRAKASH

INITIAL PUBLIC ISSUE OF 73,50,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH OF VISHNUSURYA PROJECTS AND INFRA LIMITED (*VPIL" OR THE
"COMPANY" OR THE "ISSUER") FOR CASH AT A PRICE OF T 68/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ 58/- PER EQUITY SHARE (THE
“ISSUE PRICE") AGGREGATING TO ¥ 4,998.00 LAKHS (THE “ISSUE™), OF WHICH 3,70,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH FOR CASH AT A
PRICE OF ¥ 68/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF < 58/- PER EQUITY SHARE AGGREGATING TO ¥ 251.60 LAKHS WILL BE RESERVED
FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER
RESERVATION PORTION i.e., NET ISSUE OF 69,80,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACHAT A PRICE OF ¥ 68/- PER EQUITY SHARE INCLUDING
A SHARE PREMIUM OF ¥ 58/- PER EQUITY SHARE AGGREGATING TO ¥ 4746.40 LAKHS IS HEREINAFTER REFERRED TO AS THE "NET ISSUE". THE ISSUE
ANDTHENET ISSUEWILL CONSTITUTE 29.87% AND 28.36%, RESPECTIVELY, OF THEPOST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE
FACE VALUE OF THE EQUITY SHARES IS 10/- EACH.

THIS ISSUE IS BEING MADE IN TERMS OF CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED FROM TIME TO TIME ("SEBI (ICDR) REGULATIONS"). THIS ISSUE IS A FIXED PRICE ISSUE AND
ALLOCATION IN THE NET ISSUE TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI (ICDR) REGULATIONS. FOR FURTHER
DETAILS, SEE "ISSUE PROCEDURE" ON PAGE 320 OF THE PROSPECTUS.

OPENS ON: FRIDAY, SEPTEMBER 29, 2023

ISSUE

CLOSES ON: WEDNESDAY, OCTOBER 4, 2023

FIXED PRICE ISSUE AT X68/- PER EQUITY SHARE.
THE ISSUE PRICE OF X68/- IS 6.8 TIMES OF THE FACE VALUE.

MINIMUM 2,000 EQUITY SHARES FOR RETAIL INDIVIDUAL INVESTORS

LoT size 4000 EQUITY SHARES AND IN MULTIPLES OF 2,000 EQUITY SHARES
 THEREAFTER FOR OTHER INVESTORS INCLUDING NIl/QIB CATEGORY

Simple, Safe, | *Applications Supported by Blocked Amount (ASBA) s a better | MANDETORY I8 FUBLIC
A S B A* Smafl way of way of applying to issues by simply blocking the fund inthebank ' ,xvuary 01 2016.

Application - | account, investors can avail the same. For details, check section | No CHEQUE WILL

Make use of it!!! | 5, ASBA below. BE ACCEPTED.

UPI now available in ASBA for individual UPI Applicants, whose application sizes are up to ¥5.00 lakhs, applying-
UF, ) through Registered Brokers, DPs, & RTAs. Applicants to ensure PAN is updated in Bank Account being blocked
by ASBA Bank. List of Banks supporting UPis also available on SEBI at www.sebi.gov.in

For detazils on the ASBA and UP| process, please refer to the details given in ASBA Form and Abridged Prospectus and also please refer to the section "lssue Procedure” beginning on page 320 of the Prospechus. The
process is also avadable on the website of the Association of Investrment Bankers of India and Stock Exchange in the Geneéral Information Document. ASSA Forms can be downloaded from fhe website of NSE at
wwnw nssandia com and can be ablained from the list of banks that is desplayed on the websie of SEBI 3t www sebi.govin,

The Application Forms which do not have the detadls of the Applicant's depository account including DF 1D, PAM, UPI 1D (in case of RIBs using the UP1 mechanism) and Beneficiary Account Number shafl be treated as
incomptete and rejected, Incase DP 1D, Client iD and PAN menticned in the Application Form and enterad into the elecironic system of he stock exchange, do not malch with the DP 1D, Client 10 and PAN available in the
deposilory database, the application is liable 1o be rejected, Applicants will nod have the option of getling alolment of the Equily Shares in physical form. The Equity Shares on allotment shall be traded only in the
demateriatized sagment of the Stock Exchanga.

LISTING: The Equity Shares offerad through the Prospectus are proposed to be listed on the Emenge Platform of Mational Stock Exchange of india Liméed ("NSE") in terms of the Chapter 1X of the SEBI ({COR) Regulations.
Dur Company has received an In- Principal approval lstier daled Seplember 15, 2023 from NSE for using its name in the Offer Document for listing of our shares an the Ermerge Platform of NSE. For the purpose of this 1sses,
he Designated Stock Exchangs will ba the NSE,

DISCLAIMER CLAUSE OF SEBI: Since the lzsu is being made in terms of Chapler |X of the SEBI ({CDR) Requlations, the Draft Prospectus was not filed with SEBI and the SEB! shall not issue any ohservation on the Offer
Document, However, it was furnished to SEB in soft copy onfy for your records, Hence, thers is no such specific disclaimer clause of SEBI, However, investors may refer to the entire Disclaimer Clause of SEBI beginning on
page 302 of the Prospectus

DISCLAMER CLALSE OF NSE: It is to be distinctiy understood that the permission given by NSE should notinany way be deemed or construed that the Offer Document has been cleared or approved by MSE nor does it
cerify the cormectness or compieteness of any of the contents of the Offer Document. The investors are advised to refer o the Offer Document for the full fexd of the 'Disclaimer Clause of NSE' on page 304 of the Prospectus.

LAFIED P TAEMTS INTERFACE

| LEAD MANAGER TO THE ISSUE | REGISTRAR TO THE ISSUE ~ COMPANY SECRETARY AND COMPLIANCE OFFICER
F& KHANDWALA 4 .3
L, SECURITIES LIMITED b S
KHANDWALA SECURITIES LIMITED CAMEQ CORPORATE SERVICES LIMITED VISHNUSURYA

Vikas Building, Ground Floor, Green Streat,
Fort, Mumbai-400 (23, Maharazhira, India
Telephone: +21 22 40767373

Subramanian Building, Mo.1, Clul House Road, Vakaday Subramanian Ravikumar

Chennai-G06 002, Tarmil Nadu, India 2" Floor, Qbas Temgple Tower, Mo. 76/25, Morth Mada Street, Mylapore,
Telephone: +31 44 40020741 / 40020706 / 40020780/ 40020700 | Chennai-600 004, Tamil Nady, india, Email: cs@vishnusurya, com

E-mail; rinavidkslindia.comfipo@ksindia.com Fax: +81 44 28480129; E-mail; privai@cameoindia.com
Website: www kslindia.com Investor Grievance E-mail: mveston@cameaindia.com
Investor Grievance E-mail: investorsgrievancesi@iksiindiacom | Website: www cameoindia.com

Contact Person: Rinav MansetaiAbhishek Joshi Contact Person: Sreepriya, K

SEBI Repistration Number: INMOO000185% SEBI Registration No.: INROCDO0OETE

CREDIT RATING: As this is &n Offier of Equity Sharas thers i5 no creditrating for this lssue,
DEBENTURE TRUSTEES: This is an Offer of equity shares; hence aopointmentof debeniure trustee is not requised.
IFO GRADING: Since the Offer is being made in terms of Chapter [ of the SEBI ICDR) Regulations, there is no requirement of appoisting an IPQ Grading agancy.
BASIS FOR ISSUE PRICE: The |ssue Price is determined by our Company in consultation with the Lead Manager. The financial data presented in the section "Basis for Issue Price™ on page 88 of the Prospectus, are
hased an our Cormpany's restaled financial stalements, Investars should also refer 1o the sections bled "Risk Factors™ and "Restated Financial information " on pages 28 and 197, respectively, to gel a more informed
view before making the invesiment decision,
BANKER TO THE ISSUE AND SPONSOR BANK: ICICI BANK LIMITED
AVAILABILITY OF APPLICATION FORMS: The Application Forms and copess of the Prospectus may be abtained from the Registerad Office of the Company, Vishnusurya Projects and Infra Limiled; the Office of the Lead
Manager, Khandwala Securities Limdted . Appication Forms will also be available at the selected location of Registered Brokers, Bankerto the lssue. RTAand Depository Participanis. Application Forms can also be chbiained
fromm the Designated Branches of SC5Bs, the list of which is available on the website of SEBIat www.sebi.govin. Appdication Forms can also be downloaded from the wabsite of NSE al www.nseindia.com.
AVAILABILITY OF PROSPECTUS: Investors should note thal invesiment in Equity Shares involves 2 high degres of risk and investors are advised fo refer to the Prospectus and the Risk Factor contained thersin, before
applyingin the lssue. Afull copy of the Prospecius shall be available ai the website of SEB| at www sebi.govin; the website of NSE ab www nseindia.com, the website of Lead Manager aiwwnw kslindia com and the websile of
the lssuer Company al www, vishnusurya.com.
GEMERAL RISKS: Investmenis in equity and equity-ralated securities involve a degree of risk and investors should nof smvest any funds in this fssus unless they can afford to take the risk of losing their mvestment. investors
are advized to read the risk factors carefully before taking an investment decizion in thiz lssue. For taking aninvestment decision, investors must rely on their own examénation of the lssuar and this [ssue, including the risks
irmvoived, The Equity Shares have not been recommended or approved by the Secunties and Exchange Board of India ("SEBI"), nor doss SEBI guarantee the accuracy or adequacy of the contents of the Prospectus.
apecihicatention of the investors is ewited fothe section, "Risk Factors "on page 25 ofthe Prospectus.

PRECAUTIONARY NOTICE TO INVESTORS
Investors are advised to read the Prospectus including the risk factors carefully before faking an investment decision in this issue. For taking an investment decision, investors must rely on their own
examination of the Issuer and this Issue, including the risk factors on page no. 28 involved. Specific attention of the investors is invited to THAT ANY News/Advertisements/ SMS/ Messages! Articles and
Videos, if any, being circulated in the digital media andlor print media, speculating about the investment opportunity in our Company’s issue and about equity shares of our Company being available at
premium andlor discount to the issue price (“Message") during the issue period 15 ANDI OR WILL NOT AND/ OR has not been issuad by our Company or any of our Directors, Key Managerial Personnel,
Promoters, Promoter Group or Group Companies, ANY SUCH MESSAGE IN circulation is misleading & fraudulent advertisement and issued by a third party to sabotage the IPQ, our Company or any of our
Directors, Key Managerial Personnel, Promatars, Promater Group or Group Companies and the intermediaries are not invelved in any manner whatsoever.
ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013:
Main Objects of the Company as per MoA: For information on the main objects and other objects of our Company, see "History and Certain Corporate Matters ™ on page 133 of the Prospectus and Clause [l of the
Memorandum of Association of our Campany. The Memorandum of Associabion of our Company is a material document for inspection in relation to the [ssue. For further details, see the seclion “Material Confracts and
Documents forinspection™on page 362 of the Prospectus.
Liability of Members as per MoA: The Liability of the membiers of the Comgany is Limited,
Capital Structure: Authorized Capial of €2 S00.00Lakhs consisting of 2,50.00,000(Two Crore and Fifty Lakh) Equty shares of ¥10 each Pre-lzsue Capilal: Isswed, Subscribed and Paid-up Capital £1,725.97 Lakhs
consigting of 1,72 58,671 Equity Shares of T10each. Post lssue Capital: Issued, Subscribed and Paid-up Capital £2 460,97 Lakhs consisting of 246,089,671 Equity Shares of $10 each. For details of the Capital Structure,
please refer 1o the chaplertitled “Capital Structure " beginning on page B9 of the Prospecius,
Names of the signatories to the Memorandum of Association of the Company and the number of Equity Shares subscribed by them: The names of the signatories of the Memorandum of Association of the
Company and the number of Eguity Shares subscribed for by them at the time of signing of the Memorandurn of Association: Initial alotment 1o Mr. B. N. Jayaprakash {100 Equity Shares] and Ms. Bhavani Jayaprakash (100
Equity Shares) being the subscribers o the MOAof our Company,
All capitalized terms vsed herein and not specifically defined shall have the same meaning a2 ascribed to themin the Prospectus dated September 23, 2023,
Investors should read the Prospectus carefully, including the Risk Factors on page 28 of the Prospectus before making any investment decision,

Appdcants can contact the Comipiance Officer or the LM or the Regsstrario the
Issue in case of any Pre-Issue or Post-lssua related problems. such as non-
recaipd of Aliabment Advice or credit of allalied Equity Shares in tha respective
bereficiasy accounlor unblocking of imds el

For Vishnusurya Projects and Infra Limited

On behalf of the Board of Directors

G-

Sanal Kumar V

Place : Chennai Whole Time Director and CEQ
Date : September 25, 2023 DIN: 07546821

Vishnusurya Projects and Infra Limited is proposing, subject to marked conditionz, an initial public issue of its Equity Shares and has filed the Prospectus with the Registrar of Companies, Chennai ("ROG"). The o
Prospecius shall be available on the website of SEBI at www.sebigovin, the website of the Lead Manager at www.kslindia.com, the website of the NSE e, weww.nseindia.com, and website of the Issuer Company at
www vishnusurya.com. Investors shouid nofe that mvestmend in Equity Shares invohves a high degree of risk. For details invesiors should refer to and rely on the Prospecius including the section tifled “Risk Factors”

beginning oh page 28 of the Prospectus, which hkas been filed with the ROC. z
The: Equity Shares have not been and will not be registersd under the US Securities Act, 1933 ("Securities Act’) or any stale securities law in United States and may not be 1ssued ar sald within the United States o to,
or for the account or benedit of, "LLS. Persons” (as defined in the Regulafions under the Securities Act), except pursuand to an exemplion from, ar in‘a transsction nod subject to the registration requirements of the 33
Securiiesfct. ]
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BOOK RUNNING LEAD MANAGER OF THE ISSUE

| d"" ier ent
nancial Serviess Limdted
INDORIENT FINANCIAL SERVICES LIMITED
Address; AB01, Rustomjes Canlral Park, Execulive Spaces, Andher Kurla Road, Chakala
Mumbai - 400093, Mzharashira, India. Tef Mo +81-T9772 12186
E-mail: compliance-ifsiiindorient.in, Investor Grievance Email; wecarsfindonent.in
Website: www.indorent in, Contact Person: Mr. lvar Anil Misquith
SEBI Registration No.: I*drdf‘aﬂ']*zﬁm CIM: UET1900L 1993PLEDRZ0BS

COMPANY SECRETARY AND COMPLIANCE OFFICER OF THE ISSUER

) NewJaisa

MRES. POONAM JAIN

NEWIAISA TECHRCLOGIES LIMITED

Address: 20782, Znd Cross Road, J.C, Industrial Estate Bikasipura Main Road,
D Kanakpura Road, Near Deii Public

achool Bangakore, 560078, Kamalaka, India

Tel Mo.; +91 93901 77182, E-mail: cs@newjaiss.com

REGISTRAR TO THE ISSUE

BIGSHARE SERVICES PRIVATE LIMITED

Address: 36-2, Glh Pinnacke Business Park, Mahakali Caves Road, next to Ahura Centre, Andher East,
Mumbai- 400053, Maharashtra, India, Tel No.: 81 < 22 - 8263 8200 Fax No.: +31 - 77 - 6263 8233
E-mail: ipoi@bigsharecnine.com, Investor Grievance Email: investon@bigshareonline.com

Website: www.bigsharecnling com. Contact Person; Mr. Babu Rapheal C

SEBI Registration No: INRODOOO1 385, CIN: LISS40MH1084PTCOTE534

AVAILABILITY OF RED HERRING PROSPECTUS: invesiors should note that Investment in Equity Shares invoives a degree of risk and are advised to refer fo the Red Herring Prospectus and the Risk Factors contained thersin before applying in the Issue. Full copy of the Red Herring Prospectus is avaiable on the website of the company at
W newiaisa.com, the website of the BRLM 10 the Issue at www.indorient.in and the wabsite of NSE Emerge at hilps:fwaww nseindia.com/companies-isting corporate-filings-offer-documenisitsmeoffer respectively,

AVAILABILITY OF BID-CUM-APPLICATION FORMS:; Bid-Cum-Application forms can be cbizined from the Regislered Office of the Company: NewJaisa Technologies Limited, Telephone +91 8390477182, Registered office of the BRLM: Indorient Financial Services Limited, Telephone: +81-T97 7212186 and at the selecled locations of

the Self Certified Syndicate Banks; Registered Brokers; Designated RTA Locations and Designated COPs pariicipatingin the |ssue. Bid-cum-appilication Farms will also be available on the websites of NSE Emerge and the designated branches of SC5Bs, the list of which is available af websites of the stock exchange and SEBI

ESCROW COLLECTION BANK /REFUND BANK PUBLIC ISSUE ACCOUNT BANK/SPONSOR BANK: HOFC BANE LIMITED

LINK TO DOWNLOAD ABRIDGED PROSPECTUS: hitps:inewjaisa.com/pagesinvestors

UPI: Retail Individual Bidders can atso Bid through UPI Mechanism

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospactus
On behalf of Board of Directors
NewJaisa Technologies Limlst:fd

Vishesh Handa
Managing Director

Place: Bangalore, Kamataka
Date: September 25, 2023

Disclaimer: MewJaisa Technologies Limited is proposing. subject to applicable statutory and regulatory requinements, receipt of requisite approvals. market conditions and other considerations, bo make an initial pubfic offer of its Equity Shares and the Rad Herring Prospectus dated September 16, 2023 has been filed with the Reqistrar of Companies, Bangalore and
thereafter with SEBI and the Stock Exchange. The RHF is avaiiabie on the website of NSE Emerge at hitps:/fwsw_nseindiz. comicompanies-listing'corporate-filings-offer-documents#sme_offer and is available on the websiies of the BRLM at www.indorient.in. Any potential investars should note that investment in equity shares involves a high degree of risk and for
dedails relating 1o the same. please refer 1o the Red Hearring Prospectus including the section tlithed “Risk Facfors" beginning on page 29 of the Red Herrng Prospecius.

The Equity Sharas have nat bean and will not be registered under the LS Sacurities Act of 1933, as amendad (the *Securities Act”) or any slate secures laws in the Linded Statas, and unless so registered, and may nat be issued or sold within the United States, excapt pursuant o an examgtion fram, or in 2 transaction not subject b, the regisiration raguiremants of lhe
securitiesActand in accordance with amy applicable U, 5. Biate Securities Eaws. The Equity Shares are being isswed and =cid oulside the Linited States in 'offshore transactions’ in reliance on Megulstion "5" under the Secunities Aot and the appiicable laws of each jurisdiction where suchissues and sales are made. There will be no public offeringin the United States.

CONCERPT

INC-26
[Fursuwant fo rule 30 the Companies
lIncorporation) Rules, 2014] Adverlisament to
be pubfishad in the newspaper for change of
registered office of the company from e
state 1o ancthar
Before the Regions Direchor
Easlem Fegion

Mizam Palace. [l M30 Buyilding, 3rd Floar,

2344 AJC. Bose Road, Kolkata-T00020.
In fthe matter of sub-section {4) of Section 13 of
Compansas Act, 2013 and clause (3] of sub-nke
(5} af rale 30 of the Companiks {Incorposation)
Ruies, 2014

Stressed Assets Management Large (SAML)
Kolkata Branch, 14, India Exchange Place, 1st Floar
Indian Bank Building, Kolkata - 700 001
E-mail : samlkolkata@indianbank.co.in

ALLAHABAD Ph. No. : {033) 2231 1471

[See Proviso to Rule 8(6) read with Rule 9(1) and Rule 6(2)]

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8(6) read with Rule 9(1) and Rule 6(2) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) / Guarantor(s) / Mortgagor(s) that the below described Immovable Property(ies)
mortgaged / charged to the Secured Creditor, the Physical Possession of which has been taken by the Authorised Officer of Indian Bank (Erstwhile Allahabad
Bank), Stress Asset Management Large Kolkata Branch, (Secured Creditor), will be sold on “As is where is basis”, ‘As is what is basis”, and “Whatever
there is basis” on26.10.2023 for recovery of Rs. 4,11,45,292.26 (Rupees Four Crore Eleven Lac Forty Five Thousand Two Hundred Ninety Two and Paisa Twenty
Sixonly) as on 07.06.2018 with further interest, costs, other charges and expenses thereon of payment for Indian Bank (Erstwhile Allahabad Bank), Stress Asset
Management Large Kolkata Branch, (Secured Creditor) from M/s. Krishna Kamala Kali Agro Products Pvt. Ltd., Registered and Corporate Office:
Village : Baladwip, P. O. : Satberia, P. S. : Kotulpur, Bankura, Pin-712612

.The specific details of the property intended to be brought to sale through e-auction mode are enumerated below :

SALE NOTICE

FOR SALE OF punjab national bank

the name you can BANK upon |

dSna SisieIal A®

TR T Ut |

<f3aa da O Indian Bank

IMMOVABLE
ASSETS

4\ sETETERE

POSSESSION NOTICE, [Under Rule 8(1) of Security Interest (Enforcement) Rules,2002]
~ Nadia Circle Office, 1/4 Pandit L. K. Moitra Road, Krishnagar, Nadia - 741101, WB, E Mail: cs8286@pnb.co.in

g 9 ]

of Flnan0|al Assets and Enforcement of Security Interest Act, 2002 and in exercise of Powers conferred under Section 13 read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice calling upon the Borrower to repay the
amount mentioned in the notice with further interest until paymentin full, within 60 days from the date of notice/date of receipt of the
said notice.

The borrower/ guarantor having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on the date mentioned below.

AND
In the matter of Subhshree Tradedink Private
Limited having its registered office at §B,
Bentick Sireet, Kolkata-700001, West Bengal.

Petitioner

urdersachion 13 of the Companees Ack, 2013
secking ponfirmation of alieration of the
I'-.1El1'.-:‘m1l:|m...-r Aszaciglion of fhe  Company
inlemns of e specisl resolulion passed al the
Exlra-ordinary genaral masting held on @0t
July, 2003 1o enable the company 1o changs
its Regstarad Office from “State of Waest
Bangal™ i "State of Manipur”.

Aty parson whose irferesl s kst 1o be altecled
by the' proposad change of the regishanad offica
of the- company ray Sabwar eilharcn e MCA-
21 portal (www.mca.gov.in) by filing investor
complant fem- o cause fo be debvered or send
by registered post of hisd her objections
supported by an afidavit: stafing the naiere of

b) Name of the Branch

€) Encumbrance on Property
f) Type of Possession

The borrower/ guarantor in particular and the public in general are hereby cautioned not to deal with the property and any dealings

: : a) Name of Account . e Secured a) Reserve Price . ; ) . . .
Motice is hereby given 1o the General Public Borrower(s)/Mortgagor(s) Detailed Description of Creditors b) EMD Amount with the property will be subject to the charge of the Punjab National Bank foranamount and interest thereon.
that the. company proposes io make appication Guarantor(s)/Director(s) Immovable Property Outstanding c) Bid Increment Amount The borrower’s / guarantor’s / mortgagor’s attention is invited to provisions of sub-section (8) of section 13 of the Act in respect of
ha e Central Government Regional Director] Dues d) Property ID time available to redeem the secured assets.

a) Borrower : M/s. Krishna Kamala Kali
Agro Products Pvt. Ltd.,
Registered and Corporate Office:
Village : Baladwip, P. O. : Satberia
P. S. : Kotulpur, Bankura, Pin - 712612
Directors :
1. Sri Rati Ranjan Roy, S/o. Kalipada Roy
Director of M/s. Krishna Kamala Kali
Agro Products Pvt. Ltd.,
Village : Baladwip, P. O. : Satberia
P. S. : Kotulpur, Bankura, Pin - 712612

2. Mrs Rinku Roy

Property - 1 : All that part & parcel of the bastu land with
factory building of area 0.87 Acre bearing Deed No.
00283 of year 2010 situated at Mouza - Baladwip, J. L.
No. 169, L. R. Khatian No. 430, R. S. & L. R. Dag Nos.
412 & 413 within limit of Sihar Gram Panchayat, P. S. :
Kotulpur, District : Bankura, West Bengal, standing in
the name of the Directors Mr. Prasanta Kumar Roy,
Mr. Rati Ranjan Roy and Mrs. Rinku Roy of M/s.
Krishna Kamala Kali Agro Products Pvt. Ltd. along
with all Fixed Assets including plant & machinery in the
unit of M/s. Krishna Kamala Kali Agro Products Pvt. Ltd.
situated at Mouza - Baladwip, P. S. : Kotulpur, District :

Rs. 4,11,45,292.26
(Rupees Four Crore
Eleven Lac Forty
Five Thousand Two
Hundred Ninety Two
and paisa Twenty
Six only) as on
07.06.2018 with
further interest,
costs, other charges
and expenses
thereon

Property 1:

a) Rs. 2,10,00,000.00 (*)
(Rupees Two Crore Ten
Lac only)

b) Rs. 21,00,000.00
(Rupees Twenty One Lac
only)

c) Rs. 1,00,000/-

(Rupees One Lac only)

d) IDIB50046147733A

e) Not known to us

] a) Date of
Demand Notice

b) Date of

sl| Name of the Borrower Po)ssession
No! & Guarantor with address - Notice affixed

and Branch Name Description of the Inmovable Property ¢) Amount

outstanding

T.7 Mr. Amit Kumar Sarkar
(Prop. of Amit Steel
Furniture) S/o Mr.
AsimSarkar residingat Vill. &
P.O.- Mahadebpur, P.S.-

AT That Piece And Parcel Land And BUllding property Situated At
Jila- Nadia, P.s. — Haringhata, Under Jurisdiction Of Nagarukhra
| No.
Khatian No. — 6231, R.S. Dag No. — 346, L.R. dag No. — 616,
Area Of (Viti) Land 2 Decimals, Being Sale Deed No. 3792 For

Gram Panchayet, Mouza - Ukhra, J. L. No. - 77, L.R.

a) 13.07.2023

b) 22.09.2023

c) Rs.14,08,131.71
(Rupees Fourteen
Lakh Eight Thousand

hisfer interest and grounds of opposition to . . : : S : \ \ :
Regional Direcior, Eastern Heﬂiﬂpﬂ- at the Wio. Prasanta Kumar Roy . sankura, West Sengal , f) Physical Possession Haringhata, Dist.- Nadia, Pin- | The year 2016, Registrar A.D.S.R, Haringhata, Nadia, Property; One Hundred Thirty
atdress Nizam Palace, Il MSO Building, 3rd Director of M/s. Krishna Kamala Kali Property -2 : All that part & parcel of the bastu land with 741257 Shri Asim Sarkar Owned By Sri Asim Sarkar S/o Late Girish Chandra One and Paisa .
Floor. 23414, AJ.C. Bose Road. Kolkats- Agro Products Pvt. Ltd., single storied residential building of area 9 Satak out of Property 2: (Mortgagor) S/o Late Girish | Sarkar. Butted & Bounded By (as Per Deed):-North — 12 Feet Seventy One) with

Village : Baladwip, P. O. : Satberia
P. S. : Kotulpur, Bankura, Pin - 712612

3. Sri Prasanta Kumar Roy

S/o. Rati Ranjan Roy

Director of M/s. Krishna Kamala Kali
Agro Products Pvt. Ltd.,

Village : Baladwip, P. O. : Satberia

P. S. : Kotulpur, Bankura, Pin - 712612

total land of 20 Satak bearing Deed No. 3131 of year
2014 situated at Mouza - Baladwip, J. L. No. 169, L. R.
Khatian No. 458, R. S. & L. R. Dag No. 403 within limit of
Sihar Gram Panchayat, P. S. : Kotulpur, District -
Bankura, West Bengal, standing in the name of Rinku
Roy

TROO20 wilhin Founesn days from. he dale of
pubkcalion of this nodica with 3 copy b tha
apphicant company al its ragislered offica at the
address mantionad besow.

SUBHSHREE TRADELINK PRIVATE LIMITED,
CIN-U51103WB2008PTC 126558, 68, Bentick
Streat, Kolkata-T00001, West Bangal.

Far ard on behalf of tha Pedilionar

Interest charged up to
30.06.2023 and
interest thereon.

a) Rs. 21,00,000.00 (*)
(Rupees Twenty One Lac

only)

b) Rs. 2,10,000.00
(Rupees Two Lac Ten
Thousand only)

c) Rs. 25,000.00
(Rupees Twenty Five

wide Earthen Road, South — Vacant land Of Anil Sarkar, East —
Residence Of Nishipada Das, West-Residence Of Subrata
Sadhu

Chandra Sarkar residing
atVill.- Mahadebpur
Subuddipur, P.O.-
Mahadebpur, P.S.-
Haringhata, Dist.- Nadia,Pin-
741257

Branch: Nagar Ukhra

I_['.'l';&ur b) Stressed Assets Management Large d)E(;u;:; 26(1)22/;333 2. Mr. Jah:‘:\nglr Mondal .(Prop. ! A!I That P|epe And Parcel Land And Building, The property| a) 10.07.2023
DL 05130154 Branch, Kolkata of Suraiya Construction), | Situated At Vill. - Goaldob Paschim Para, P.o. - Nagarukhra, P.s.-| b) 22.09.2023
Far and-ar behall of the applicant e) Not known to us Mr. Alamgir Mondal Haringhata, Under Nagarukhra 1 No. Gram Panchayet, Dist -| ¢) Rs. 6,08,185.38
For Sublis e Tracs ok PrivaredIrishad f) Physical Possession (Guarantor & Mortgagor) & | Nadia, J.L. No. 83, mouza - Goaldob, Touzi No. 13, L.R. Khatian| (Rupees Six Lakh Eigh
(Direciod] Mr. Najmul Mondal No. 82/1, R.S. & L.R. Dag No.1087/2601, Area Of Land 06 Thousand One
D% : 05130158 (*} SALE PRICE SHOULD BE ABOVE RESERVE PRICE (Guarantor & Mortgagor) all | Decimals, Property Owned By (1) Jahangir Mondal, (2)Najmul| Hundred Eighty Five

and Paisa Thirty Eight)

Mondal & (3) Alamgir Mondal, All Three Are Sons Of Abu Siddik| @'
with Interest charged

Date © Seplember 22, 2023 three are sons of Mr. Siddik

Date of Inspection : 26.09.2023 to 25.10.2023 hetween 10:00 A.M. to 4.:00 P.M.

Placa ! Koliata Mondal (also known as Abu Mondal, Being Deed No. | - 130900185 For The Year 2017, Up 10 30.06.2023 and
. . . Siddik Mondal) and all three | A.D.S.R.O. Haringhata, Nadia. Butted & Bounded By (as Per| -J0-
dw i agic Date & Time of E-auction : Date : 26.10.2023, Time : 11.00 A.M. t0 5.00 P. M. are residing at Goaldob Deed)-North By: Residence Of Abu Talib Mondal, South By:| interestthereon.
| o Platform of e-auction Service Provider : https://www.mstcecommerce.com/auctionhome/ibapi oo ookt g ™ | Monda, WestBy-Residence O Samsudnongal
, 4, Brabourne Road, Kolkata - 700007 . . o - ) 3 . - 3 3 3 ) Haringhata Dist.- Nadia. Pin-
Corfigendum BldQers are advised to visit the website (www.mstcecommerce.com) of our e auction service proylder MSTC L’Fd to participate in onllng bld..FOI’ Technlqal 741957 ’ ’
Pursuant to the E Auction sale notice Assistance Please call MSTC HELPDESK No. 033-22901004 and other help line numbers available in service providers help desk. For Registration status with Branch: Nagar Ukhra
published in this newspaper on 18.08.2023 MSTC Ltd, please contact ibapiop@mstcecommerce.com and for EMD status please contact ibapifin@mstcecommerce.com. - Nag !
on account of borrower in sl. no.1. Mrs. For property details and photograph of the property and auction terms and conditions please visit: https://ibapi.in and for clarifications related to this portal, 3.| Mr. Jahangir Mondal (Prop. | All That Piece And Parcel Land and Building, The Property; a) 10.07.2023
Krishna Nayak and Mr. Sadanand Nayak please contact help line number ‘18001025026’ and ‘011-41106131°. of Suraiya Construction) Situated At Vill. - GoaldobéP.O. - Nagarukhra, P.S. -Haringhata, b; 2:.03.22327 00
of ROSARB Branch in which the auction . . . . . , . . et S/o Mr. Siddik Mondal (also Under Nagarukhra 1 No. Gram Panchayet, Dist - Nadia, J.I. No.| €) Rs. 3,61,221.
for property scheduled on 29.09.2023 amer:‘sstirei;ﬁ'xsze f;’)r:“se Property 1D Number mentioned above while searching for the property in the website with https:/fibapi.in and known as Abu Siddik Mondal) | 83, mouza - Goaldob, Touzi No. 13, R.s. Khatian No. 728, L.r| (Rupees Nine Lakh
should be treated as cancelled and ' U residing at Goaldob Khatian No. 1772, Halkhatian No. 2124, R.S. & L.R. Dag No. Elght& Orée thusa?d
withdrawn. . Paschimpara, Nagarukhra, 341, Area Of Land 05 Decimals, property Owned By Jahangir| !WO Fiundred Iwenty
26.09.2023 Authorised Officer Note : THIS IS ALSO A NOTICE TO THE BORROWER(S) / DIREGTOR (S) PO.- Nagarukhra?P.S.- Mondal, Son Of Abu Siddik Mgndgl, }éeing Deezlj No. |g- Seven) with Interest
Date : 25.09.2022 Authorised Officer Haringhata, Dist.- Nadia, Pin- | 130900274 For The Year 2019, A.D.S.R.O. Haringhata, Nadia. charged up to
Place : Kolkata Indian Bank 741257, Butted & Bound By (as Per Deed): North By: 6 Feet common 30.06.2023 and
Branch: Nagar Ukhra Passage, South By: Vacant land Of Yusuf Miyan, East By: Road,| interest thereon.
West By: VacantLand
INVITATION FOR EIT’EEESE‘IIEﬁ OF INTEREST FOR pa— 4.11. _MIs.Krishi Traders Prop. | a) Hypothecation Of Entjre Stocks,lBook Debts of Th.e Firm| a) 10.07.2023
C AN AR A RO B - CO Sri Lakshman Chandra Including Goods In Transit, outstanding Moneys, Receivables, b) 22.09.2023
PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LINITED Ghosh, at Chakdaha- And Advances Both Present And Future. c) Rs.7,20,91,533.39
OPERATING IN EPE:. OFF-SHORE CONTRACTS AT M”ME“.I, KAKINADA Bongaon Road, Lalpur, b) Equitable Mortgage Of Land And Three Storied Building (Rupees Seven Crore
{Wnder Regulation 36A(1)cf the Insclvency and Bankruptcy Board of Iendia Raghunath Bhawan, P.O. & | Situated At Ranjanpally, Known As “Raghunath Bhawan”, P.o. & gwen%/] Lakh ﬁirll?ty
(Insohvency Resolution Process for Corporate Persons) Regulations, 2016 P.S.- Chakdaha, Dist.- Nadia, | P.s. — Chakdah, Under Tatla [l Gram Panchayet, Dist. — Nadia, ©ne Thousand Five
RELEVANT PARTICULARS m=m Canara Robeco Mutual Fund Pin- 741222, Mouza — Lalpur, J. L. No. - 20, RS.& LR. Khatian No. - 2449 Hundred Thirty Three
1. |Mame of the conperate deblor along | Process Construction and Technical Services Investment Manager : Canara Robeco Asset Management Co, Lid 2. Sri Lakshman Chandra | 2884, 2588, R.S. DagNo.—528, & L.R. Dag No.— 1610, Area Off @nd Paisa Thirty Nine)
| with PANY CENLLP Mo | Private Limited U291 3MH2D06PTC 61487 Construction House, 4th Floor, 5, Walchand Hirachand Marg, Balard Estate, Mumbai 400 001. Ghosh (Borrower, Land - 15.50 decimals, Nature Of Land - Bari/ commercial| With Interest charged
2. | Address of th regisiered alfice | ffios Mo B.3,70,11, 181 Fioar, Shree Ramivishna Fél.: 5658 5000 Fax: 5658 5012/13 www.canararobecs,com CIN Mo.: US5990MHISSIPLE07I003 Mortgagor, Proprietor & | Recorded In Deed Nos. (1) 1-00361/ 1992, (2) | - 06123 /1985, UP t0 30.06.2023 and
! | Miwas CHS Lid, Piot 46 847, Sector4( Legal Heirof Late Sikha Rani (3) 06376 / 1985, All Three Deeds In The Name of Sri Mterest thereon.
| Sﬁamﬁh”er“f vee.f—.rnt‘f;;wumhaa NOTICE Ghosh) S/o Late Raghunath | Lakshman Chandra Ghosh, (4) | - 06377 / 1985, (5) | - 06121 /
inamne ara=nra- LA L, T :
5. |URLof website | Pitps-fipctsputitd coml = Declaration of Results of Voting regarding Winding-up of Canara Robeco Gilt Scheme 1988 and fixing ggsgg(’);eggg:f E;szskdaha 2;9)8[5’_'%%“367';3/?‘%%?;' TS::?\Err]:eGS?iZi (gklhaogﬁ? gr?c?sf)ﬁ
4, | Coatails of piace where majorily of fed | Navi Mumbai Scheme Closure Date: Raghunath Bhawan, P.O. & | (since Deceased)and Represented Now By her Legal Heirs - Sri
| pessemoelacaled. | il Unitholders of Canara Robeco Gilt Scheme 1988 (“Scheme”) are herebyinformed that Canara Robeco Asset P.S.- Chakdaha, Dist.-Nadia, | Lakshman Chandra Ghosh, Sri Shantanu Ghosh & Smt.
| 5. | Installed capacily of main procucls/sendces | EPC Comgany Management Co. ltd. ("AMC") had conducted mesting of Unitholders of Canara Robeco Gilt Scheme 1988 Pin- 741222, Shaswati Ghosh Deb and all The Above Deeds Were Registered
g, [‘Ausantly e walus of ete) prOEuc ™ |- on September 18, 2023 at 11,30 a.m. at Construction House, Ground Floor, 5, Walchand Hirachand Marg, 3. Sri Shantanu Ghosh Before The A.D.S.R.- Chakdaha, Nadia. Butted And Bounded
> ::”'m”m e ace ot | Ballard Estate, Mumbai - 400001 as per the Notice dated August 17, 2023 issued by AMC, to approve by (Guarantor, Mortgagor & | By: ~ North: Land Of Pabitra Kundu And Others, South:
| Mumber of ampioysas! workmnen |0 siimbl infitvafth ithold t 30 yati 118 A iution to o the decisi Legal Heir of Late Sikha Chakdaha-Bongaon Road, East: Building Of Sadhan Sanyal
B. turlhe:r details in mdn:,-as avaiable | Fllps:iibbi gov inenclaimsicain- : pEr‘:HlWIWG LHE "”.m‘ prcrpI et an mtinqa R ECtUY, 2 FEROIUoN SHINIEMENT The CEr N Rani Ghosh Namely Nilmoni Nilay, West: Commercial Building Mayer
SRR : ani Ghosh) y Y, g May
| fnancial statements (Wih schedules) | process/U29113MH2006PTC 161487 to wind up the Scheme in accordance with SEBI direction. SJo Sri Lakshman Chandra | Ashirbad
ﬂf“'-fﬂ"-'ﬁ'ﬁfa Ssts of creditors, relevant Unitholder{s) present at the meeting voted in favour of the resalution to wind up the Scherme as per SEBI Ghosh, residing at Chakdah- | C) Hypothecation Of Personal Vehicle (four wheeler) Bearing
| dtes forsubsequent evens of the directions. Bongaon Road, Lalpur Registration Number — WB90D 1708, Model Name — Hyundai
.| 518 o dkaoks o A  r—— . . . wan, P. Cretal.6 VTVT SX+SE 2 Tone X5B+PSW, Engine Number —
9. | Elgibiity for reslution applicants interested parties can cbtain required Based on the voting result, appropriate resolution has been passed to wind-up Canara Robeco Gilt Scheme, Raghunath Bhawan, P.O. & | "retal. . o s
.|I L
| inder secion 2620 ofthe Code | omaaion by sending e 108 o1t Santeimber 26,3673 (Close Hatel PS.- Chakdaha,Dist- Naida, | G4FGHWE54431, Chasis Number -MALC381CLIM372294°B,
|'=.- availabia at URL: i | ip.petsEgmal.com 136 i Lt ’ Pin- 741222, Capacity - 1591 CC, Manufacturing Year — 2018, Registered in
10.. | Last data for recaipt of exprassion | 11" Ocioner 2023 For and on behalf of Canara Robeco Asset Management Company Ltd. 4. Smt Shaswati Ghosh Deb | The Name of Sri Lakshman Chandra Ghosh.
| af intarast (Investment manager for Canara Robeco Mutual Fund) (Legal Heir of Late Sikha
T, [Daof s o dm;:;.ﬁ..:‘.sf' 27 Gotobar 2023 i R [y —— Sl Ran hosh) Wo S Gope
| prospective resoiution applicants =i : . - , -
12, | Last date for subsmission of ojections. | 26° Octaber 2023 e firma Authoriest Ngnatpey Ranjanpally (Near Dr. Ranjan
| to provisional fist Mutual Fund investments are subject to market risks, read all scheme related documents carefully. Roy’s House) P.O. & P.S.-
13, | Date of issue of final st of prospective | 307 Ochober 2023 I Chakdaha, Dist.- Nadia, Pin-
resnl sfion applicants. . ; . 741222
14 I}are of issue of infarmation [ 1% November 2073 i e = s Branch: Chakdaha ;
| memoranduen, avaliabin mali and IMPORTANI 5.| 1. Mr. Balram Sardar S/o Mr. | Allthat Piece And Parcel Land And Building Property Situated A _a) 15.05.2023
rl}-fJESt fﬂlr resoiufion r-"liﬂlfl':JD WEkil e 3 Bl e S ik o |1 Santu Sardar residing at 51 No.| Tatla Under Tatla1 No. Gram Panchayet, P.0.& P.s. Chakdah,| b) 22.09.2023
1 prasp-ec;rn_e_r:s:y.mun applicams | 5 i “”-‘I is taken prior to acceptance of advertising copy. It is Rail Gate, Vill.- Madhya Dist. — Nadia, JL No.- 12, Mouza- Tatla, LR Khatian No. — 1636, ¢) Rs.14,94,119.00
15, { Lol s forsubevision f resolon plens | 1 December 2023 not possible to verify its contents. The Indian Express Limited Ghugia, P.O.- Chakdah, P.S.- | L.R. DagNo.- 168, Area of Land 3.56 Decimals (0.0356 Acres),| (Rupees Fourteen
16. | Process ema d ta submit Exgression | ip.pcts(@gmai com cannol be held responsibile for such contents. nor for any loss of Chakdah, Dist.- Nadia, Pin- | Nature- Bari, Being Sale Deed No-2511 For The Year 2017, Lakh Ninety Four
| Lof Inferest = damage incurmed as a result of ransactions w |.|_ COMpanics, asso- 741222, 2. Smt. Sumitra registrar at A.D.S.R. Chakdah, Nadia, Property In The Name off Thousand One
CA Sunil Humar}{abr:; cranons o mdividuals ..Ju—ﬂni-_-:_-_' in is newspapers o publica- Sall'dlar W/o Mr. Balra.m Sardar | Balaram Sardar (borrower), s/o Santu Sardar. Butted & Bounded Hundreq Nineteen
BEIRE for Mis Process Constrection and Technlcal Services Pyt Lid. tons. We therefore recommend that readers make necessary residing at 51 No. Rail Gate, | By: By North- House Of Prasenjit Singha And Vacant Land, By| Only) with Interest
GBI Registration No.; IBBITPA-OMAP-PI1011/2017-18111662 1 'u.{l ines before sending any monies or entenng into any agree- \élggk?:ﬁhgzc-;%uhgaliaaphoE)ist- South - Vacant Land Of Suman Majumder, By East-Agriculture ggaorgezdogg tgnd
Date: 26" September 2023 301, 3" Floor, Reesus Business Canter, Naw Citylight Road ments with adventisers or otherwise acting on an 'm".crm-:r".- i in Nadia Pin741522 Land Of Narayan Das. By West - Vacant Land of Gopal Chandra terest thereon
Plase: Suwrat Abeve Mercedes-Banz Showream, Bharthana-Vesu, Sural-385007 s E e R ) Das :

il

Branch: Chakdaha |
Date: 22.09.2023, Place: Nagarukhra, Chakdaha

response 0 box number adveriisement.”

Authorised Officer, Punjab National Bank
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CHANDIGARH BENCH, AT CHANDIGARH
CP (CAA) No. 29/Chd/Hry/ of 2023
CONNECTED WITH
CA [CAA] NO. 10/Chd/Hry/2023
In The Matter of the Companies Act, 2013
And
In the matter of Sections 230 And 232 of The Companies Act, 2013 and other
applicable provisions of the Companies Act, 2013 and the Companies (Compromises,
Arrangements and Amalgamations) Rules, 2016
And
In the matter of Scheme of Amalgamation of
SUCHALIS CONFECTIONERY PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 2013
having its registered office at Plot No-321, Udyog Vihar Phase-2, Sector-20, Gurgaon —
122016, India, through its authorized representative, Ms. Suchali Jain, mobile no.:
9899743092, e-mail address: suchali@suchalisartisanbakehouse.com; Corporate Identity
Number U15490HR2018PTC076091

... TRANSFEROR COMPANY/ PETITIONER NO. 1
AND
MUHAVRA ENTERPRISES PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 1956
having its registered office at D-173, Sushant Lok I, Gurgaon — 122002, India, through its
authorized representative, Mr. Matthew Joseph Chitharanjan, mobile no.: 9650800776, e-
Identity

mail address: matt@bluetokaicoffee.com; Number

U15492HR2012PTC047234

Corporate

... TRANSFEREE COMPANY/ PETITIONER NO. 2
Notice of Petition

A petition under Sections 230 and 232 of the Companies Act, 2013, seeking an order for
sanctioning the Scheme of Amalgamation (Scheme) of Suchalis Confectionery Private
Limited (Petitioner No. 1/Transferor Company) and Muhavra Enterprises Private Limited
(Petitioner No. 2/Transferee Company) hereinafter collectively referred to as the
“Petitioner Companies”, and their respective shareholders and creditors, was presented by
the Petitioner Companies on 21 August 2023, and the said petition is fixed for hearing before
the Chandigarh Bench of the Hon’ble National Company Law Tribunal on 18 October 2023.

Any persons desirous of supporting or opposing the said petition may send to IndusLaw,
Advocates for the Petitioner No. 2/Transferee Company, at the address mentioned below, the
notice of his intention, signed by him or his advocate, with his name and address, so as to
reach the Advocates for the Petitioner No. 2/Transferee Company, not later than two days
before the date fixed for hearing of the petition. Where he seeks to oppose the petition, the
grounds of opposition of a copy of his affidavit shall be furnished with such notice.

A copy of the petition will be furnished by the undersigned to any person requiring the same,
free of charge.

Advocates for Muhavra Enterprises Private Limited

Petitioner No. 2/Transferee Company

Address: IndusLaw, 2nd Floor, Block D,

The Mira, Ishwar Nagar, New Delhi-110065

Ph: +911147821000

Dated 26/09/2023
IndusLaw

REE 3
BEFOREFHHANAHONATLT-COMPANY AW T RIBENALT————

. ;
ﬁ.‘,ﬂu.ﬂ. AKSHA

SURAKSHA ASSET RECONSTRUCTION LIMITED
CIN: UT4120MH2015PLC268857

Registered office: 1Tl House, 36, Dr. R.K. Shriodhkar Road, Pare]l East,
Mumbai — 400012 Tel: +97 22 4027 3662 Fax: +81 Z2 4027 3700
Email ld: peatibha.upadhyayisurakshaans. com, tejsinghabidsurakshaarc.com
wabsibe: wwwisurakshaars com

CORRIGENDUM

A refarsnce s invibed to our Sade Noboe dated 23092023 partaining o M. Mewean
Chaudhar and Amita Chaudghan published an page o, 24 Financial Express and
page no 13 Jansatta of this newspaper on 2300 2023, All the general public is heraby
nofified that we had feced auction date on 25 102023 of the immovabls property, more
particlardy mentioned n the alomsasd Last date of Subsnission of EMD 257102023
instesd of 23.10-2025, That an 0805, 2023, Mr.Naveen Chaudhari and Amita Chaudhar
filed SA Mo 382023 bafore Ld. DRT, Locknow, on 24 062023 Ld. DRT, Lucknow
issued nolice to the undersigresd. That on 120072023 Br. Maveen Chaudhari and
Amita Chaudhan fed an WAovide Diary No. 4466/2023 dated 12.07.2023 m 5A No,
JE22025 hefare Ld. DRT, Lucknow for extension of the eviclicn deadiine, vide Order
dated 18.07.2023 Ld. DRT, Luckmow granted time fill 04082023 {oc vacant the
properly ingquessicn, B viesw of e said order dated 18,07 2023 of 1He Hanhle DET the
physical possession of the property was taken on 07 08,2023, Al the other details
rienticnad inthe Sale Notice dated 23.02.2023 remain unchanged.
Authorized officer
Suraksha Asset Reconstruction Lid,
(Acting in s capacity as trustee of Suraksha ARC- 012 Trust)

CHANDIGARH BENCH, AT CHANDIGARH
CP (CAA) No. 29/Chd/Hry/ of 2023

CONNECTED WITH

CA [CAA] NO. 10/Chd/Hry/2023

In The Matter of the Companies Act, 2013

And
In the matter of Sections 230 And 232 of The Companies Act, 2013 and other
applicable provisions of the Companies Act, 2013 and the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016
And
In the matter of Scheme of Amalgamation of

SUCHALIS CONFECTIONERY PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 2013
having its registered office at Plot No-321, Udyog Vihar Phase-2, Sector-20, Gurgaon —
122016, India, through its authorized representative, Ms. Suchali Jain, mobile no.:
9899743092, e-mail address: suchali@suchalisartisanbakehouse.com; Corporate
Identity Number U15490HR2018PTC076091

... TRANSFEROR COMPANY/ PETITIONER NO. 1
AND
MUHAVRA ENTERPRISES PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 1956
having its registered office at D-173, Sushant Lok I, Gurgaon — 122002, India, through its
authorized representative, Mr. Matthew Joseph Chitharanjan, mobile no.: 9650800776, e-
mail address: matt@bluetokaicoffee.com; Corporate Identity = Number
U15492HR2012PTC047234

... TRANSFEREE COMPANY/ PETITIONER NO. 2

Notice of Hearing

A petition under Sections 230 and 232 of the Companies Act, 2013, seeking an order for
sanctioning the Scheme of Amalgamation (Scheme) of Suchalis Confectionery Private
Limited (Petitioner No. 1/Transferor Company) and Muhavra Enterprises Private
Limited (Petitioner No. 2/Transferee Company) hereinafter collectively referred to as the
“Petitioner Companies”, and their respective shareholders and creditors, was presented
by the Petitioner Companies on 21 August 2023, and the said petition is fixed for hearing
before the Chandigarh Bench of the Hon’ble National Company Law Tribunal on 18
October 2023.

Any persons desirous of supporting or opposing the said petition may send to IndusLaw,
Advocates for the Petitioner No.1/Transferor Company, at the address mentioned below,
the notice of his intention, signed by him or his advocate, with his name and address, so
as to reach the Advocates for the Petitioner No.1/Transferor Company, not later than two
days before the date fixed for hearing of the petition. Where he seeks to oppose the
petition, the grounds of opposition of a copy of his affidavit shall be furnished with such
notice.

A copy of the petition will be furnished by the undersigned to any person requiring the
same, free of charge.

Dated this 26/09/2023
IndusLaw

Advocates for Suchalis Confectionery Private Limited
Petitioner No. 1/Transferor Company

Address: IndusLaw, 2nd Floor, Block D,

The Mira, Ishwar Nagar, New Delhi-110065

Ph: +911147821000

[ BEFORE THE NATIONAL COMPANY LAW TRIBUNAL |

— 362266 Branch Office- Aditya Birla Housing Finance Li
N/17, 1st Floor, Vijaya Building, Barakhamba Road
New Delhi - 110001

W CAPITAL

POSSESSION NOTICE(for Immovable Property)
Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 28-02-2023 calling upon the bor-
rowers Kamlesh Kumar, Nitu Kumar, Winsoft Educare Private Limited , Dogra
Education Society seeking repayment of the amount mentioned in the notice
being of Rs. 3,63,69,550.10/- (Rupees Three Crores Sixty-Three Lacs Sixty-Nine
Thousand Five Hundred Fifty and Ten Paisa Only) within 60 days from the date of
receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has taken Possession of the
property described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 23rd Day of September of the year, 2023.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 3,63,69,550.10/-
(Rupees Three Crores Sixty-Three Lacs Sixty-Nine Thousand Five Hundred Fifty
and Ten Paisa Only) and interest thereon. Borrowers’ attention is invited to the provi-
sions of Sub-section 8 of Section 13 of the Act., in respect of time available, to redeem
the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece And Parcel Of Entire Second Floor (With Terrace Rights) Over And Above
Of Property Bearing No. F-12, Total Plot Area 167.22 Sq. Mtrs. And Plinth Area 111.34
Sq. Mtrs. Out Of Total Plinth Area 445.36 Sq. Mtrs. And Proportionate Share In the Land
41.81 Sq. Mtrs., Situated At South Extn ., Part-I, New Delhi-110049, And Bounded As:
North: Property No. F-13, South: Property No. F-11, East: Road, West: Service Lane.

Extension of Eol | Investment Opportunity in
Mabsoot Buildhomes India Private Limited
Addendum to the Advertisement published on 07 July 2023
Thig i with reference o the agvertisement for Invitation for Exprassion of Interest FEOF fo submit
resgiution plan refation to the Corparate Inseivency Resclution Process of Mabsoo Buidhomes
India Private Limitsd publshed on 0F July 2023 in Finangal Express and Jarsalia (the "Main
Advertiserments™). Thie last dale of submission of ECE as spadfied in fie Main Adverisemants
stands exlended 11 Octobar 2023, AF ather lerms & cond®ans resnain unchanged.
Potential resciution applicants are requested to write ta us &t cep miipl@Egrmailcom for the
preseribed farmal of the EQN i be submifled and asseciated tarms and condilions sichuding any
upsates asuploaded Ferein froe rmado e,
Node: RPand the Col resenvg the nght i cancel or modify the prosess s the ftmalings withow
FEsiptng any reason and without incuming 3y Labiily whatsoevar, The MamAdvemsmss o
e aodendum therete should mot be construed a5 an offerdocument. Resofufion spplcants
should witle fo i &t the emall D provided hersinabove fo keep hemsahes updaled regarding
clavificalions amd armencmsls.
Mr. Ajit Gyanchand Jain
Resoluticn Profesgional of Mabsoot Bulldhomes India Private Limited
Registration No: IBEIFA-001TR-RHIGEE 2 T-181 D6E5
Emag: crp.mbiplEgmail.com
Comespondence Address: 204, Wall Sirest -1,
Near Gujsrat Cofage, Ellis Bridge, Ahmedabad 330006
AFANMalid Wl 17 Octoher 2023

2 The South Indian Bank Ltd, Regional Office-Delhi, Plot

SOUTH No. 218211, 3rd Floor, Near Karol Bagh Metro Station,

INDIAN Bank Opposite Metro Pillar No. 98, Puza Road, Karol Bagh,

Mew Delhi-110005, Phone: 11 4233 1664/011 4512 3661,
E-mail:ro1008@sib.co.in

Date: 23/09/2023 Authorised Officer
Place: New Delhi Aditya Birla Housing Finance Limited

Aditya Birla Housing Finance Limited

W ADITYR BiRLA
CAPITAL

VOr npound, ve V U

- 36266 Branch Office- Aditya Birla Housing Finance Limited No
N/17, 1st Floor, Vijaya Building, Barakhamba Road
New Delhi - 110001

POSSESSION NOTICE(for Inmovable Property)

Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 14-07-2023 calling upon the bor-
rowers Rajkumar Rathee, Manjeet,mentioned in the notice being of Rs.45,79,609/-
(Rupees Forty Five Lakh Seventy Nine Thousand Six Hundred Nine Only) within
60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has taken Possession of the
property described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 22nd Day of September of the year, 2023.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs.45,79,609/- (Rupees
Forty Five Lakh Seventy Nine Thousand Six Hundred Nine Only) and interest there-
on. Borrowers attention is invited to the provisions of Sub-section 8 of Section 13 of the
Act., in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
ITEM NO.1: All That Piece And Parcel Of Entire Ground Floor Without Roof/ Terrace
Rights, Part Of Built-Up Property Bearing No. 285, Admeasuring 32 Sq. Mtrs., In
Pocket- 11 — B, Sector 23, Situtated In The Layout Plan Of Rohini Residential Scheme,
Rohini, Delhi, 110085, And Bounded As: East: Plot No. 286, West: Plot No. 284,
North: Entry, South: Plot No. 264
ITEM NO.2: All That Piece And Parcel Of Entire Ground Floor Without Roof/ Terrace
Rights, Part Of Built-Up Property Bearing No. 286, Admeasuring 32 Sq. Mtrs., In
Pocket- 11 — B, Sector 23, Situtated In The Layout Plan Of Rohini Residential Scheme,
Rohini, Delhi, 110085, And Bounded As: East: Plot No. 287, West: Plot No. 285,
North: Entry, South: Plot No. 263.

Authorised Officer
Aditya Birla Housing Finance Limited

Date: 22/09/2023
Place: Delhi

L HDB (s

+ il HOFC B

[ T —

| HDB FINANCIAL SERVICES LIMITED ‘

E-AUCTION SALE NOTICE
UNDER SARFAESI ACT, 2002

Graund, Budalla, Near Oxfiord Schoot, Vikaggur, Naw Dalhi- 110018

REGISTERED OFFICE: Hadhika, Znd Floor, Law Garden Road, Navrangpura, Ahmedabad-330009, BRANCH OFFICE: HDB FINANCIAL SERVICES LIMITED, KhasraMNo. 47, Opposite Dussehra

s Bazia" For Baalization O Company’s Dues,

|. BORROWER/S 2 GUARANTOR/S NAME & ADDRESS
2. TOTAL DUE + INTEREST FROM

Sanduep Singh Sisondio PE - 106 Fitampura Krishana Mardir New Delbs -110054 63
Accovwt Mo, 137376 207346, 140671 Bs, 293,84 204.93 th:lpmi Twn Corers Nimely Theee
Lakhs Elghty four Thowsond Eight Hundred Four omd Poise Minety Three oaly Jas of |

SEPEITRES B0

Tha Undersigned &s Authorzed Ofcer OFHDB Financal Sensoss Limited Has Taken Ower Possession O The Following Properly Purstant To The Molice lssued Ls 13021 0F Thie Securibsatan
And Raconstricion Of The Financal Assals And Erfarcement O Secunty InbarestAct 2002 In The Foliowing Loan Sccounts Witk ARaghl To Sell The Sama On "as [ Whena i Basis” And "az s What

DESCRIPTROM OF THE

1. -Sandeep Singh Sisondla - PF - 106 Fitampura Monya - Enclave bew Delhi -110034 - iF'.II Trat Plece And Farcel O
Also I At : H-Mo. 68 2nd Floor Pockel Mo -9 Ssc-Z2 Rohini Delhi Near (G.d goenka jFane OF The Enlire Sedord
Public Schoot Maw Dethi - 110085 - Akso bs &1- H-no, 107 15t Flor Pockat o - 11 Sep- [Floor Portion ‘Without  Roof
24 Rohini New Delhi - 110085 - Pram Singh - Pp - 106 Pitamaura Marya Enclave ew [1eace Right Which & Apan
Dalhi -110034 - Raj Rani <PP - 106 Pitampurs Morga Enclave Naw Dalhi -110034 - [9f Bult Up Prapedy Bearng No

Areg Maaszuring 30 o T P B EMD Amaunt{IN IR} :
So.mivs,packet - § Sacte 22 (M Emdwith Kys 11102023 --Till5Pm Rs, 545057 I (Fupees
Situated B Layoul Pan Of|3) DATE OF INSPECTION:  Between|Five Lakh Farly Six
{Rohini Residentish Schems |09.40,2023 = 1:00 Pm To 2:00 Pra lst Thaousand Nine Hundred

06,07 2021 z0d - fuliee contractial inerest bl aclual realzation tegether with inckdental | Rokin Dalhi 110085

1. Drabe & Time 04 E-auction

2 Lasd Bake Of Subenission OF EMD

3. Drta & Tim OF The Proparty Inspeckion
1) E-AUCTION DATE: 13.10.1033 - ?ﬂsimggmnaa

, e T

1030 Am To 11.30am With Unlirited Fifiy' i Smﬂﬁﬁ;
Extension OF S Minuies Thausand Five Hundred
2) LAST DATE OF SUBMISSION Sixty Six Fupess Only)

| RESERVE FRICE

PROFERTY . EMD OF THE PROFERTY

Fifty Sénsen Rupess Dnly)

Terms & Conditions of Online TenderAuction

Commarciat Bank in favor of "HDB FINAMCIAL SERVICES LIMITED" pay

itk decredt grduires a% s

o e bo the Gorpsny, n bullbetors B dabe of sale, auctionis kable bo be shopped

Place: NMew Delhi |, Date: 26.09 2023

Thee irdersding biddars ane advised o vish he Branch s Ihe propesties pul upen Auction, ard ablam necessary information regarding charges, encumbrancis, The purchaser shall mase his own enguiryand
ascanain the addbional charges, ancumbrancos and any third pacty wilerests and satishy hirsalherseiffBsallin gl aspects hereda, Allstatitony dues Tke properly ees, slecincily duwes and army ofher duas, o
any. atlackad 16 the property should be ascertainad and paid by the successiu) biddenspomspesive purchasans). The bidder(sliprospecive purchases(s) ars naquasled, in hair own ilerest, fo salishy
himselfthersatbitself with ragard to the albove and theolhar ralavard dalails partaining o tha abeve mantionad propariy/Propartias, bafore submitling tha bids.

(1] Tresuction sale shall be “onfine e-atichion” biddng through websie hitps: b bankeauctions comd on tha dates ps mentigrad inthe table aboyve with Unimbed Extension af § Minutes,

(4] The interesied ploders shall submit thesr EMD through Web Portal hitps:iwww.bankeauctions.com/ (e 1sar 1D & Password can be abigined free of cost by registering name with
hbtps:Pwww.banksauctions. comi' § lhmough Lagin 1D & Password. Thie EMD shal be parpabde Ibrcugb NEFT i S aceount menlicewd aows Aller Bagistration (Che Teme | by e Didder in e Wl Parld, the
infendinyg bididar! purchiser is regquined loged the copies of e Tollawng documeants uploadad in the Web Porlad befare the Last Date-2 Time of submissice of the Bid Docurmends wiz: i) Cogyaf the NEFT/RTES
Chalan or Demand Drakt; i) Copy of PAN Card; i) Prood of Idenlification’ Addrass Proof (RYC) vz self-altested copy of VWoler [0 Gardi' Driving Licanse! Passpart ec.; wilhout 'which the Bid & liabis o be
rejectad. UPLCADING SCANNED COPY.OF AKMEXURE-I & il {zan Be downloaded from the Web Poral: https!fwww bankeauctions.com] AFTER DULY FILLED UIP & SIENING [SALS0OREQUIRED. The
ingarasted bidders who raguine assistance increasing Legin 10 & Passeord, uplcading data, subsitting Bid Decuments, Trainingy Demonstration on Onlre Inter-se Bidding efc., may comact Mig. £ India Pyd
Lid, Flod Mo 65 50d Floor, Sector-d4, Gungaon- 128003, Haryara, E-nal 10 Vinod Chachan! dethii@ctindiacom 981388703 1 ard far any propety related queny may confact Authorzed Officen MR Vhas
Anand; Mobiie b 971010364, e-mail 1D © vikag anand @rthdbis.com, and MR, Vishal Rifpurkar: Mobile No: 9833671006, e-mail 1D: vishalritpurkan@hdbfs com during the werking houss from
Monday bo Sadurday {3Ths inbeading purchasenbadder is raglired o subemit amount of Fe Earnest Maney Degosil (EMD) by way of Demand Drafl'PAY QRDER dravan on any naticnalived or sthedulad
abie AT PAR/New Delhi or NEFT/RTGS in the account of “HOBFS GENERAL COLLWS™; Account Mo 00210310002748; IFSC
Code- HOFCH000021; MECR CODE: MICRS00240002; Branch: LAKDIKAPUL, HYDERASAD: an or before date and tinee mentioned above [Please refer to the details menticned in table above) and
regster heirname at bt ps www bankeauctions-com znd get ieser 0 and password free af ostand gel ranng on e-Auction fom ifie senice provider, Aftleriher Registration on the wed-site, the sending
purchasenbidder s required t get the coples of e lolowing documents uplaaced {1, Copy of the NEFTIRTGS challan/DD copy! Pay arder; 2. Cogy ol PAN card and 3.Copy of prood of acdress (Passper,
Dirving Licerse, Volers -Cand of fadhar Gard, Rafion Cand, Eleclricity Bill, Telephone Bill, Regislened Leaye Licanss Agreementl] on the websie bafione o by the last dabe of submission of the EMDISE a5
mantianed in the lable abowa dand alsa submit hardeopy thereod at tha Branch menticrad hara in abova. (4) Bid must be sccompanied with EMD [Equivafent to 10% of the Reser Price) by way of Damand
Diraft! Pay order in favour of ~“HDE FIKAKCIAL SERVICES LIWTED" payable AT PARS Maw Daekhi- ar NEFT/RTGS in the account of "HOEFS GENERAL COLLNS™; Account No B0218310002748; IFSC
Code- HOFC00000M; MICR CODE: MICRS00240002: Branch: LAKDIKAPUL, HYDERABAD: on ar bafore cate and Hme mentioned above - [5) Bids that are nod filed up or Bids recabeed bevond las? date
witl e considered a5 invdid Bid and shak be sumenaihy rjected, Mo biberest shal be paid on the EMD, Oneeshe bid i submitted by the Bidder, same canratbewithdrawn, e akldardoss nalparicipate inthe
bidd process, EMDY deposied by e Bigder shall be fodeded withoul lurllser reconrse, Mowever, EMD depasiled by he unsucoessful bidder shal be mfunded wilkoul inberest, (8) The bid price 1o be submitled
shall ba abave Iha Resares Price along with incféemenl value af Rs, 10,000 (Rupaes Tan Thousand anly] and the Bidder shall fudher mprove theiralfécin mulliohe of Bs. 10,0000 [Rupeés Ten Thousand
only]. The praperty shall not be sold betow the Reserye Prica sed by the Aushorised Officer. (T) The sucoessiul bidder is required o deposit 26% of tha =3 price-{incusive of EMD) immediabaly bul nalfaterthan
riaxtwiorking ctay by Demand Draft deawn in favowr of of “ HOB FINANCIAL SERVICES LIMITED” payabla AT PARSNEW DELHI orbEFT/RTES in the socount of "HDBFS GENERAL COLLNS™; Account Mo
Q010310003748; IFSC Code- HOFCO00021; MICR CODE: MICR500240002: Branch: LAKDIKAPUL, HYDERABAD a0 the balanse amaunt of sale price shall b= pald by the susoessid bldder within 15
cays from the dase of coofimnation of sale by the Company, The EMD a5 wellas Salke Price paid by the nlerested bidders shall camy e Inferest The depesit of EMD ar 10% of sale price, whatever may b the
caysi Sheill b Torheibed By he Company, f the success I bidder Gils o adhers o berms ol sab o commits ary delaul, (8} On compliancg ol berrs of Sake, Sulhorsed ollicer shall isswe " Saha Coificabe” in Taamir
of fighasl biddar. Al the expanses related fo slamp duty, registration champas, comeayance, TDNS &ic. 4o bea borne by the purchases. (3) Company doas not ke amy respansibility $o procune parmissian’ MOG
from any authority or undar ary ofher | 2w in force in respact of groparty offansd ar ey other dues | 8 cutsianding waleslebactricity dues, property fax orather chargas, if sy, [10) The succes=iul bidder shall bear
&l axpenses ncluding pandng dees of sry Development Authonty, 8 armyl taxesd ubility bdls ete, tothe Municpal Corporationer any olher authoeby' agancyand fees payabis for slampdity iregstaation fees et
far ragisiration of the Sale Canficaie, [11) The duthansed Officar reserves the absokate nght and dacretion o aceeptof reject gry o all the offersibids or sdjoumdcance the sale wihol assagning 2y reasan o
rcify arvy teenng of sale withold any prior natice. The immaovable propey shakibe sold lothe highest bidoer, However, (he Authorised Officer reserves he absolute discration to allow inter-se bicding. if deemed
rrecessaey (12) Todhe bestof ns krowiedoe andinfomataon, 1he Company i nol eang of any ercumbizmces on i propehy b b Sakd exceplal the Comparny: Bovwever, inferashed Bidders should make S
oan assassment ol Be praparty lo hain salisfackion. Tha Company does nol inanyway guarantie or makes any represantation with ragand ba the Snessiite of tha aforesand progacty. For any olher indsrmation,
the Authorised Officar shall nol ba bald rasponsible dor any charge, ban, encumbramces. prapery fax or any ofher dues %o the Govammant ar arybody norespect of the aforesaid properly
i3} Furthar injarast will be charped as apphcable; 2z per the foan documends on the amount culstanging in e notice and incidental expensas, cosls, e is due and payabée Bl it achoal realzalion:
114} The netice is heraby gven o the Borrowern's) § Momgagen(s] ba remain present personaly at e Bme of sale and sy cam bring the infending buverpurchasars far purchasing the immaveable propariy a3
dascribed hereinabove, a5 per the parcutars of the Tems arl cordikans of sale ([13) Onkne E-alcton panwpation s mandatory in the siction process by making appicason in-prescrived formst which is
avaiable alorg-with ke ofenender docamant an e websbe, Bddess ang advised to g0 through the wiltrste https:hwww bankeaiclions.com for delaiied boms and condilians of auchion sile belaie
st Ther bicks and Bking parlin s-auchion sk procaedings. Onling bidding wil fake place al web-50a of crganization 35 manboned hare in above, and shal be subject fo the lerms and condilions
conteinad in the tandar documeant. The Tender Document snd dedailad Terms and Conditions far tha Auclion may ba downloaded from the webisia hitpsziweaw bankeawctions.com ar the s=ama may slso ke
cofleciad from dhe corcamed Branch office of HDE Financid Services Limied & copy of the Bad fomn slong with the enclosure submsted orfine (also merntioning UTR Mumber) shall b kanded over o
Mr. Vikas Anand Mob. Mo, 371101 0384; at HOE FINANCIAL SERVICES LIMITED, ADDRESS- |, Khagra no, 47, 2nd Floor, Opposite Dussehra Ground, Vikaspurl, New Delhl-110018 on o Defars date
and e manbored aeie, (Please refer 1o e detaits mentioned a abie above), 116 The property shal besold on "As & Whers s Basis™ & "As & What is Basis” condticn and the inheneyg Woder shaudd
EAGUmEance,; chargs and statulony autstanding on the propesty of any aulbanty besides he Comgarm’s charges and Shousd salisly themseboes aboul the lilk, sabent,
qualily and quanbity of She properly betors submitting thedr bid. Mo claim of whalscever natune regarding the properly pul lor Sale; changis and entumbrances ower the property or any other matier ale. wil be
entertained afles submission of te caking bid and &% any slaga tharaafier. The Company shall ned ba réspoasiila for amydhing whalscevar including damages of eviclion proceedimg, alc. The intendirg biddar
shall indamnify the tenants &= wall a= tha Company infhis regard. Tha purchasar shall kalea naceszary action for evicion of lapant / satiement of ienant caly in accordance with the Law. The Company presses
inga service the principleof caveat empior. (171 This publication is af20 515 (Fifieen) days’ of natice 1o the Bomswer | Morigagar  Guarantors of the above sald leanaccount pursuant innde B2, 8(8) 2nd Rule 2
of Security Imarast  (Enforczment) Fules 2002, 1o dachange the Eahibey in full and pay the duss as menticned showe akongeith upto date inlerest @l expenses within 15 (Been) days” fram the date of Bis
ratice failing which the Secured assetwill be s0id s per the tarmis and conditians mentioned above. In cage there i any discrepancy bebween the publizations of Sale nolice in English and Vamacutar
rEwsnaper, en i such case the Englsh rewspaper will supersede the vernacidar newspaoer and 1 shall be conskdensd as the Toaf copy, thus remaving the ambleuity, 1 he bamosenimortoacan pays the

For flerther detaibs and queries, contact Authorized Officer, HDB FINANCIAL SERVICES LEMITED MrVikas Anand : D97 110:10384,

AUTHORISED OFFICER HDB FINAMCIAL SERVICES LINITED

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
[See proviso fo rule 8 [6)]

Auction Sale Notice for Sale of Immovable under the Securitisation and
Reconsiruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule B{6) of the Security Interest (Enforcement) Rules, 2002
Motica is haraby given 1o the public in ganeral and in particular to the Borower () and
Guarantor (s) that the below described immovable properties Mortgaged to The South
Indian Bank Lid, Viasundhara Branch, the PHYSICAL POSSESSION of liem No.1 has
been laken an 030072022 and Nerm No2 has been taken on Z6NS72022 by the
Authorized Officer of The South Indizn Bank Limited, will be sold on *as iswhete is”, sz is
what is", and © whalever there is” on 11102023 for recovery of an amount of Rs.
16,29,08 409,16/ {Rupees Sixteen Crore Twenty Nine Lakhs Eight Thousand Four
Hundred Nine And Paisa Sixteen Only) a8 on J00872023 dua to The South indian Bank
Lirmited, Vasundhara Beanch from (1) Mfs. Shri Gangadas Textile Industries Limited
with office address at 7098 Shop no. 1, Jain Market, Gury Nanak Gafl, Gandhi Magar,
Deedhi- 110 031 Alsoat F 224, Focal Poin, Phase VIll, Chandigarh Road, Ludhiana,
Punjab 141 10 Also at Ground & First Fioor, Property no. 465, Near Sabzi Mandi, Jheed
Khurania, Delhi 110051, (2) W's. GG Fabrics under propritorship.of 84r. Mitin Dawar at
F 224, Fosal Poinl, Phase VIll, Chandigarh Road, Ludhiana, Purjaty 141 010, (3) Mr.
Pankaj Ahuja, residant of 4181 04 Duragpuri Haibowal, Kalan, Ledhlana, Punjab 141
001, (4) Mrz. Hema Ahuja resident of 4181, 04 Duragpun Haibowal, Balan, Ludhiana,
Punjai 147001, {5) Mr. Rakesh Kumar resident of 7452, Ram Nagar Extension, Rrishna
Magar, Dedhi 110 051, (6) Mr. Suresh Kumar resident of 74/2, Ram Nagar Exfension,
Krishna Magar, Deli 110051, (T) Mr. Vinay Dawar resident of House No. 267, Block A,
Rajguru Magar, Ludhiana, Punjat 141 092, (8) Mr. Nitin Dawar residant of House MNo.
267, Block A, Bajgury Magar, Ledhiana, Punjab 141 072, (9} Mrs. Shivani Kochar
resident of T4/2, Ram Nagar Extension, Krishna Magar, Deftv 110 051 Alsa al Houss #
267, Block A, Rayguru Magar, Ludhiana, Punjab- 141 012 and (10) Mrs. Savita Dawar
resident of House & 267, Block A, Rajguse Nagar Ludhiana, Punjab- 141 012 Also
al House # 504, Block GX, BRS. Nagar Extension, Opposite Veska Milk Pland,
Ferozpur Raod, Ludhiana, 141 012 Also at 742, Ram Nagar Extension, Krishna Nagar,
Dethi 110051

Description of | All thal Part and Parce! of Freehold Residential Plat admeasuring
property 200 square yards, Portion. of Property mo. 74 oui of Khasra No
[tem Ma: 1 439, along with Residential Baildings consiructed upon it along
with all ather constructions, improvements, Easemantary Rights
existing and appurienani thereon  sifuated at sifuated at Ram
Nagar Extension, Village Khurej Khas, laga Shahdara, Delhi 110
51 owned by Labe Ramesh Kumar {since expired and reprasanted
by his legal heirs; Mrs. Savita Dawar, Mr. Vinay Dawar, Mr. Nitin
Dawar and Mrs. Shivani Kochar) & Mr. Suresh Kumar
(Addrassai no. 6) morg paricutarly descrbed undar (1] Sale Deed
ne. 560 dated 19-02-1998 registered on 05-03-1938, {2) 5ake Deed
No. 561 registered on 05-03-1988 and (3) Sale Dead No, 7255
dated O7-06-2006 at SRO VIl Delhi bounded on North by
Progerty no. 73, South by Property mo. 75, East by 20 feet wide
Road and West by other Praperty.

Late Ramesh Kumar (since expired and representad by his legal
heirs; Mrs. Savita Dawar, Mr. Vinay Dawar, Mr, Nitin Dawar and
Mrs. Shivani Kochar) & Mr. Suresh Kumar

Rs. 3,58,50,000/- (Rupses Threa Crone Fifty
Eight Lakhs Fifty Thousand Only}

Rs, 35850000 (Rupess Thirly Fwve Lakhs
Eighty Five Thousand Ony)

Mame of
Proparty Cmar

Rasare Price

Eamesl Maney
Deposit (EMD)

All that Part and Parcel of Freshold Residential Property
admeasuring 50 square vards outl of area measyring 100 sg. yrds.
o of fotal area measuring 21850, yrds oul of Khasra no, 4641362
along with Residential Busldings construcled upon # Bsaring ne,
MPL 7T83M8-Ad5 (old], Mew No. DUT172 along with all other
consinuchons, improvemenis, Easementary Righis existng and
appurlanant thetaon sifuated at Gaur Manak Gak, Gandhi Nagar,
Willage Sealampur, lllaga Shahdara, Delhi $10 037 owned by Late
Ramesh Kumar (since expired and represented by his legal heirs;
Mrs, Savita Dawar, Mr, Vinay Dawar, Mr, Nitin Dawar and Mrs,
Shivani Kochar), Mr. Rakezh Bumar and Mr. Sunesh Kumar maore
particularly described under Sale Deed Mo, 1287 dated 09-05-
1985 a1 3RO -1V, New DelhiiDelhi and Will dated 02-08-1997
bounded on Morth by Common Passage, South by Odher's
progey, East by Cormmon Wall & shopno, Tand West by Comman
Wall & Shop no. 5.

Description of

property
by Mo 2

Mame-of Propery
MTET

Late Ramesh Kumar [since expined and representad Dy his lagal
heirs; Mrs. Savita Dawar, Mr. Vingy Dawar, Mr. Nitn Dawar and
Mrs. Shivani Kochar), Mr, Rakesh Kumar and Mr. Suresh Kumar

Rz 3,12.00,000- (Ruopeas Thrae Crose Twalva
Lakhs Cnly)

Besaree Price

Eamesl Mongy | Rs. "31,20,000/- (Rupees Thily Ona Lakhs
Deposit (END

Twenty Thousand Only)
Date and Place of | 1110/2023 at 12:00 Noon
Sake of THE SOUTH INDIAN BANK LTD,
[bem Mo: 1 DELHI REGHINAL OFFICE, 3rd Flaor, Plot Mo 21 & 24/1,
and fem No: 2 Dpp. Pillar No. 38 Near Karod Bagh Metro Station,
Pusa Road, Karol Bagh, New Delhi— 110 005

The Authorized Officer bas obdained search report regarding the proparty bearing lem
Mo from HOT/2013 to 020AR2022 and for lkem No. 2 obtained search repodt from
0101/2018 to 221172022, it contains NO ENCUMBRANCE.

For detailed berms and condifions of the sale, please refer o the link provided in South
Incdian Bank Lid, website ba. waaw.southindianbank.com.
Date ; 260022023

Place : Dekhi

S
AUTHORIZED OFFICER

“FORM A"
PUBLIC ANNOUNCEMENT
(Regubation 14 of the Insclvency and Bankrupicy Board of India

Voluntary Liguidation Process) Regulations, 2017
OR THE ATTENTION OF THE STAKEHOLOERS O
_ ALEXAND EMENT INDIA PRIVATE LIMITED

Mis. ALEXANDRE QUALITY MANAGEMENT
IMMHA PRIVATE LIMITED

Septamber 11,2007

Mireztry of Comporate Affairs, Regisiar of
Compéanies, NUT of Defi & Haryang
UTE992DLTRTC 168007

o Ea—

Mame of Corparale Parson

Cate of Incarparalion: of Corpesata Persan
Authority Linder Which Corporate

Parson s IncorporatadRegizenad

i, | Corparate ety Mumber/bemited-tiabitiy
| | tdenbity-hhember-of Corporaie Parspon

{5, | Address of The Registered Office ard

{ | Princenai-Offiee-fif-frw Of Cargorate Persan
{5 Liguzdalion Commpncement Dale of
Corporate Person

Marme, Address, Emal Addrass, Telephdng
Rumbar and The Regsiabon Mumber of
The Liguidaler

i
Ll e

E-41, First Basement, Chkhla Industaal foed
Phaga I, Mew Dethi-110620
September 22, 2023

T3 Manish Gupla .
Adoeess © 207, Suchel Chaméees, 122475, Bank
Sheel, Mear Faz Road, Kal ;e Dedhic 110005
Email: hqusdation. m-%-gm:u Cm

Cantact Mo, +91 92127 21110

1888 B, Mo IBBUPA-CE2P-N 0 S3201 7 - 18 104
&, | Last Dase for Submission of Claims Ochober 23, 2023

| {WWilken 20 days from the liguidabion

] cammuntemant - dabe La Saplember 22, 2023
{Modice iz haredy giwan that Alexandre ﬂualhg Managament inda Private Limitad has commeancad
{woluntary liguication on Seplember 22, 3033,

| The stakehokiars of Shexandre Cuality Managemend India Private Limited are heredy. cBad upan
b submit a prood -of their claims, on er before Oclaber 22, 2023, bo the Bquicatar gl the address
imentioned aqsinst fem 7

(Thee finanicial creditars shall submil thedproalof claims by elecironis means only, Allother stakeheldars
iy sbamit B proal of Gaims in peson, by pasl o by aledlronis maans,;
{Submizsion of falsa ar misleading proods of cleim shall attract penalties.

i

L5 Manish Gupla
Liquidaior of Alaxandra Cus®y Managemeat India Privata Limitad
BBl Reg. Moo IBBRIRA-OODRNP-ROD153204 718110400

AFA walid ot 19,048, 2004

E-rmadl: liggidalice . I'Iliggl‘lliﬂ am

Addrass 207, Suchel Chambers, 122405, Bank Sireat,

Megr Faiz Razd, Karal Bagh, Mew Delhi-110025

{Diate © 25082023
{Fiace; Mew Dehi

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA
(Under Regulation 36401 )of the Insalvency and Bankruplcy Board of India
(Imscdvency Resalution Process for Corporate Persons) Regulations, 20:16)

RELEVANT PARTICULARS

1. | Name of the corporate debdor along Process Construction and Technical Servicas
with PAM! CINGLLP No, Private Limited L2811 3MHZO0ER TC1E 1487

£. | Andress of the registersd office Cffice M B.3,30,11,7st Floor, Shree Rambrshng
Miwas CHS Lid, Plot 46 &47, Sectar-40,

Saawoods, Merul-Weas!, Mavi Mumbai.

Thane, Maharashira- 400706,

hitpe-ipcisptitd.comd

Mavi Murib

3. | URL of websiie

4. | Datails of place where majorty of fixad
asgels are localed

Cheantiby and vahee of main products’ A
senvices okl in last financial vear

 Number of employeesi workmen | 0
Further detads incheding last availabia htpe-fibbigov indardciaimeclaim-
finarcial statements (with schediges) process 20T AMH2006P TS 161487
of twa years, lists of creditars, ralevant
detes bor subssquent evends of the
process ans avalable st URL:

8. | Efgibility for resolitian apphcants

under secticer 231250 of the Code

F:-.-—\{

' Inlarested parties can ablam raquirad
indoernation by sending emall o

is availabie 31 URL: ip.prt@gmad com
[ 10, Last date for receipt of expression 11" Oiober 2023
_ _|ofmeerest 0l
11, | Date of issue of proviziona list of 21" Detober 2023
prospaciive resoiubion appEcants
12| Last date for submission of objections | 26" October 2023

b provisional st
3. | Date of issue of final st of prospactive | 307 Ochober 2623
resokition appEcants
14, Date of issue of information
memoranduem, evaluation matre and
reguast-for resolution plans b
prospeciive resokition applcants

15. | Last date for submission of resoluion plans | 1° Deanlber 23

16, Process email id lo submit Expression | ip peleflgmad com
{-of Interest

TS Mavember 2023

Sdi-

iCA Sunit Kumar Kabra

IRF! BFior Mis Process Construction and Technical Servicas Pyt Lid.
IBBI Regesiration Mo IBBUVERA-00HIP-POAGTH201 - 18/ 11662
301, 37 Floor, Reegus Bisness Cenlern, New Citybght Road,
Above Mercades-Benz Showroom, Brarthans-Mesu, Surat-385007

Dale:. 257 Sepdermbear 2023
Place: Surat

RUSINESS
DAILY.

SFINANCIAL EXPRESS

ey ————

it R - e

financialexpress.com

b RBLBANK Ltd.

B and 9 of the Bules by inviting bids as per below e-avction scheduls:

E-AUGTION SALE NOTICE (UNDER SARFAESI ACT, 2002)

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF FINAMCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (*SARFAESIACT" ) READ WITH RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“RULES")

Notice is heretyy given to the public in general and in particidar to the Borrower/Co-Borrower's:Guarantor's {including the Legal Heirs, in case of death of any of the Borrower/Go-
borrowenGuarantor (5)) that the below described immaovable propertizs mortpaged/charged (collectively referred as “Property ™) to REL Bank Ltd. {"Secured Creditor/Bank™),
the possession of which has been faken by the Authorised Officar of the Bank undear section 14 of the S4RFAES] Actread with the Rulas, as detailed hereunder, will be soid on “As
iswhereis”, "Asizswhatis™, "Whateverthere is” and "Without Recourse Bazis", for recovary of the Bank's puistanding dues plus interest as detailed hereunder undar RBules

Brigf Dascription of Parties, Outstanding dues and Property

RBL BANK LIMITED
Repistered Office: 1st Lane, Shahpuri, Kolhapur-416001
Regional Office:0ffice 1st floor, Building no.1, Okhla Industrial Estate,
Phase-3, New Delhi-110020.

Amount ag per Reserve Price Last Date far Name of
Mame of the i : i 3
Details of Demand Notice EMD Date/ Time Receipt of Bidg  Authorised
Borrower & Property(ies) Date of Demand ol o it Dfficer/
Guarantor (s) & Possession Motice Bid Increase e-Auction o Phone No./
under SARFAES! Act Amount documents Email Id
ABHINANDAN JAIN FLAT MO, M-2145.]  M.2015. Rs. 1,65,64,036.63/- Reserve Price: 17.10.2023 On ar Mrs. Monica Gupta
ATTAM VALLABH VIHAR APARTMENT [ spr~rog.13 | (Rupees One Crore Sixty Five|Rs. 1,27,17,000 /- (Rupees One At 11:00 AM Betare Contael: ﬂgiﬂﬁ?ﬂﬂiﬁ
PLOT NO. 14, SECTOR-13, ROHIMI, ATAM VALLAR Lakhs Sixty Four Thousand rore Twenty Seven Lacs . Email Id:
DELHI-T10085. SAROJ JAIN (Alias- Thiy Six and Palsa Sixty| Seventeen Thousand Only) 16.10.2023 | monica. Gupla@rblba
SARCY KUMARI JAIN) FLAT NO, me| SBHS LD ool o 16.03.2023 k. cam
2115 ATTAM VALLABH VIHAR|ROHINI DELHI ree nly) as on kR EMD Amount: Bs. 12,771,700/ upto
APARTMENT, PLOT ND. 14 SECTOR.| -85 | S80S Uumand notice dated) Rupees Twetve Lacs Seventy One 05:00 PM. | Samirendu Patra
13, ROHINI, DELH-110085. I5SHU JAIN T Thousand Seven Hundred Oniy) | : : Contact: B658119062
FLAT NO. M-2115, ATTAM VALLABH . ; Bid Increase Amoun: | pnir ot g ot e E mall Ig:
VIHAR APARTMENT, PLOT NO.- 14, m'FMP{'sHm“" {Physical) Rs. 50,000/ {Rupess Fifty L HE R samirendu. patra@irhl
SECTOR-13, ROHINI, DELHI-110085 okl ot ol Thausand Cnly) bank.com

and his decision inthiz regard =hall befinal and binding.

statutory/govt. fabour duestaxes duss ete. overand above the purchase consideration

postpone or cancel the zuction sale without assigning any reason thareaf.

Property will beavctoned’ seld to recover the outstanding dues.

Date: 25.09.2023  Place: Delhi

Terms and Condilions: {117 he E-duction Sala will be onling through e-auction portal, Theinteresied bidders are advised to o throwgh the datailed terms and conditions of guction
available on the website of https:/faww.bankeauctions. com & https:/fwww. rblbank.com/pdi-pages/mews before subrnitting their bids and taking part in e-auction,

(2}t shail be the rasponsibility of the bidders to inspact and satisfy themselves about the Property and specification beiore submitting the bid

[3)The interested bidders shall submit their details and documents thiough Web Portal; hitps:/fwww. bankeanctions.com {the wser |0 & Password can be obtained free of cost by
registering name with hitps:/fwww.bankeauctions.com) throwgh Login 1D & Passward. The amount shall be payatle through MEFTS RTGE in the following Accountof REL BANK
Ltd:- Auction Proceeds Collection GL, Account Mo 25930071 0001 39928 (IFSC Codes RATRNOOMNT00) OR thru Demand Draft before 05:00 PM on or before 16.10.2023.

[4}Interested bidders may avail supporty ondine training on E-Auction from Més. G1 Ingiz Pvt Lid-Contact Mo: 7291981 124/25/26. Contact Person Mr Vinod Chauhan Mob Ro:
9E13887931, e-mail-id: delhi@ctindia.com and for any query in refation to Property, they may confact Mrs. Monica Gupta; Authorised Officer (Mob. No. 9910570226, email:
monice. Guptag@rblbank.com) and Samirende Patra (Mob-8655119962, Email: samirendu.patra@rblbank.com)

[5)The Authorised Officer of the Bank reserves the right to accept or reject any or 2ll bids, & /or to posiponefcancel the auction at any time withoot assigning any reasonwhatsoever

[6)The successiul biddershould bear the charges/fee payabie for conveyance viz. stampoduty, registration charges etc., as perapplicable law and shall also pay other known/unknown

[71The successfol bidder shall deposit 253% of the bid amount after adjasting the EMD already deposited within next day of acceptance of the bid price by the Authorised Officer and
the balance 73% of the bid price onor before 15t day of the sake or within such extended period ag agreed upan in writing by and solely at the discretion of the Authozised Officer.in
case of failure to deposit 25% of the hid amount ! 75% balance amount within the prescribed period mentioned above, the entire amount deposited (including EMDY) shall be forfeited
b the Auihorised Officer withowt any notice and the property shall forthwith be sold zpain. The Authorized Officer reserves the right to accept or reject anyfor all the bids ertoadjourn,

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAES] ACT

The Borrowar/Go-Borrawar'siGuaranior's {including the Legal Heirs, In case of death of any of the Borrower/Co-borrower/Guarantar (s)bare heraby notified to pay the
aforemantionad sumakong with further interest thereon plus penal and other interest and amounts as perthe Trangachion Docoments betare the date of E-Auction failing which, the

8d/-
Authorised officer, RBEL Bank Ltd.

f:[t_lﬂn::i“. e-p. .An

Lucknow
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KINTECH RENEWABLES LIMITED

CIN: L46102GJ1985PLCO1 3254
Registered Office: Kintech House, 8, Shivalik Plaza, Opp. AMA,
IM Road, Ahmedabad- 380015

Eml 3 Branw sl
Tel: (079)- 26303064-T4

Corporate Office: Unit Mo, 705 GDITL Tower Piot No. B-8 Metaji Subhash Place,
Pitampura, Delhi-110034
Email: cskintechrenewables@gmail.com Website: www kintechrenewables.com

NOTICE OF POSTAL BALLOTIE-VOTING

Members are hareby informed that the Company hias on 24th September 2023, sent the Pastal Ballot Motice
fo the members pursuant to Section 110 of the Companies Act, 2043 [the Act), In refaton 10 the ordinary
spacial reselutions as cantained inthe Notice, in alesironic mode to the mambars, whosa ¢-mail addrassas ane
registerad with the Company or the Dapository Participant(s) unkess the members have registerad their raquest
for-a hard copy of the same. The Company has alse complatad the dispatch of the copies of Postal Ballat

Hotice along with the sell-addressed pre-paid postage envelope o these shareholders whose email addresses

are not registarad with the Depositaries! Campany, atthair registerad addrassas

The Company has also offered e-Valing facilify for woding in accordance with the Companies [Management

gnd Administration) Rules, 2014 gnd Requiation 44 of the SEBI (Listing Obligations and Disciosure Requiremsanis)

Regulations, 2015, The Company has engaged Mational Securities Dapository Lirmitad (MEDL) for thig purpase.

The Board of Directors of the Comgany have apasinted Mr, Jatin Gupla, Practicing Company Secrelary

asherubinizer far conducting the Postal Ballot and &-Vating in & fair and fransparent manner.

Members are therefore reguested ta carefully read the instructions printed for woting through Postal Ballof

and/ ore-Voling on the Postal Ballot Form and to note the fellowing

[a} The voling period both for Postal Ballot and e-voling beging on 3:00 &K on Monday, September 25, 2023
and ends 500 PM on Tuesday, Qctaber 24 2023 for gl the shareholders, whether holding shares in
physica form o in dematl form, Dely completed and Signed Postal Ballo! Forms should raach the scrulinises
an or before 500 .M. on Ociober 24, 2023, Aliernatively, votes may be duly cast electronicalfy during the
s3ld penod, Al votes recelved feem members alter the sald date, whethes physically or electeomically, will
ba treated as invalid: & member may request for a duplicate Postal Ballot Form. if So raguired.

(B} The Notice. iz being sent to all the Members, whase names appear on the Register of Members/Recard
of depasitofies a8 on Seplamber 22, 2023, & person wha is not a member on the cul-off date should
accordingly treat the Pastal Balipt Mofice as for information purposes anly.

[} Any members whe have not received the postal ballet notice may apply to the Company at the Company
Sacretary, at Corporate Cffice: Unit Ma. 705 GDITL Tawer Plot No. B-8 Meataji Subhash Place, Pitamgura,
Delhi-110034 or Email: cskimtechrenewables@amail.com

(d) The members may view the nolice of the aforesaid rmeeting by accassing the following websiles
www kintechrenewables com website of the Company, waw mcsregistears.com website of our RTA and
www evpting nadl.com website of HSDL, The same may alse be accessed on the website of Stgck Exchangs
i.g. www bseindia.com.

[} The results of the Postal Ballot/e-voting will be declared on or befare Thursday, Ociober 26, 2023 a1 5:00
PRl ak the registered office and corporate oilice of the Company by the Chairman of ANy other perscn
authorizad by him in that behalf. The results alangwith scrutinizer's repart shall ba placed on the website
of the Company and communicated 1o the Stock Exchange where the Company's shares are histed

Members who have not registarad their email address and in tonsequence could not recaid the Postad Baflat

Motice may get their email address registered by sending a request 2longwith tha reguisite annexure available

an the website of the E::-mpan-r d www kintechrenewables. com: Mingugh an email fo the BTA at

me2staahmd@amail.com or to the Company at cskintechranawebles@gmail. cam,

Post successiul registration of the email. the member would get & sof copy of the aolice and the procedure

for e-woting aleng with the Usar D ard Password 10 erable e-valing for this Pastal Baliot.

In cas¢ of any querias, yau may refer the Frequently Asked Duestions (FAQS) for Sharghalders and evoling

user manreal for Sharehelders available at the download section of wew. evoting nsdl.com or cali on tell free

na.: 1B00-222-880 or contact Ms. Pallaw Mhatre, Manager, Mational Securifias Depository Lid.. Trada Warld,

WOWing, 4th Floos, Kamala Mills Comgound, Senapatl Bapal Marg, Lower Pared, Mumbai - 400013, al the

designated amail address: pallavid@nsdl.co.inlevetingi@nsdi.colin or at telaphane no. +81 22 24989 4545,

By ocrder of the Board

Faor Kintech Reapwables Limited

Sdi'-

Place: New Delhi Sachin Kumar

Date: September 25, 2023 Company Secrefary & Compliance Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

[Under Resgulation 364101 kof the Insolvency and Bankruptey Board of India
{Insoivency Resolution Process for Corparate Persons) Regulations, 2016)

I EEEﬂ'ﬁﬂT'Fh_ltﬂEm._ﬁi i
1. | Name of ihe conparale debior along Process Construction and Technical Services
with PAN! CENFLLP Mo, Private Limited LZ9113IMH2006PTC 169487
2. | Address of the regstared office Ofice Mo 8,510, 91,1 Floor, Sheee Ramisizhna
Miwas CHS Lid, Plot 46 847, Sector-d0,
Seawonds, Meml-West Navi Mumbai,
Thane, Maharashira- 708,

| URL of website hittps-ipcispvitd.comi
Detais of place where majortyof fived | MaviMumbai
gasels ane located
Ins#aliad capacity of main productsiservicss | EPC Company
6. | Crantity and vatue of main producks! | MA
i services sold in fast fnancial year

7. | Number of empioyees! workmen i
#. | Further details including last available | hitpsbl govinfeniclaina’chim-
fingncial statements {with schedides) processl 201 IHA00EPTC 161487
of bevp vears, Bsts of creditors, relevant
dabes for subzaquent events of the

wm

procass ane-avadable al URL:

9. | Ehgibaty for resclulion applicants | Interested parlies can obtain reguired
onder section 25(2)h) of the Coda information by sandmg amail o
savailaieatURL: | ippets@gmail.com

10.. | Lagt dabe for racaipl of expression 117 Oclober 2023
of interest .

1. | Dale of msue of provisional ksl of 21" Oelober 2023
prospectve resmiltion appicants

12. | Last date for subsmession of objections | 26° October 2023
1o provisional list

13, | Date of ssue of final Bl of prospeciive | 300 Ochober 2023
respiution applicants

14. | Date of ssue of mformation 1" Movember 2023
memorandum, evalustion matix ang
request for respfition plans o
prospechve resoiution applicants

15. | Last date for submission of rescluion plans | 1" Becember 2023
16, | Process emad i to submit Expression | ip.pebs@iigmail.com
of Indesast

Bdi-

CA Sunil Kumar Kabra

IRF! BP bor Mis Procass Construction and Technical Services Pt Lid,

B8l Regsration Mo, IBEIIPA-001P-POT01172047- 16011662

Diatle: 26 Septernber 2023 M, ¥ Fioor, RBeegus Business Center, Mew Citdight Road,
Place: Sural Above Mercedes-Benz Showrpom, Bharthana-Vesu, Sural-195007

R! § BLS International Services Limited
ﬁ-':'-'!!“-"""“ Regd Office: G-4B-1, Extension Mohan Co-operative Indl. Estate,

Mathura Road, New Delhi - 110044
CIN: L51909DL1983PLC016907; Website: http://www.blIsinternational.com
Email: compliance@blsinternational.net; Contact no. +91 11-45795002

NOTICE FOR THE EQUITY SHAREHOLDERS OF THE COMPANY

SUB.: TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION &
PROTECTION FUND

This notice is hereby given pursuant to the provisions of Section 124 and other applicable
provisions of the Companies Act, 2013 read with Rule 6 of the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 and amendments and
modifications made thereon, from time to time, ("the Rules") notified by the Ministry of Corporate
Affairs, that shares in respect of which dividend has been unpaid or unclaimed by the shareholders
for seven consecutive years or more ("such shares") shall be transferred by the Company to the
DEMAT account of Investor Education and Protection Fund Authority ("IEPF Authority").

Unclaimed or unpaid Interim dividend for the Financial Year 2016-17 shall be transferred by the
Company to the IEPF Authority within statutory period. Hence, all the underlying equity shares in
respect of which dividends are unpaid/unclaimed for the last seven consecutive years from the
Financial Year 2016-17, have to be transferred to the IEPF Authority as per the rules.

Complying with the requirements set out in the rules, the Company has already communicated to
the concerned shareholders individually through speed post, at their latest available address,
whose dividends are lying unclaimed since 2016-17 for the seven consecutive years or more and
whose equity shares are liable to be transferred to IEPF Authority under the said Rules for advising
themto claim the dividend expeditiously.

Shareholders who have not claimed their interim dividend for the year 2016-17 can claim their
dividends from the Company or Company's Registrar and Share Transfer Agent (RTA) i.e. Beetal
Financial & Computer Services (P) Limited at 3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir, New Delhi- 110062, Tel. No.: 011-29961281/ 82, E-mail:-
beetalrta@gmail.com on or before December 20, 2023, in order that such shares are not
transferred by the Company to the IEPF Authority.

All the valid claim (complete in order of all documents) received in this regard till December 20,
2023 shall be dealt with by the Company according to applicable Laws/ Rules. In case no valid
claim has been made, the shares in respect of which dividends are lying unpaid/ unclaimed by
December 20, 2023; the Company shall be constrained, without any further notice, to transfer the
shares to the IEPF Authority pursuant to the IEPF Rules.

Further, in terms of Rule 6 (3) of the Rules, the Company has also uploaded the statement
containing full details of such shareholders and shares due for transfer to the IEPF Authority on its
website at www.blsinternational.net. Concerned shareholder(s) may please note that the details
uploaded by the Company on its website shall be deemed as adequate notice in respect of issue of
duplicate share certificate(s) by the Company for the purpose of transfer of physical shares to the
[EPF Authority.

Members are hereby informed that no claim shall lie against the Company in respect of unclaimed
dividend and shares including all benefits accruing on such shares, if any, transferred to the IEPF
Authority pursuant to the rules and same can be claimed back by them from the IEPF Authority by
following the procedure as prescribed in the rules.

In case of any queries/ clarification, the concerned members may contact the Company or its
Registrarand Share Transfer Agent ("RTA") at the following addresses:

BLS International Services Limited Beetal Financial & Computer Services (P) Limited
Regd. Office: G-4B-1 Extension, 3rd floor, 99 Madangir, Behind Local Shopping
Mohan Co-Operative Indl. Estate, Centre, Near Dada Harsukhdas Mandir,
Mathura Road New Delhi- 110044 New Delhi- 110062
E-mail: compliance@blsinternational.net | E-mail:- beetalrta@gmail.com
Tel: +91-11-45795002 Tel. No.: 011-29961281/ 82
For BLS International Services Limited
Sd/-
_ Dharak Mehta
Place : New Delhi Company Secretary & Nodal Officer

Date : September 26. 2023

ICSI Membership No.: FCS12878

TUESDAY, SEPTEMBER 26, 2023

This is only an advertisement for information purposes and is not a prospectus announcement.

F—

o

VISHNUSURYA
VISHNUSURYA PROJECTS AND INFRA LIMITED

(Formerly known as Vishnusurya Projects and Infra Private Limited)
Corporate ldentification Number: U63090TN1996PLC035491

Dur Company was incorporated as “Surye Developers and Promoters Private Limifed”, a private limiled company wnder the Companies Act, 1956, pursuant to a cerificate of incorporation dated May 17, 1996 issued by the
Assistant Reqgistrar of Companies, Tamil Nadu. The name of cur Company was changed to Vishnusurya Logisfics Pnvate Limitad’, pursuant to a fresh certificate of incorporation dated September 1, 2010 issued by the
Assistant Registrar of Companles, Tamil Nadu, Chenanai, Andaman and Nicobar Istands. Subsequently, our Company was convertedinto a public limited company pursuant 1o a resalulion passed by our Shiarsholders atan
exfraordmany general meeting held onApril 19, 2023 and a fresh cardificate of incorporation dated May 12, 2023 was issued by the Registrar of Companies, Chennai conseguent upon conwersion, recording the change in the
niarma of aur Compary o Vishnustrya Projects and infra Limited”. For further details in ralation to the changa in the name and registered affice of our Company, ese “Histary and Certaln Corporata Matters™beginning on
page 1563 of the Prospectus

(Flease scan this OR Code
to view the Prospecius)

Registerad Office; 2* Floor, Gbas Temple Tower. Mo. 76/25. Morth Mada Street, Mylapore, Chennai-600 004, Tam# Madu, India.
Telephone Mo: +81 44 24850019; E-Mail: cs@@vishnusurya.com; Website: wwwoashnusurya.com;
Contact Person: Vakaday Subramanian Ravikumar, Company Secretary and Compliance Officer

PROMOTER OF OUR COMPANY: BHAVANI JAYAPRAKASH

INITIAL PUBLIC ISSUE OF 73,50,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH OF VISHNUSURYA PROJECTS AND INFRA LIMITED (*VPIL" OR THE
"COMPANY" OR THE "ISSUER") FOR CASH AT A PRICE OF T 68/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ 58/- PER EQUITY SHARE (THE
“ISSUE PRICE") AGGREGATING TO ¥ 4,998.00 LAKHS (THE “ISSUE™), OF WHICH 3,70,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH FOR CASH AT A
PRICE OF ¥ 68/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF < 58/- PER EQUITY SHARE AGGREGATING TO ¥ 251.60 LAKHS WILL BE RESERVED
FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER
RESERVATION PORTION i.e., NET ISSUE OF 69,80,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACHAT A PRICE OF ¥ 68/- PER EQUITY SHARE INCLUDING
A SHARE PREMIUM OF ¥ 58/- PER EQUITY SHARE AGGREGATING TO ¥ 4746.40 LAKHS IS HEREINAFTER REFERRED TO AS THE "NET ISSUE". THE ISSUE
ANDTHENET ISSUEWILL CONSTITUTE 29.87% AND 28.36%, RESPECTIVELY, OF THEPOST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE
FACE VALUE OF THE EQUITY SHARES IS 10/- EACH.

THIS ISSUE IS BEING MADE IN TERMS OF CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED FROM TIME TO TIME ("SEBI (ICDR) REGULATIONS"). THIS ISSUE IS A FIXED PRICE ISSUE AND
ALLOCATION IN THE NET ISSUE TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI (ICDR) REGULATIONS. FOR FURTHER
DETAILS, SEE "ISSUE PROCEDURE" ON PAGE 320 OF THE PROSPECTUS.

OPENS ON: FRIDAY, SEPTEMBER 29, 2023

ISSUE

CLOSES ON: WEDNESDAY, OCTOBER 4, 2023

FIXED PRICE ISSUE AT X68/- PER EQUITY SHARE.
THE ISSUE PRICE OF X68/- IS 6.8 TIMES OF THE FACE VALUE.

MINIMUM 2,000 EQUITY SHARES FOR RETAIL INDIVIDUAL INVESTORS

LoT size 4000 EQUITY SHARES AND IN MULTIPLES OF 2,000 EQUITY SHARES
 THEREAFTER FOR OTHER INVESTORS INCLUDING NIl/QIB CATEGORY

Simple, Safe, | *Applications Supported by Blocked Amount (ASBA) s a better | MANDETORY I8 FUBLIC
A S B A* Smafl way of way of applying to issues by simply blocking the fund inthebank ' ,xvuary 01 2016.

Application - | account, investors can avail the same. For details, check section | No CHEQUE WILL

Make use of it!!! | 5, ASBA below. BE ACCEPTED.

UPI now available in ASBA for individual UPI Applicants, whose application sizes are up to ¥5.00 lakhs, applying-
UF, ) through Registered Brokers, DPs, & RTAs. Applicants to ensure PAN is updated in Bank Account being blocked
by ASBA Bank. List of Banks supporting UPis also available on SEBI at www.sebi.gov.in

For detazils on the ASBA and UP| process, please refer to the details given in ASBA Form and Abridged Prospectus and also please refer to the section "lssue Procedure” beginning on page 320 of the Prospechus. The
process is also avadable on the website of the Association of Investrment Bankers of India and Stock Exchange in the Geneéral Information Document. ASSA Forms can be downloaded from fhe website of NSE at
wwnw nssandia com and can be ablained from the list of banks that is desplayed on the websie of SEBI 3t www sebi.govin,

The Application Forms which do not have the detadls of the Applicant's depository account including DF 1D, PAM, UPI 1D (in case of RIBs using the UP1 mechanism) and Beneficiary Account Number shafl be treated as
incomptete and rejected, Incase DP 1D, Client iD and PAN menticned in the Application Form and enterad into the elecironic system of he stock exchange, do not malch with the DP 1D, Client 10 and PAN available in the
deposilory database, the application is liable 1o be rejected, Applicants will nod have the option of getling alolment of the Equily Shares in physical form. The Equity Shares on allotment shall be traded only in the
demateriatized sagment of the Stock Exchanga.

LISTING: The Equity Shares offerad through the Prospectus are proposed to be listed on the Emenge Platform of Mational Stock Exchange of india Liméed ("NSE") in terms of the Chapter 1X of the SEBI ({COR) Regulations.
Dur Company has received an In- Principal approval lstier daled Seplember 15, 2023 from NSE for using its name in the Offer Document for listing of our shares an the Ermerge Platform of NSE. For the purpose of this 1sses,
he Designated Stock Exchangs will ba the NSE,

DISCLAIMER CLAUSE OF SEBI: Since the lzsu is being made in terms of Chapler |X of the SEBI ({CDR) Requlations, the Draft Prospectus was not filed with SEBI and the SEB! shall not issue any ohservation on the Offer
Document, However, it was furnished to SEB in soft copy onfy for your records, Hence, thers is no such specific disclaimer clause of SEBI, However, investors may refer to the entire Disclaimer Clause of SEBI beginning on
page 302 of the Prospectus

DISCLAMER CLALSE OF NSE: It is to be distinctiy understood that the permission given by NSE should notinany way be deemed or construed that the Offer Document has been cleared or approved by MSE nor does it
cerify the cormectness or compieteness of any of the contents of the Offer Document. The investors are advised to refer o the Offer Document for the full fexd of the 'Disclaimer Clause of NSE' on page 304 of the Prospectus.

LAFIED P TAEMTS INTERFACE

| LEAD MANAGER TO THE ISSUE | REGISTRAR TO THE ISSUE ~ COMPANY SECRETARY AND COMPLIANCE OFFICER
F& KHANDWALA 4 .3
L, SECURITIES LIMITED b S
KHANDWALA SECURITIES LIMITED CAMEQ CORPORATE SERVICES LIMITED VISHNUSURYA

Vikas Building, Ground Floor, Green Streat,
Fort, Mumbai-400 (23, Maharazhira, India
Telephone: +21 22 40767373

Subramanian Building, Mo.1, Clul House Road, Vakaday Subramanian Ravikumar

Chennai-G06 002, Tarmil Nadu, India 2" Floor, Qbas Temgple Tower, Mo. 76/25, Morth Mada Street, Mylapore,
Telephone: +31 44 40020741 / 40020706 / 40020780/ 40020700 | Chennai-600 004, Tamil Nady, india, Email: cs@vishnusurya, com

E-mail; rinavidkslindia.comfipo@ksindia.com Fax: +81 44 28480129; E-mail; privai@cameoindia.com
Website: www kslindia.com Investor Grievance E-mail: mveston@cameaindia.com
Investor Grievance E-mail: investorsgrievancesi@iksiindiacom | Website: www cameoindia.com

Contact Person: Rinav MansetaiAbhishek Joshi Contact Person: Sreepriya, K

SEBI Repistration Number: INMOO000185% SEBI Registration No.: INROCDO0OETE

CREDIT RATING: As this is &n Offier of Equity Sharas thers i5 no creditrating for this lssue,
DEBENTURE TRUSTEES: This is an Offer of equity shares; hence aopointmentof debeniure trustee is not requised.
IFO GRADING: Since the Offer is being made in terms of Chapter [ of the SEBI ICDR) Regulations, there is no requirement of appoisting an IPQ Grading agancy.
BASIS FOR ISSUE PRICE: The |ssue Price is determined by our Company in consultation with the Lead Manager. The financial data presented in the section "Basis for Issue Price™ on page 88 of the Prospectus, are
hased an our Cormpany's restaled financial stalements, Investars should also refer 1o the sections bled "Risk Factors™ and "Restated Financial information " on pages 28 and 197, respectively, to gel a more informed
view before making the invesiment decision,
BANKER TO THE ISSUE AND SPONSOR BANK: ICICI BANK LIMITED
AVAILABILITY OF APPLICATION FORMS: The Application Forms and copess of the Prospectus may be abtained from the Registerad Office of the Company, Vishnusurya Projects and Infra Limiled; the Office of the Lead
Manager, Khandwala Securities Limdted . Appication Forms will also be available at the selected location of Registered Brokers, Bankerto the lssue. RTAand Depository Participanis. Application Forms can also be chbiained
fromm the Designated Branches of SC5Bs, the list of which is available on the website of SEBIat www.sebi.govin. Appdication Forms can also be downloaded from the wabsite of NSE al www.nseindia.com.
AVAILABILITY OF PROSPECTUS: Investors should note thal invesiment in Equity Shares involves 2 high degres of risk and investors are advised fo refer to the Prospectus and the Risk Factor contained thersin, before
applyingin the lssue. Afull copy of the Prospecius shall be available ai the website of SEB| at www sebi.govin; the website of NSE ab www nseindia.com, the website of Lead Manager aiwwnw kslindia com and the websile of
the lssuer Company al www, vishnusurya.com.
GEMERAL RISKS: Investmenis in equity and equity-ralated securities involve a degree of risk and investors should nof smvest any funds in this fssus unless they can afford to take the risk of losing their mvestment. investors
are advized to read the risk factors carefully before taking an investment decizion in thiz lssue. For taking aninvestment decision, investors must rely on their own examénation of the lssuar and this [ssue, including the risks
irmvoived, The Equity Shares have not been recommended or approved by the Secunties and Exchange Board of India ("SEBI"), nor doss SEBI guarantee the accuracy or adequacy of the contents of the Prospectus.
apecihicatention of the investors is ewited fothe section, "Risk Factors "on page 25 ofthe Prospectus.

PRECAUTIONARY NOTICE TO INVESTORS
Investors are advised to read the Prospectus including the risk factors carefully before faking an investment decision in this issue. For taking an investment decision, investors must rely on their own
examination of the Issuer and this Issue, including the risk factors on page no. 28 involved. Specific attention of the investors is invited to THAT ANY News/Advertisements/ SMS/ Messages! Articles and
Videos, if any, being circulated in the digital media andlor print media, speculating about the investment opportunity in our Company’s issue and about equity shares of our Company being available at
premium andlor discount to the issue price (“Message") during the issue period 15 ANDI OR WILL NOT AND/ OR has not been issuad by our Company or any of our Directors, Key Managerial Personnel,
Promoters, Promoter Group or Group Companies, ANY SUCH MESSAGE IN circulation is misleading & fraudulent advertisement and issued by a third party to sabotage the IPQ, our Company or any of our
Directors, Key Managerial Personnel, Promatars, Promater Group or Group Companies and the intermediaries are not invelved in any manner whatsoever.
ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013:
Main Objects of the Company as per MoA: For information on the main objects and other objects of our Company, see "History and Certain Corporate Matters ™ on page 133 of the Prospectus and Clause [l of the
Memorandum of Association of our Campany. The Memorandum of Associabion of our Company is a material document for inspection in relation to the [ssue. For further details, see the seclion “Material Confracts and
Documents forinspection™on page 362 of the Prospectus.
Liability of Members as per MoA: The Liability of the membiers of the Comgany is Limited,
Capital Structure: Authorized Capial of €2 S00.00Lakhs consisting of 2,50.00,000(Two Crore and Fifty Lakh) Equty shares of ¥10 each Pre-lzsue Capilal: Isswed, Subscribed and Paid-up Capital £1,725.97 Lakhs
consigting of 1,72 58,671 Equity Shares of T10each. Post lssue Capital: Issued, Subscribed and Paid-up Capital £2 460,97 Lakhs consisting of 246,089,671 Equity Shares of $10 each. For details of the Capital Structure,
please refer 1o the chaplertitled “Capital Structure " beginning on page B9 of the Prospecius,
Names of the signatories to the Memorandum of Association of the Company and the number of Equity Shares subscribed by them: The names of the signatories of the Memorandum of Association of the
Company and the number of Eguity Shares subscribed for by them at the time of signing of the Memorandurn of Association: Initial alotment 1o Mr. B. N. Jayaprakash {100 Equity Shares] and Ms. Bhavani Jayaprakash (100
Equity Shares) being the subscribers o the MOAof our Company,
All capitalized terms vsed herein and not specifically defined shall have the same meaning a2 ascribed to themin the Prospectus dated September 23, 2023,
Investors should read the Prospectus carefully, including the Risk Factors on page 28 of the Prospectus before making any investment decision,

Appdcants can contact the Comipiance Officer or the LM or the Regsstrario the
Issue in case of any Pre-Issue or Post-lssua related problems. such as non-
recaipd of Aliabment Advice or credit of allalied Equity Shares in tha respective
bereficiasy accounlor unblocking of imds el

For Vishnusurya Projects and Infra Limited

On behalf of the Board of Directors

G-

Sanal Kumar V

Place : Chennai Whole Time Director and CEQ
Date : September 25, 2023 DIN: 07546821

Vishnusurya Projects and Infra Limited is proposing, subject to marked conditionz, an initial public issue of its Equity Shares and has filed the Prospectus with the Registrar of Companies, Chennai ("ROG"). The o
Prospecius shall be available on the website of SEBI at www.sebigovin, the website of the Lead Manager at www.kslindia.com, the website of the NSE e, weww.nseindia.com, and website of the Issuer Company at
www vishnusurya.com. Investors shouid nofe that mvestmend in Equity Shares invohves a high degree of risk. For details invesiors should refer to and rely on the Prospecius including the section tifled “Risk Factors”

beginning oh page 28 of the Prospectus, which hkas been filed with the ROC. z
The: Equity Shares have not been and will not be registersd under the US Securities Act, 1933 ("Securities Act’) or any stale securities law in United States and may not be 1ssued ar sald within the United States o to,
or for the account or benedit of, "LLS. Persons” (as defined in the Regulafions under the Securities Act), except pursuand to an exemplion from, ar in‘a transsction nod subject to the registration requirements of the 33
Securiiesfct. ]
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CHANDIGARH BENCH, AT CHANDIGARH
CP (CAA) No. 29/Chd/Hry/ of 2023
CONNECTED WITH
CA [CAA] NO. 10/Chd/Hry/2023
In The Matter of the Companies Act, 2013
And
In the matter of Sections 230 And 232 of The Companies Act, 2013 and other
applicable provisions of the Companies Act, 2013 and the Companies (Compromises,
Arrangements and Amalgamations) Rules, 2016
And
In the matter of Scheme of Amalgamation of
SUCHALIS CONFECTIONERY PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 2013
having its registered office at Plot No-321, Udyog Vihar Phase-2, Sector-20, Gurgaon —
122016, India, through its authorized representative, Ms.
9899743092, e-mail address: suchali@suchalisartisanbakehouse.com; Corporate Identity
Number U15490HR2018PTC076091

.. TRANSFEROR COMPANY/ PETITIONER NO. 1
AND
MUHAVRA ENTERPRISES PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 1956
having its registered office at D-173, Sushant Lok I, Gurgaon — 122002, India, through its
authorized representative, Mr. Matthew Joseph Chitharanjan, mobile no.: 9650800776, e-
Identity

Suchali Jain, mobile no.:

mail address: matt@bluetokaicoffee.com; Number

U15492HR2012PTC047234

Corporate

.. TRANSFEREE COMPANY/ PETITIONER NO. 2
Notice of Petition

A petition under Sections 230 and 232 of the Companies Act, 2013, seeking an order for
sanctioning the Scheme of Amalgamation (Scheme) of Suchalis Confectionery Private
Limited (Petitioner No. 1/Transferor Company) and Muhavra Enterprises Private Limited
(Petitioner No. 2/Transferee Company) hereinafter collectively referred to as the
“Petitioner Companies”, and their respective shareholders and creditors, was presented by
the Petitioner Companies on 21 August 2023, and the said petition is fixed for hearing before
the Chandigarh Bench of the Hon’ble National Company Law Tribunal on 18 October 2023.

Any persons desirous of supporting or opposing the said petition may send to IndusLaw,
Advocates for the Petitioner No. 2/Transferee Company, at the address mentioned below, the
notice of his intention, signed by him or his advocate, with his name and address, so as to
reach the Advocates for the Petitioner No. 2/Transferee Company, not later than two days
before the date fixed for hearing of the petition. Where he seeks to oppose the petition, the
grounds of opposition of a copy of his affidavit shall be furnished with such notice.

A copy of the petition will be furnished by the undersigned to any person requiring the same,
free of charge.

Advocates for Muhavra Enterprises Private Limited

Petitioner No. 2/Transferee Company

Address: IndusLaw, 2nd Floor, Block D,

The Mira, Ishwar Nagar, New Delhi-110065

Ph: +911147821000

Dated 26/09/2023
IndusLaw

REE 3
BEFOREFHHANAHONATLT-COMPANY AW T RIBENATLT———

a‘;sun AKSHA

SURAKSHA ASSET RECONSTRUCTION LIMITED
CIN: UT4120MH2015PLC268857

Registered office: 1Tl House, 36, Dr. R.K. Shriodhkar Road, Parel East,
Mumbai — 400012 Tel: +971 22 4027 3662 Fax: +81 Z2 4027 3700
Email ld: peatibha upadhyayisurakshaanc. com, lajsinghabidsurakshaarc. com
wabsibe: wwwisurakshaars com

CORRIGENDUM

Arefarsnce is invibed o our Sade Nobice dated 2309 2023 partaining to M. Masvean
Chawdhar and Amita Chaudghan published an page ino. 24 Financial Exprass and
page-nc 13 Jansatta of this newspaper on 2300 2023, All the general public s heraby
nofified that we had foeced auction date on 25102023 of the immovabls proparty, mora
parbicadarty mentioned m the aloresasd Last date of Subsmission of EMD 25102023
Instesd of 23102025, That an 08052023, Mr Naveen Chawdhan and Amita Chaudhar
filed S Mo 382023 before Ld. DRT. Lucknow, an 24 062023 Ld. DRT, Lucknow
issied notice o the undersigresd. That on 1Z2.007. 2023 8r. Mavesen Chaudhar and
Amita Chaudhan fed an W vide Diary No. 4466/2023 dated 12.07.2023 m 5A No,
JE22025 before Ld. DRT, Lucknow for extension of the evclicn deadiine, wide Order
dated 18.07.2023 Ld. DRT, Luckmow granted time fill 04 082023 ic vacant the
properly inqusshcn, i viesw of e said order dated 1807 2023 of 1he HonTale DET he
physical possession of the property was taken on 07 08 2023, AN the other detalls
rienticnad inthe Sale Notice dated 23.059.2023 remain unchanged.
Authorized officer
Suraksha Asset Reconstruction Lid,
{Acting in itz capacity as trustee of Suraksha ARC- 012 Trust)

CHANDIGARH BENCH, AT CHANDIGARH
CP (CAA) No. 29/Chd/Hry/ of 2023

CONNECTED WITH

CA [CAA] NO. 10/Chd/Hry/2023
In The Matter of the Companies Act, 2013

And
In the matter of Sections 230 And 232 of The Companies Act, 2013 and other
applicable provisions of the Companies Act, 2013 and the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016
And
In the matter of Scheme of Amalgamation of

SUCHALIS CONFECTIONERY PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 2013
having its registered office at Plot No-321, Udyog Vihar Phase-2, Sector-20, Gurgaon —
122016, India, through its authorized representative, Ms. Suchali Jain, mobile no.:
9899743092, e-mail address: suchali@suchalisartisanbakehouse.com; Corporate
Identity Number U15490HR2018PTC076091

.. TRANSFEROR COMPANY/ PETITIONER NO. 1
AND
MUHAVRA ENTERPRISES PRIVATE LIMITED

A private limited company incorporated under the provisions of the Companies Act, 1956
having its registered office at D-173, Sushant Lok I, Gurgaon — 122002, India, through its
authorized representative, Mr. Matthew Joseph Chitharanjan, mobile no.: 9650800776, e-
mail address: matt@bluetokaicoffee.com; Corporate Identity = Number
U15492HR2012PTC047234

.. TRANSFEREE COMPANY/ PETITIONER NO. 2

Notice of Hearing

A petition under Sections 230 and 232 of the Companies Act, 2013, seeking an order for
sanctioning the Scheme of Amalgamation (Scheme) of Suchalis Confectionery Private
Limited (Petitioner No. 1/Transferor Company) and Muhavra Enterprises Private
Limited (Petitioner No. 2/Transferee Company) hereinafter collectively referred to as the
“Petitioner Companies”, and their respective shareholders and creditors, was presented
by the Petitioner Companies on 21 August 2023, and the said petition is fixed for hearing
before the Chandigarh Bench of the Hon’ble National Company Law Tribunal on 18
October 2023.

Any persons desirous of supporting or opposing the said petition may send to IndusLaw,
Advocates for the Petitioner No.1/Transferor Company, at the address mentioned below,
the notice of his intention, signed by him or his advocate, with his name and address, so
as to reach the Advocates for the Petitioner No.1/Transferor Company, not later than two
days before the date fixed for hearing of the petition. Where he seeks to oppose the
petition, the grounds of opposition of a copy of his affidavit shall be furnished with such
notice.

A copy of the petition will be furnished by the undersigned to any person requiring the
same, free of charge.

Dated this 26/09/2023
IndusLaw

Advocates for Suchalis Confectionery Private Limited
Petitioner No. 1/Transferor Company

Address: IndusLaw, 2nd Floor, Block D,

The Mira, Ishwar Nagar, New Delhi-110065

Ph: +911147821000

[ BEFORE THE NATIONAL COMPANY LAW TRIBUNAL |

b AINTYR IR

N 362266 Branch Offlce Adltya Birla Housing Flnance L|m|ted No

N/17, 1st Floor, Vijaya Building, Barakhamba Road
New Delhi - 110001

POSSESSION NOTICE(for Immovable Property)
Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 28-02-2023 calling upon the bor-
rowers Kamlesh Kumar, Nitu Kumar, Winsoft Educare Private Limited , Dogra
Education Society seeking repayment of the amount mentioned in the notice
being of Rs. 3,63,69,550.10/- (Rupees Three Crores Sixty-Three Lacs Sixty-Nine
Thousand Five Hundred Fifty and Ten Paisa Only) within 60 days from the date of
receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has taken Possession of the
property described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 23rd Day of September of the year, 2023.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 3,63,69,550.10/-
(Rupees Three Crores Sixty-Three Lacs Sixty-Nine Thousand Five Hundred Fifty
and Ten Paisa Only) and interest thereon. Borrowers’ attention is invited to the provi-
sions of Sub-section 8 of Section 13 of the Act,, in respect of time available, to redeem
the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece And Parcel Of Entire Second Floor (With Terrace Rights) Over And Above
Of Property Bearing No. F-12, Total Plot Area 167.22 Sq. Mtrs. And Plinth Area 111.34
Sq. Mtrs. Out Of Total Plinth Area 445.36 Sq. Mtrs. And Proportionate Share In the Land
41.81 Sq. Mtrs., Situated At South Extn ., Part-l, New Delhi-110049, And Bounded As:
North: Property No. F-13, South: Property No. F-11, East: Road, West: Service Lane.

Date: 23/09/2023 Authorised Officer
Place: New Delhi Aditya Birla Housing Finance Limited

Adltya Birla Housmg Finance Limited

AOTTYR BIRLA

o CAPITALY - 362266 Branch Offlce Adltya B|rIa Housing Fmance L|m|ted No

N/17, 1st Floor, Vijaya Building, Barakhamba Road

New Delhi - 110001

POSSESSION NOTICE(for Inmovable Property)
Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 14-07-2023 calling upon the bor-
rowers Rajkumar Rathee, Manjeet,mentioned in the notice being of Rs.45,79,609/-
(Rupees Forty Five Lakh Seventy Nine Thousand Six Hundred Nine Only) within
60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has taken Possession of the
property described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 22nd Day of September of the year, 2023.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs.45,79,609/- (Rupees
Forty Five Lakh Seventy Nine Thousand Six Hundred Nine Only) and interest there-
on. Borrowers attention is invited to the provisions of Sub-section 8 of Section 13 of the
Act., in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
ITEM NO.1: All That Piece And Parcel Of Entire Ground Floor Without Roof/ Terrace
Rights, Part Of Built-Up Property Bearing No. 285, Admeasuring 32 Sq. Mtrs., In
Pocket- 11 - B, Sector 23, Situtated In The Layout Plan Of Rohini Residential Scheme,
Rohini, Delhi, 110085, And Bounded As: East: Plot No. 286, West: Plot No. 284,
North: Entry, South: Plot No. 264
ITEM NO.2: All That Piece And Parcel Of Entire Ground Floor Without Roof/ Terrace
Rights, Part Of Built-Up Property Bearing No. 286, Admeasuring 32 Sq. Mtrs., In
Pocket- 11 — B, Sector 23, Situtated In The Layout Plan Of Rohini Residential Scheme,
Rohini, Delhi, 110085, And Bounded As: East: Plot No. 287, West: Plot No. 285,
North: Entry, South: Plot No. 263.

Date: 22/09/2023
Place: Delhi

Authorised Officer
Aditya Birla Housing Finance Limited

IiWRWS
L} HDB L | HDHm.

HDB FINANCIAL SERVICES LIMITED

E-AUCTION SALE NOTICE
UNDER SARFAESI ACT, 2002

Ground, Budella, Mear Oxford Schoot. Vikaspari. Maw Dalhi- 110018

REGISTERED OFFICE: Hadhika, 2nd Floor, Law Garden Road, Navrangpura, Ahmedabad-330009, BRANCH OFFICE: HDB FINANCIAL SERVICES LIMITED, KhasraNo. 47, Opposite Dussehra

|s Bazis" For Baalization O Company’s Dues,

|. BORROWER/S & GUARANTOR/S NAME & ADDRESS

2. TOTAL DUE + INTEREST FROM

24 Robini Maw Delkd - 110085 - Pram Singh - Pp - 106 Pitampura Morys Enclave Mew

Delhi -110034 - Roj Ranii PP - 106 Pitampurs Morga Enclave Kew Dalhi 110034 -

Sandasp Singh Sisondia PP - 106 Pitampura Krishana Mandir New Delhy 110134 e

Account Mo, 157376 207346, 149621 Bs. 7,93.84,804.93 (Rupess Two Corers Nimety Theee

Lakhs Elghty four Thowsond Eight Hundred Four ond Polse Minety Three oaly Jas of |

0607 2021 znd filure contrachsal interest B actual realzation iegether with inckdental
SXpPENSES B

Tha Undersigned &s Authorzed Offcer OFHDB Financal Senvoss Limited Has Taken Ower Possession O The Following Propery Purstant To The Molice 1ssued Lis 1302001 The Securibsatan
And Raconstrucion Of The Financal Assets And Erfarcement O Secunity InbarestAct 2002 In The Foliowing Loan Sccounts Witk ARghl To Sell The Sama On "as [ Whena i Basis” And “az s What

DESCRIPTROM OF THE

1. Sandeep Singh Sisondla - PF - 106 Fitampura Monya - Enclave Waw Delhi -110034 - F'.II That Flece And Pargel Of
Al is Atz H-Mo. B8 2nd Floor Pocket Mo -9 Sec-22 Rohing Delbs Wear G.d goenka {Parced (4 The' Enlire Second

Public Schao! Maw Delhi = 110045 - Also Js A1 H-no, 107 15t Flpr Pockst Mo - 11 Sap- |Floor Portion Without  Roof
fterase Right Which b fpan
C Budt L Prapéty Baarrg Mo

Areg Maaszuring 30 g T P B EMD Amaunt{IN 1N} :
So.mis packet - § Sactr 22 (K Emdwith Kys 11302023 --Till5Pm Rs, 546057 I (Rupets
Silale] L:_:.:Ilg.m Ban O -3} DATE OF INSPECTION: Betwesn Fiva Lakh F-:rl_:,u Six
(Rohini - Rasidentis! Scheme |09.10,2023 = 1:00 Pm T 2:00 Pri st Thousand Mine Hundred

JFahini Dethi 110085

I. Dhatie & Time 04 E-aauctban
2 Losd Bake 0 Subenission OF EMD
3. Date & Time 04 The Property Inspa
1) E-AUCTION DATE: 13.10.1023 - ?ﬂ;ﬁlﬂgmﬁh

Ia
1030 Am To 11.30am Wilh Unlirmited Fifig.- A s Eﬂnﬁﬁ:}:
Extension OF S Minules Thausand Five Hundred
2) LAST DATE OF SUBMISSION

| RESERVE FRICE

PROFERTY . EMD OF THE PROFERTY

Sixty Zix Pupeas Only)

Filty Sénsen Fupess Dnly)

Terms & Conditions of Online TenderAuction

Lid. Flod Mo 65, 30d Floor, Sector-dd, &

Commercial Bank in fawar of " HDB FINAMCLIAL SERVICES LIMITED" pa

purcn psesntieder 1S requeed S0 ged the cogies of e Tolowing documenls upioacded

i 14} The notice is heraby guen &

ik decredt grduires a% s

o ] e bo the Gorpsny, inbullbetors B dabe of sale, auctionis kable io be-shopped

Place: Mew Delhi | Date: 26.09 2023

Thee irersding bicars ame advised o wist he Branch st Ihe propesties pul upen Aucion, and ablam necessary information regarding charnges, encumbrances, The purchaser shall mase his own enguryand
ascanain the addlional charges, sncumbrancos and any thied parly milerests and satishe hirsalherseiliBsallin 5 aspects Sersta, Allstalubory dups Bke properly taxes. eleciicily dues and army olher dies, @
any. atlackad 16 e property should be ascernad and paid by the successh) biddensiorspedivg purdhasens) The bidderis)prospectve purchasess) ars naguasted, in hair own alerest, o salishy
himselfthersatbitseif 'with ragard to tha albove and the alhar ralavard dalails partaining o tha abeve mantioned propariy/Propartias, bafone submitling tha bids.

(11 Tresuchion sale shall be “orfine e-atichion” biddng through webszie https:bwew bankeauctions comd. on tha dates ps mentigrad inthe table aboyve with Unimbed Exension of § Minutes,

(4] The interesied ploders shall submil thesr EMD theough Weh Portal hitps:iwww.bankeauctions.com/ (e wsar 1D & Password can be abiained free of cost by registering name with
hitps:ifwww.bankeauctions.coms ) through Login 0D & Password. The EML shel be payable (hrough NEFT in S account méntionid atrows Afler Regisiration (line Tame| by e bidder in the el Parlal, the
infendinyg bididar! purchasar is regquined lo'ged the copies of e Tollawng dotumeants upioadad in the Welb Porlad befare the La sl Dste- & Time of submizssice of the Bid Docurmends viz: i} Copyal the NEFT/RTGES
Chalan or Demand Dralt: i) Copy of PAN Cart: i) Proof of Identification’ Addrass Proof (KYG) viz self-altesled copy of Vioter 10 Gard! Driving Licanse! Passport eto.; wilhout which the Bid i liabis Io be
rejeciad. UPLOADING SCANNED COPY.OF AKMEXURE-I & il {zan be downloaded from the Web Poral: https!fwwwbankesuctions.com] AFTER DULY FILLED LR & SIGNING 1S ALS0 REQUIRED. The
infarasted bidders whi r2euins F.|55.=-5E|I1I:E' imcreabrg Login 1D & Passeord, uploading data, submitting Bid Decuments, Trainingy Demonstration on Cnlre Inter-se Bidding efc., may conact Mis. {1 Indig Py
Gangaon- 128003, Haryara, E-mal 10 Vinod Chavhan! dethifctindlacom 981388793 1 and far sny propesty relabed queny may confact Authorsed Officen MR Vhas
Anand; Mobiie M 97100064, e-mail 1D vikag anand@rhdbis.com, and MR, Vishal Rifpurkar; Mobile No: 9833671006, e-mail ID: vishalritpurkan@hdbfs com during the werking hours from
Monday to Sadurday {3Ths inbeading purchasentedder is raglined b subenit amount of Fe Earnes Maney Degosit (EMD) by way of Demand Drafl'PAY ORDER drvwn on any naticnalized or sthedulad
yabla AT PAR/New Delhi or NEFT/RTGS in the account of “HOBFS GENERAL COLLNS™; Account No 80210310002748; IFSC
Code- HOFCHO00021; MICR CODE: MICRS00240002; Branch: LAKDIKAPUL HYDERASAD: an or b=fore date and times mentioned above [Flezse refer to the details mentionad in table above)and
regster heirname at tps www bankeauctions-com and get ieser D and password free af ostand gel tranmg on e-Auction fom ifie sendce provider, Aftlerther Registration on the wed-site, the slending
i1, Copy ol the NEFTIRTG S challaniDD copy Pay arder; 2. Copny ol PAR card and 3. Copry of proot of address |r3'assr:4:|rt.
Diriving Liceress, Vodars FGand or Aachar Card, Raton Card, EssCIricily Bill, Talephons Bill, Ragisleed Leave Licanss Agreament]] on the wetisibe befong or by e last dabe of submission o the EMENE] a5
mantianed in the lable abowa and alsa submit hardgopy thereod at the Branch mentiorad hara in abova. (4) Bid must be sccompanied with EMD {Equivafent to 10% of the Resera Price] by way of Damand
Diraft/ Pay orderin favour of “ HDB FINANCIAL SERVICES LIWTED" payatle AT PARS Mew Dekii or NEFTIRTGS in the aocourt of "HDBFS GENERAL COLLNS™; Account No 00210310002748; IFSC
Code. HOFCM0000M ; MICR CODE: MICRS00240002- Branch: LAKDIKAPUL, HYDERABAD: cn ar bafore cate and Hme mentioned above - [5) Bids that are nod filed up or Bids recabeed bevond lass date
witl e considered a5 invdid Bid and shal be summaihy rejected, Mo biberest shal be paid on the EMD, Onesshe bid i submitted by the Bidder, same canmatbe withdrawa, Ifl;h&:urlu;ﬁer doss ot paricioate inthe
bidd process, EMDY deposied by B Bidider shall be fodeded withoul lurlhser recourse, Moweer, EMD depasiled by The unsucossstul bidder shaf be mfunded wilkout inberest, (8) The bid price 1o be submitled
shiall ba abave Ihe Resared Price along wilh incféemenl value of RS, 10,000 [Rupaes Ten Thousand only] and tha Bidder shall fu
only]. The praperty shall not be sold befiow the Resesne Prica sel by the Austhorised Officer. (T) The sucoessiul bidder is required bo deposit 25% of tha sae price-{incusive of EMD) immediabaly bul nalfaterthan
riaxtwirking clay by Demand Draft deawn in favowr of of “ HOB FINANCIAL SERVICES LIMITED” payabla AT PARSKEW DELHI orMEFT/RTSS in the socount of "HDBFS GENERAL COLLNS™; Account Mo
Q0X10310003748; IFSC Code- HOFCO00021; MICR CODE: MICR500240002: Branch: LAKDIKAPUL, HYDERABAD a0t the balznse amaunt of sale price shall b= pald by the suisoessid blider within 15
days fram the dale of confimmation of sale by the Company, The EMD a5 well as Sale Prce paid by the inerested bidders shall camy ng interes!. The depositof EMD ar 10% of sale price, whatever may be the
caabir Sheill b Torheibad By he Company, f the succes s bidder Gails o adhers o bernms ol sab or commits ary telaull, (8} On complianc of berirs of Saly, Sulhorsad ollicer shall isswee " S8 Codificabe” in laamir
of fighasl biddar. Al the expanses refated fo slamp duty, registration champas, comeayance, TDNS &ic. 1o ba borne by the purchaser. (3} Company doas not ke amy respansibility %o procune parmissiand MOG
from any autharity or undar ariy oéher lewin force in respact of groparty ofared or any oer dues | 2. sutstanding wateralactricity dues, property tax orather chargas, i sny. {10) The succes=ful bidder shall bear
&l axpenses ncluding pandng dies of ary Development Authonty, 8 aryl taxesd ubility bdls ete, tothe Municipal Corporationor any olher authorby' agancyand fees paysbis for slampdity (regstaation fees et
far ragisiration of the Sale Cenficaie, [11) The duthansed Offcar raserves the absokate nght and dacretion o aceept of reject gny o all the offersibics or sdjoumicance the sale wihol assagning amy reasan o
iy arvy teenis of sale withold any prior notice. The immaovabie property shakibe sold lothe highest bidoer, However, (he Authorises Officer reserves he absolute discration to allow infer-se bicding. if daemed
rrecessaey (12) Todhe bestof s krdwhedoe andirfommatan, e Company i nol eang of any ercumbizmnces on he propehy b be Sakd exceplal the Comparny. Boweer, inferashed Bidoers shoukd make Suir
oan adsassment ol Be praparty 1o thair salisfackion. Tha Company does nol inany way guarantie or makes any represeniation with ragand ba the Sness e of tha aforesand progarty. For any olher indsrmation,
the. Authorised Officer shall not ba hakd rasponsible dor any’ charge, lien. encumbrnces. praparty fax or any oifer dues i the Govamment ar amybody i respect of the aforesaid property.
413} Further interast will be cherged as applicable; as per the foan dacuments on the amount culstanding in the nofice and incidental experses, cosls, elc. is due and payabie Bl its actoal realzation.
o the Barrowen's ) Mongagans) b reman presant personay atthe fme of sale and they cam bring the infending buearpurchasers far purchasing the immaveable property as
described hereinabove, 35 per the parcutars of the Terms and conditiens of sale. {15) Oning E-alction parkcipation (s mandatory in the auction process by making appication in prescrived formsat which is
avaiable alorg-with e afenbender docamant dn e webdibe, Eddees ang advised to 9o hrough the webste https:hwww bankeauclions.com for defaiied b oms and condilians of auchion sile belaia
st Ter bicks and Bking parlin e-auchon sk procaedings. Online bidding wil fake plaw al web-58e of organizafion a5 mantioned Karg in aboee, and shal be subject 1o the termes and condilions
conteinad in the tandar documeant. The Tender Document end dedailad Terms and Comditions far tha Auclion may ba downioaded from the webisia. hitpsziweaw bankeawctions.com ar the sanwa may slso ba
cofleciad from dhe corcamed Branch offce of HDE Fimancid Services Limised. & copy of the Bad fomn slong with the enclosure submsted orfine (afso mertioning UTR Mumber) shall b kanded over to
Mr, Vikas Anand Mob. Mo, 371101 0384; at HOE FINANCIAL SERVICES LIMITED, ADDRESS- |, Khagra nio, 47, 2nd Floor, Opposite Dussehra Ground, Vikaspurl, New Delhi-110018 on o befare date
an e maEntored aneie, (Please refer o e detaits mentioned @ abie above). (18] The property shal besald on "As B Whers i Basis™ ane "As & What |s Basis® condtion amd the infendeyg Woder shaudd
EAGUmEancE, chargs and statutony autstanding o the propesty of any sulbonty besides the Comgam’s chasges and Snouid salisly hemseboes aboul the lilk, eafent,
quadily and quankity of the properly betors submitting thedr bid. Na claim of whalscever natune regarding the properly pul lor Sale; chamgis and encumbrances ower the property or any other matier alc. wil ba
emtertained afles submission of the caking bid and &% any slaga tharaafiar The Company shall ned ba résponsidla for amything whalsoevar inchuding damages of eviclion proceedimg, ale. The intendirg biddar
shall indamnify the fenants &= wall az tha Company infhis regard. Tha purchasar shall bl naceszary action for eviction of lanant / satiement of ienant caly in accordance with the Law. The Company pressas
inta service the principleof caveal empdor. (171This publication is af20 515 (Fifieen) days’ of nalice 4o the Bomswer | Morigagar { Guarantors of the above sald lean account pursiant innae B2, 8(8) &nd Rule 2
of Security Imerast  (Enforcement) Fules 2002, todschange the Eahibey infull and pay the dues as menticnad abowe akongeith upto date nlerest sl expenses within 15 (Been) days’ fram the date of fis
ratice failiag which the Secured assetwill be soid s per the taris and conditions mentioned above. In cage there i any discrepanty bebween the publications of Saie nolice in English and Vamacular
mEwsnaper, Jen i sach case the Englsh rewsnaper will supersede the vernacitar newspaner and 0snall be considered as the ool copy, thas.remaving the ambiouity, 1 the bamosermorzagon pays the

For further detaiks and queries. contact Avthorized Officer, HDE FINANCIAL SERVICES LIMITED MrVikas Anand : 05711010384,

rifar impriwe their alfer in mollipls of Bs. 10,0000 [Rupees Ten Thoeusand

AUTHORISED OFFICER HDB FINAMCIAL SERVICES LINITED

Extension of Eol | Investment Opportunity in
Mabsoot Buildhomes India Private Limited
Addendum to the Advertisement published on 07 July 2023
Thig iz with reference o the agverlisement for Invitation for Exprassion of Interest FEOP 1o submit
resgiution plan® refation to the Corparate Inscivency Resclution Frocess of Mabisoo Buidhomes
India Private Limited published on 0F July 2023 in Fnancgal Express and Jarsalia ithe "Main
Advertiserments™). Thie lasl dala of submission of ECI as spadcfied in fie Main Adverisemants
stands extended B 11 Qctobar 2023, AF ather lerms & condfans recnain uachanged.
Potential resciution appiicants are requested to write to us &t cip.miipl@gmailcom for the
orescribed farmat of the EQI b be sutwnitled and associaled barms and condilions schuding any
upcates asuploaded Fuerain froem e o e,
Node: FFand the Col resenveg the nght i cancel ar modify the process s the frmalings withow
FEEING any reasan and wikout incuming any Dbty whaltsoevan, The MainAdvassments or
e addendm therste should nol be constred a5 an offerdocument. Resofuhon spoicants
should wille fo i 5t the emall D provided hersimabovs o keep hemsahes updaled regarding
chavificalions amd armendmsts.
Mr. Ajit Gyanchand Jain
Resoluticn Profesgional of Mabsoot Bulldhomes India Private Limited
Registration Mo: IBENIPA-DOTR-PROGER M T- 1801 0625
Emag: crp.mblpliigmail.com
Comespondence Address: 204, Wall Strest - 1,
Near Gujsrat Cofage, Ellis Bridge, Ahmedabad — 330006
AFA Nalid W A7 Oclober 2023

“FORM A"
PUBLIC ANNOUNCEMENT

(Regubation 14 of !h& Insedvency and Bankrupicy Board of India
'-’nlurrta iguidation Process) Re uiaim:rrts 27
NTION OF THE T.E- HOLDERS O

AANAGEMENT INDIA PRIVATE LIMITED

Mi's. AI.EIAI"EIJ'RE GUALITY MANAGEMENT

INHA PRIVATE LIMITED

Mame of Corparale Parson

o|-Date o Incorparalion: of Corporata Persan

September 11,2007

Authority Lirder Which Cn:-'pmare-

Miriztry of CDED{EIE Affairs, Regisirar of
Parson is Incorporatad Regiziered

Companies, NCT of Cefi 3 Haryang

I'_‘,-'-rrﬂrafn ity Mumberbemited-tiabitiy | UT49920L2ETPTCIGE00T

hdenlity-hismber-of Corporate Ferspn

E-41, First Gazsament Gkhla Industial frea
Phazz I, Mew Defni-110020

| September 22 2023

Address of The ‘!n:—**nsteren:l Gﬂ‘n:a- frH

qudalnzw rnmmr:ncr;n W | "alﬂ c:ur
Comporate Person

Mame, Address, Emal Addrass, Telephone
Wumbar and The Regstabon kumber of
The Liquidalar

T3 Manish Gupla ..

Addness 207, Suchel Chambers, 125409, Bank
Sieal, Mo Faz R, Kail , N Dathic1 10005
Email; uadation, rrr%gman LM

Cantact Mo, +31 210

{831 Py Mo IBRUIPA-DO2E-HO0 53201 7- 18010400

15
!

Detober 23, 2083
{Withken 20 days from the liguidation
cammencement - dabe La Saplembes 22, J023)

Last Diate far Subeission of Clains

% The South Indian Bank Ltd, Regional Office-Delhi, Plot

SOUTH Nao. 218211, 3rd Floor, Near Karol Bagh Metro Station,

INDIAN Bank Opposite Metro Pillar No. 98, Pusa Road, Karol Bagh,

Mew Delhi-110005, Phone: 11 4233 1664/011 4512 3661,
E-mail:ro1008@sib.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
[See proviso fo rule 8 (6)]

Auction Sale Notice for Sale of Immovable under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule B(6) of the Security Interest (Enforcement) Rules, 2002
Motica is haraby given 1o the public in ganeral and in particular to the Borower (&) and
Guarantor (s) that the below described immovable properties Mortgaged to The South
Indian Bank Lid, Viasundhara Branch, the PHYSICAL POSSESSION of liem No.1 has
been laken an 030072022 and Nern No2 has been taken on Z6NS972022 by the
Authorized Officer of The South Indizn Bank Limited, will be sold on *as is whete is”, sz is
what i, and © whalever there is” on 11102023 for recovery of an amount of Rs.
16,29,08,409,16/- (Rupees Sixteen Crore Twenty Nine Lakhs Eight Thousand Four
Hundred Nine And Paisa Sixteen Only) a8 on J00872023 due to The South indian Bank
Limited, Vasundhara Branch from (1) M/s. Shri Gangadas Textile Industries Limited
with office address at 7098 Shop no. 1, Jain Market, Gury Nanak Gah, Gandhi Magar,
Deedhi- 110 031 Also at F 224, Focal Poin, Phase VIll, Chandigarh Road, Ludhiana,
Punjak 141 110 Also at Ground & First Fioor, Property no. 465, Near Sabzi Mandi, Jhee!
Khurania, Delhi 110051, (2) Ws. GG Fabrics under proprietorship.of 84r. Mitin Dawar at
F 224, Focal Poinl, Phase VIll, Chandigarh Road, Ludiiana, Purjab 141 010, (3) Mr.
Pankaj Ahuja, resident of 4181 04 Duragpun Haibowal, Kalan, Ledhiana, Punjab 141
001, (4) Mrz. Hema Ahuja resident of 4181, 04 Duragpun Haibowal, Kalan, Ludhiana,
Punjak 147001, {5) Mr. Rakesh Kumar resident of 7452, Ram MNagar Extension, Krishns
Magar, Delhi 110 051, (8) Mr. Suresh Kumar ressdent of 74/2, Ram Nagar Exiension,
Krishna Magar, Delhi 110051, (T) Mr. Vinay Dawar resident of House No. 267, Block A,
Fajguru Magar, Ludhiana, Punjai 141 092, (8) Mr. Nitin Dawar residant of House MNo.
267, Block A, Rajgury Magar, Luedhiang, Punjab 147 072, (9) Mrs. Shivani Kochar
resident of T4/2, Ram Nagar Extension, Knshna Magar, Defv 110 051 Alsa al Houss #
267, Block A, Raiguru Magar, Ludhiana, Punjab- 141 012 and (10) Mrs. Savita Dawar
resident of House # 267, Block A, Rajguse Nagar, Ludhiana, Ponjab- 141 012 Also
al House # 504, Block GX, BRS. Magar Extension, Opposite Verka Milk Pland,
Ferozpur Raod, Ludhiana, 141 012 Also at 742, Ram Nagar Extension, Krishna Nagar,
Diethi 110051

. Cescription of

property
[tem Mo 1

All that Part and Parced of Freehold Residential Plot admeasuring
200 square yards, Portion of Property mo. 74-oui of Khasra No
438, along with Residential Buildings consiructed upon it along
with all ather constructions, improvements, Easemantary Rights
existing and appurienani thereon  sifuated at sifuated ab Ram
Nagar Extension, Village Khureji Khas, IRaga Shahdara, Delhi 110
51 owned by L abe Ramesh Kumar {since expired and reprasanted
By his legal heirs; Mrs. Savita Dawar, Mr. Vinay Dawar, Mr. Nitin
Dawar and Mrs. Shivani Kochar) & Mr. Suresh Kumar
(Addnassai no. 8) morg paricularly descrbed undar (1] Sale Deed
neo. 560 dated 19-02-1998 regisierad on 05-03-1938, {2) 5ake Deed
Mo, 561 registered on 05-03-1988 and (3) Sale Dead No, 7255
dated O7-06-2006 at SRO VI Delhi bounded on North by
Progerty no. T3, South by Property mo. 75, East by 20 feet wide
Road and West by other Praperty.

Late Ramesh Kumar (since expired and representad by his legal
heirs; Mrs. Savita Dawar, Mr. Vinay Dawar, Mr, Nitin Dawar and
Mrz. Shivani Kochar) & Mr. Suresh Kumar

Rs. 3,58,50,000/- (Rupees Threa Crone Fifty
Eight Lakhs Fifty Thousand Only}

Rs, 3585000 (Rupess Thiry Fwe Lakhs
Elgh‘y'Fn-ETh-:usar'.:;’DnIy]

Nams of
Proparty Criner

Rasare Price

Eamesl Maney
Depaosit (EMD)

that Part and Parcel of Freehold Residential F'-":Jperl}'
:ad-*naasurmg 30 square yvards out of area measuring 100 sq. yrds.
o of iotal area measuring 21850, yrds. out of Khessra no, 4641362
along with Residential Busldings construcled upon # bsaring no.
MPL T83M8-A/5 (old], Mew No. DUT172 along with all other
consinuchons, improvemends, Easementany Righis existng and
apparlenant thereon situated at Gaur Manak Gak, Gandhi Nagar,
Willage Sealampur, lllaga Shahdara, Delhi 110 037 owned by Lale
Ramesh Kumar (since expired and represented by his legal heirs;
Mrs, Savila Dawar, Mr, Vinay Dawar, Mr. Nitin Dawar and Mrs,
Shivani Kochar), Mr. Rakezh Kumar and Mr. Sunesh Kumar maore
particularly described under Sale Deed Mo, 1287 dated 09-05-
1985 a1 SRO -V, New DelhiiDelhi and Will dated 02-08-1997
bounded on North by Common Passage, South by Other's
propey, East by Cormmaon Wall & shopno, 7 and West by Comman
Wall & Shop no. 5.

Late Ramesh Kumar [since expired and representad Dy his lagal
heirs; Mrs. Sawita Dawar, M. Vingy Dawar, Mr. Nitn Dawar and
Mrs. Shivani Kochar), Mr, Rakesh Kumar and Mr. Suresh Kumar

Rs_ 3,12.00,000- (Rupeas Three Crose Twalva
Lakhs Cnly)

Description of

property
lbemy Mo 2

Mame of Properly
CMATET

Besaree Prica

Eamesl Mongy | Rs. "31,20,000/- (Rupees Thirly Ona Lakhs
Deposit | rEI'."-EI

Twenl'_n.rThc:usand Dnly:l
T [ Y

Date and Place of 1mmzuia at 12: |:||:| Hwn

Sake of THE SOUTH INDIAN BANK LTD,

[tem Mo 1 DELHI REGIONAL OFFICE, 3rd Floor, Plot Mo 21 & 2111,
and Hem No: 2 Dpp. Pillar No. 38 Near Karol Bagh Metro Station,

Pusa Road, Karol Bagh, New Delhi =110 005

The Authorized Officer has obdained search report regarding the proparty bearing lem
Mo from (4012018 to 020AR2022 and for lkem No.o 2 obtained search repod from
0101/2018 to 221172022, it contains NO ENCUMBRANCE.

For detailed terms andd condifions of the sale, please refer o the link prowided in South
Incdian Bank Lig, websibe Lo, wiaw. southindianbank.com.
Date ; 2610212023

Place : Dedhi

Sd
AUTHORIZED OFFICER

Modice is herety givan that Alexandre 'Q:ILEH% Management inda Private Limitad has commancad
{woluntary ligiciation oo Seatemher & #0Z

{Thie stakeholders of Mexandre Quality Management India Privale Limited are h&rm‘l}l calted upsan
{ba submit a prood of their claims, on er before Oclober 22, 2023, bo the Bquidatar atthe address
|mentioned ggsinst fem 7

'The1nnmcnal-¢r¢unmrﬁsmllwumnl thes prool of claims by electronic means only, All ol stakeholders
may subenit the proof of ciaims in person, by past or by elesironic means,
iSubmission of falsa ar misleading proods of claim shall attract penalties.

{Data :
{Fiace; Mew Dehi

Sdi-

G5 Manish Gupta
Liquidaior of Aaxandra Cua@y Managemeat Irdia Private Limitad
BBl Reg. Moo IBBUIRA-ODNNP-KOD1537204 T-18/ 10400

AFA walid gt 0 04 204

E-mad: liggidalion. aqmigigmad com

Addrass 207, Suchel Chambers, 122405, Bank Sireat,

Megr Faiz Razd, Karal Bagh, Mew Delhi-110085

25,0820

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

(Under Regulation 36&{1of the Insalvency and Bankruptcy Board of India
(Inscévency Resolution Process for Corporate Persens) Regulations, 2016)
RELEVANT PARTICULARS
1. | Name of the corporate debdor along Process Construction and Technical Services

with PAk! CINGLLP Mo, Private Limited LR2ATIEMHA0ERTCAE 1487
2. | Andress of the registersd office Offica N £.9,10,11, 15t Fioor, Shree Rambrstng |
Miwas CHS Lid, Plot 46 &47, Sectar-d0,
Saawonds, Merul-Weas!, Mavi Mumbai.
Thane, Maharashira- 400706,
1 | URL of websiie hittpg: 'npﬁpuﬂtﬂ Lomf
4. | Dolails of place where majority of ficed | Navl Mumnbad
asgels are located
5. | Instaled capacity of man producisiservices| EFC Comparly
&, | Cuantity and vales of main produscts) A
services sokd in last financial year
Lt Numhef of emp}:-ws..' warkrnen 10
B. | Furlher detals inchading last availabie htpz-fibbigov infardciimelclaim-
finarcial statements (with schedses) process 20T AMH2006PTC 161487
of twa years, lists of creditars, ralevant
detes ko subssquent evends of the
process ans avalable st URL:
o | Elgibility for rascdubion applicants ' Inlarested parties can ablam raquirad
undar sacticer 23(24h) of the Code indoernation by sending emal o
is gvailabie 31 URL ip petsfgmad.com
[ 10..| Last date for receipt of expression 11" Ociober 2023
- . I:lfﬂ[nfest - e T
11. | Date of jssue u:ufpml.dsn::na: list of 21" Oictober 2023
prospective resciution appEcants
12| Lastdate for submission of abjections | 76" October 2023
bo provisiona st
3. | Date of issue of final st of prospective. | 30° Ochober 2623
resokibion appEcants
id i Data of issue of miommation i 4% Nowamber 202%
mamorandum, avaluslion matn and
reguest for resolution plans ko
|| prospeciive resohibon appicants —
15. | Last date for subrmisgion of resoluton plans| 17 December 2023
16. | Process emal id tostbmil Exprassion . | ip pctsfigmad.com
{-of Interest
3t
CA Sunil Kumar Kabra
IRFY B ior Mis Process Construction and Technical Servicas Pyt Lid.
IBBI Regsiration Mo IBBIRA-00SIP-POALTHA0 F- 18/ 11662
Date: 26° Seplember 2023 301, 37 Flaor, Reegus Busness Cener, Rew Citybght Road,
Place: Surat Above Mercades-Benz Showrgom, Bharthana-Yesy, Surat-3R5000
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financialexpress.com

b RBLBANK Ltd.

iswhereis”
B and 9 of the Rules by inviting bids as per below e-auction scheduls:

Regional Office:Ofice 1st floor, Building no.1, Okhla Industrial Estate,

E-AUGTION SALE NOTICE (UNDER SARFAESI ACT, 2002)

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF FINAMCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (*SARFAESIACT" ) READ WITH RULE 8{6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“RULES")

Notice is heretry given to the public in general and in particidar to the Borrower/Co-Borrower's/Guarantor's {including the Legal Heirs, in case of death of any of the Borrower/Go-
borrowerfGuarantor (5)) that the babow described immovable propertias mortpaged/charged (collectively referred as “Property™) to REL Bank Ltd. {"Secured Creditor/Bank™),
the possession of which has been taken by the Authorised Officar of the Bank undear section 14 of the SARFAES] Act read with the Rules. as detailed hereunder, will be sold on " As
, "Asizwhatiz”, "Whateverthere is” and "Without Recourse Bazis", forrecovery of the Bank's puistanding dues plus interest as detailed hereunder undar Fules

Brigf Description of Parties, Outstanding dues and Property

RBEL BANK LIMITED
Registered Office: 1st Lane, Shahpuri, Kolhapur-416001

Phase-3, New Delhi-110020.

Amount as per i Last Date for Mame of
Name of the Details of Demand Hu%w HHGE':DFME Date/ Time Receipt of Bidg.  Authorised
Borrower & Property(ies) Date of Demand ol e with Dfficer/
Guarantor (s) & Possession Motice Bid Increase e-Auction o Phone No./
under SARFAES] Act Amount documents Email Id
ABHINANDAN JAIN FLAT MO, M-215.]  M.2015. Rs. 1,65, 64,036.63/- Reserve Price: 17.10.2023 On ar [:Hm. llr.'m;r;a Gupta
ATTAM VALLABH VIHAR APARTMENT.| ep~vpng 13 | (Rupees One Crore Sixty Five |Rs, 1,27, 17,000 /- (Rupess One . ontacl: 9910570226
PLOT NO. 14, BECTOR-13, ROHINL| \ruus vinrs op | Lakhs Sixty Four Thousand|  Crore Twenty Seven Lacs ACTERDAR| TS Email Id:
DELHI-T10085, SARDJ JAIN (Alias- Thirty Six and Paisa Sixly| Seventesn Thousand Onby) 16.10.2023 | monica.Gupta@rhiba
SARCY KUMART JAIN) FLAT NO. M- CLHS LTD. Th vﬂ 1 16.02 EEE; nk.cam
3115, ATTAM VALLABH ViHAR|ROHNI DELH) | Three Only) as on 16.03.2023 ey pmount: Rs. 12,71.700- "o
APARTMENT, BLOT NO. #4, SECTOR-| =85, g“&ﬁg;g‘“"” notice dated| (gypees Tweive Lacs Seventy One 0500 P.M. | samirendu Patra
13, ROHINI, DELHL- 110085, ISHU JAIN s Thousand Seven Hundred Only] | : . Contact: B658119062
FLAT NO. M-2115, ATTAM VALLABH . ; Bid Increase Amount: | " echion Date: 01.19.2023 E mall Ig:
VIHAR APARTMENT, PLOT NG 14, Date of Possession (Physical) o5 nony. (Rupees Fify | YW/ Prior Appointment) 3 - irendu.patra@rbi
SECTOR-13, ROHINI, DELHI- 110085 Notice-23.06.2023 Thousand Only) bank, com

and his decision in this regard shall be final and binding.

statutory’govt. fabour duestaes duss ete. overand above the purchase consideration

postpone or cancel the zuction sale without assigning any reason thereaf.

Property will beavctoned’ seld to recover the outstanding dues.

Date: 25.09.2023  Place: Delhi

Terms and Condilions: {11The E-duction Sala will be onling through e-auction portal, The interesied bidders are advised to o throwgh the datailed terms and conditions of guction
available on the website of https:/faww.bankeauctions. com & https:fwww. rblbank.com/pdi-pages/mews before submitting their bids and taking part in e-auction.

(2}t shall be therasponsibility of the bidders to inspact and satisfy themsehses about the Property and specification before submifting the bid

[3)The interested bidders shall submit their details and documents thiough Web Portal; hitps:ifwww. bankeanctions.com {the wser |0 & Password can be obtained freg of cost by
registering name with hitps:/fwww.bankeauctions.com) throwgh Login 1D & Passward. The amount shall be payabie through MEFTS RTGE in the following Accountof REL BANK
Ltd:- Auction Proceeds Collection GL, Account Mo 25990071 000139928 (IFSC Code RATROOOGT00) OR thru Demand Draft before 05:00 PM on or before 16.10.2023.

[41Interested bidders may avall support’ ondine training on E-Auction from Mys. G1 Ingiz Pyt Lid-Contzct MNo: 7291981124/25/26. Contact Person Mr: Virod Chauhan Mob Be:;

9E13887931, e-mail-ld: delhi@ctindia.com and for any query in refation to Property, they may confact Mrs. Monica Gupta; Authorised Officer (Mob. No. 9910570225, email:

monica. Guptag@rblbank.com) and Samirend e Patra (Mob-8658119962, Email: samirendu.patra@rblbank.com)

[5)The Authorised Officer of the Bank reserves the right to accept or reject any or all béds, & /or o posipone/cancel the auction at any time withoet assigning any reasonwihatsoever

[6)The successful biddershould bear the charges/fee payabie for conveyance viz. stampduty, registration charges etc., as perappiicable law and shall also pay other known/unknown

[71The successfal bidder shall deposit 25% of the bid amaunt after adjasting the EMD already deposited within next day of acceptance of the bid price by the Authorised Officer and
the balance 73% of the bid price on or before-15th day of the sake or within such extended period as agreed upan in writing By and solety at the discretion of the Authorised Officer.in
case of failure to deposit 25% of the hid amount ! 75% balance amount within the prﬂsnrih#d perod mentioned abowve, the entire amount depasitad (including EMD) shall be forfeitad
v the Auihorised Officer withowt any notice and the property shall forthwith be sold zpain. The Authorized Officer reserves the right to accept or reject anyfor all the bids ertoadjourn,

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI AGT

The Borrower/Go-Borrower' s/Guarantor's (including the Legal Helrs, in case of death of any of the Borrower/lo-borrower/Guarantor (s)iare haraby notifled to pay the
aforemantionad sum abong with further interest thereon plus penal and other interest and amounts as perthe Transaction Docoments betare the date of E-Auction filing which, the

sd/-
Authorised officer, RBEL Bank Lid.

fi[t_lﬂn::i“. e-p. .En

. Chandigarh
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KINTECH RENEWABLES LIMITED

CIN: L46102GJ1985PLCO1 3254
Registered Office: Kintech House, 8, Shivalik Plaza, Opp. AMA,
IM Road, Ahmedabad- 380015

Eml 3 Branw sl
Tel: (079)- 26303064-T4

Corporate Office: Unit Mo, 705 GDITL Tower Piot No. B-8 Metaji Subhash Place,
Pitampura, Delhi-110034
Email: cskintechrenewables@gmail.com Website: www kintechrenewables.com

NOTICE OF POSTAL BALLOTIE-VOTING

Members are hareby informed that the Company hias on 24th September 2023, sent the Pastal Ballot Motice
fo the members pursuant to Section 110 of the Companies Act, 2043 [the Act), In refaton 10 the ordinary
spacial reselutions as cantained inthe Notice, in alesironic mode to the mambars, whosa ¢-mail addrassas ane
registerad with the Company or the Dapository Participant(s) unkess the members have registerad their raquest
for-a hard copy of the same. The Company has alse complatad the dispatch of the copies of Postal Ballat

Hotice along with the sell-addressed pre-paid postage envelope o these shareholders whose email addresses

are not registarad with the Depositaries! Campany, atthair registerad addrassas

The Company has also offered e-Valing facilify for woding in accordance with the Companies [Management

gnd Administration) Rules, 2014 gnd Requiation 44 of the SEBI (Listing Obligations and Disciosure Requiremsanis)

Regulations, 2015, The Company has engaged Mational Securities Dapository Lirmitad (MEDL) for thig purpase.

The Board of Directors of the Comgany have apasinted Mr, Jatin Gupla, Practicing Company Secrelary

asherubinizer far conducting the Postal Ballot and &-Vating in & fair and fransparent manner.

Members are therefore reguested ta carefully read the instructions printed for woting through Postal Ballof

and/ ore-Voling on the Postal Ballot Form and to note the fellowing

[a} The voling period both for Postal Ballot and e-voling beging on 3:00 &K on Monday, September 25, 2023
and ends 500 PM on Tuesday, Qctaber 24 2023 for gl the shareholders, whether holding shares in
physica form o in dematl form, Dely completed and Signed Postal Ballo! Forms should raach the scrulinises
an or before 500 .M. on Ociober 24, 2023, Aliernatively, votes may be duly cast electronicalfy during the
s3ld penod, Al votes recelved feem members alter the sald date, whethes physically or electeomically, will
ba treated as invalid: & member may request for a duplicate Postal Ballot Form. if So raguired.

(B} The Notice. iz being sent to all the Members, whase names appear on the Register of Members/Recard
of depasitofies a8 on Seplamber 22, 2023, & person wha is not a member on the cul-off date should
accordingly treat the Pastal Balipt Mofice as for information purposes anly.

[} Any members whe have not received the postal ballet notice may apply to the Company at the Company
Sacretary, at Corporate Cffice: Unit Ma. 705 GDITL Tawer Plot No. B-8 Meataji Subhash Place, Pitamgura,
Delhi-110034 or Email: cskimtechrenewables@amail.com

(d) The members may view the nolice of the aforesaid rmeeting by accassing the following websiles
www kintechrenewables com website of the Company, waw mcsregistears.com website of our RTA and
www evpting nadl.com website of HSDL, The same may alse be accessed on the website of Stgck Exchangs
i.g. www bseindia.com.

[} The results of the Postal Ballot/e-voting will be declared on or befare Thursday, Ociober 26, 2023 a1 5:00
PRl ak the registered office and corporate oilice of the Company by the Chairman of ANy other perscn
authorizad by him in that behalf. The results alangwith scrutinizer's repart shall ba placed on the website
of the Company and communicated 1o the Stock Exchange where the Company's shares are histed

Members who have not registarad their email address and in tonsequence could not recaid the Postad Baflat

Motice may get their email address registered by sending a request 2longwith tha reguisite annexure available

an the website of the E::-mpan-r d www kintechrenewables. com: Mingugh an email fo the BTA at

me2staahmd@amail.com or to the Company at cskintechranawebles@gmail. cam,

Post successiul registration of the email. the member would get & sof copy of the aolice and the procedure

for e-woting aleng with the Usar D ard Password 10 erable e-valing for this Pastal Baliot.

In cas¢ of any querias, yau may refer the Frequently Asked Duestions (FAQS) for Sharghalders and evoling

user manreal for Sharehelders available at the download section of wew. evoting nsdl.com or cali on tell free

na.: 1B00-222-880 or contact Ms. Pallaw Mhatre, Manager, Mational Securifias Depository Lid.. Trada Warld,

WOWing, 4th Floos, Kamala Mills Comgound, Senapatl Bapal Marg, Lower Pared, Mumbai - 400013, al the

designated amail address: pallavid@nsdl.co.inlevetingi@nsdi.colin or at telaphane no. +81 22 24989 4545,

By ocrder of the Board

Faor Kintech Reapwables Limited

Sdi'-

Place: New Delhi Sachin Kumar

Date: September 25, 2023 Company Secrefary & Compliance Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

[Under Resgulation 364101 kof the Insolvency and Bankruptey Board of India
{Insoivency Resolution Process for Corparate Persons) Regulations, 2016)

I EEEﬂ'ﬁﬂT'Fh_ltﬂEm._ﬁi i
1. | Name of ihe conparale debior along Process Construction and Technical Services
with PAN! CENFLLP Mo, Private Limited LZ9113IMH2006PTC 169487
2. | Address of the regstared office Ofice Mo 8,510, 91,1 Floor, Sheee Ramisizhna
Miwas CHS Lid, Plot 46 847, Sector-d0,
Seawonds, Meml-West Navi Mumbai,
Thane, Maharashira- 708,

| URL of website hittps-ipcispvitd.comi
Detais of place where majortyof fived | MaviMumbai
gasels ane located
Ins#aliad capacity of main productsiservicss | EPC Company
6. | Crantity and vatue of main producks! | MA
i services sold in fast fnancial year

7. | Number of empioyees! workmen i
#. | Further details including last available | hitpsbl govinfeniclaina’chim-
fingncial statements {with schedides) processl 201 IHA00EPTC 161487
of bevp vears, Bsts of creditors, relevant
dabes for subzaquent events of the

wm

procass ane-avadable al URL:

9. | Ehgibaty for resclulion applicants | Interested parlies can obtain reguired
onder section 25(2)h) of the Coda information by sandmg amail o
savailaieatURL: | ippets@gmail.com

10.. | Lagt dabe for racaipl of expression 117 Oclober 2023
of interest .

1. | Dale of msue of provisional ksl of 21" Oelober 2023
prospectve resmiltion appicants

12. | Last date for subsmession of objections | 26° October 2023
1o provisional list

13, | Date of ssue of final Bl of prospeciive | 300 Ochober 2023
respiution applicants

14. | Date of ssue of mformation 1" Movember 2023
memorandum, evalustion matix ang
request for respfition plans o
prospechve resoiution applicants

15. | Last date for submission of rescluion plans | 1" Becember 2023
16, | Process emad i to submit Expression | ip.pebs@iigmail.com
of Indesast

Bdi-

CA Sunil Kumar Kabra

IRF! BP bor Mis Procass Construction and Technical Services Pt Lid,

B8l Regsration Mo, IBEIIPA-001P-POT01172047- 16011662

Diatle: 26 Septernber 2023 M, ¥ Fioor, RBeegus Business Center, Mew Citdight Road,
Place: Sural Above Mercedes-Benz Showrpom, Bharthana-Vesu, Sural-195007

R! § BLS International Services Limited
ﬁ-':'-'!!“-"""“ Regd Office: G-4B-1, Extension Mohan Co-operative Indl. Estate,

Mathura Road, New Delhi - 110044
CIN: L51909DL1983PLC016907; Website: http://www.blIsinternational.com
Email: compliance@blsinternational.net; Contact no. +91 11-45795002

NOTICE FOR THE EQUITY SHAREHOLDERS OF THE COMPANY

SUB.: TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION &
PROTECTION FUND

This notice is hereby given pursuant to the provisions of Section 124 and other applicable
provisions of the Companies Act, 2013 read with Rule 6 of the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 and amendments and
modifications made thereon, from time to time, ("the Rules") notified by the Ministry of Corporate
Affairs, that shares in respect of which dividend has been unpaid or unclaimed by the shareholders
for seven consecutive years or more ("such shares") shall be transferred by the Company to the
DEMAT account of Investor Education and Protection Fund Authority ("IEPF Authority").

Unclaimed or unpaid Interim dividend for the Financial Year 2016-17 shall be transferred by the
Company to the IEPF Authority within statutory period. Hence, all the underlying equity shares in
respect of which dividends are unpaid/unclaimed for the last seven consecutive years from the
Financial Year 2016-17, have to be transferred to the IEPF Authority as per the rules.

Complying with the requirements set out in the rules, the Company has already communicated to
the concerned shareholders individually through speed post, at their latest available address,
whose dividends are lying unclaimed since 2016-17 for the seven consecutive years or more and
whose equity shares are liable to be transferred to IEPF Authority under the said Rules for advising
themto claim the dividend expeditiously.

Shareholders who have not claimed their interim dividend for the year 2016-17 can claim their
dividends from the Company or Company's Registrar and Share Transfer Agent (RTA) i.e. Beetal
Financial & Computer Services (P) Limited at 3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir, New Delhi- 110062, Tel. No.: 011-29961281/ 82, E-mail:-
beetalrta@gmail.com on or before December 20, 2023, in order that such shares are not
transferred by the Company to the IEPF Authority.

All the valid claim (complete in order of all documents) received in this regard till December 20,
2023 shall be dealt with by the Company according to applicable Laws/ Rules. In case no valid
claim has been made, the shares in respect of which dividends are lying unpaid/ unclaimed by
December 20, 2023; the Company shall be constrained, without any further notice, to transfer the
shares to the IEPF Authority pursuant to the IEPF Rules.

Further, in terms of Rule 6 (3) of the Rules, the Company has also uploaded the statement
containing full details of such shareholders and shares due for transfer to the IEPF Authority on its
website at www.blsinternational.net. Concerned shareholder(s) may please note that the details
uploaded by the Company on its website shall be deemed as adequate notice in respect of issue of
duplicate share certificate(s) by the Company for the purpose of transfer of physical shares to the
[EPF Authority.

Members are hereby informed that no claim shall lie against the Company in respect of unclaimed
dividend and shares including all benefits accruing on such shares, if any, transferred to the IEPF
Authority pursuant to the rules and same can be claimed back by them from the IEPF Authority by
following the procedure as prescribed in the rules.

In case of any queries/ clarification, the concerned members may contact the Company or its
Registrarand Share Transfer Agent ("RTA") at the following addresses:

BLS International Services Limited Beetal Financial & Computer Services (P) Limited
Regd. Office: G-4B-1 Extension, 3rd floor, 99 Madangir, Behind Local Shopping
Mohan Co-Operative Indl. Estate, Centre, Near Dada Harsukhdas Mandir,
Mathura Road New Delhi- 110044 New Delhi- 110062
E-mail: compliance@blsinternational.net | E-mail:- beetalrta@gmail.com
Tel: +91-11-45795002 Tel. No.: 011-29961281/ 82
For BLS International Services Limited
Sd/-
_ Dharak Mehta
Place : New Delhi Company Secretary & Nodal Officer

Date : September 26. 2023

ICSI Membership No.: FCS12878

TUESDAY, SEPTEMBER 26, 2023

This is only an advertisement for information purposes and is not a prospectus announcement.

F—

o

VISHNUSURYA
VISHNUSURYA PROJECTS AND INFRA LIMITED

(Formerly known as Vishnusurya Projects and Infra Private Limited)
Corporate ldentification Number: U63090TN1996PLC035491

Dur Company was incorporated as “Surye Developers and Promoters Private Limifed”, a private limiled company wnder the Companies Act, 1956, pursuant to a cerificate of incorporation dated May 17, 1996 issued by the
Assistant Reqgistrar of Companies, Tamil Nadu. The name of cur Company was changed to Vishnusurya Logisfics Pnvate Limitad’, pursuant to a fresh certificate of incorporation dated September 1, 2010 issued by the
Assistant Registrar of Companles, Tamil Nadu, Chenanai, Andaman and Nicobar Istands. Subsequently, our Company was convertedinto a public limited company pursuant 1o a resalulion passed by our Shiarsholders atan
exfraordmany general meeting held onApril 19, 2023 and a fresh cardificate of incorporation dated May 12, 2023 was issued by the Registrar of Companies, Chennai conseguent upon conwersion, recording the change in the
niarma of aur Compary o Vishnustrya Projects and infra Limited”. For further details in ralation to the changa in the name and registered affice of our Company, ese “Histary and Certaln Corporata Matters™beginning on
page 1563 of the Prospectus

(Flease scan this OR Code
to view the Prospecius)

Registerad Office; 2* Floor, Gbas Temple Tower. Mo. 76/25. Morth Mada Street, Mylapore, Chennai-600 004, Tam# Madu, India.
Telephone Mo: +81 44 24850019; E-Mail: cs@@vishnusurya.com; Website: wwwoashnusurya.com;
Contact Person: Vakaday Subramanian Ravikumar, Company Secretary and Compliance Officer

PROMOTER OF OUR COMPANY: BHAVANI JAYAPRAKASH

INITIAL PUBLIC ISSUE OF 73,50,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH OF VISHNUSURYA PROJECTS AND INFRA LIMITED (*VPIL" OR THE
"COMPANY" OR THE "ISSUER") FOR CASH AT A PRICE OF T 68/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ 58/- PER EQUITY SHARE (THE
“ISSUE PRICE") AGGREGATING TO ¥ 4,998.00 LAKHS (THE “ISSUE™), OF WHICH 3,70,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH FOR CASH AT A
PRICE OF ¥ 68/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF < 58/- PER EQUITY SHARE AGGREGATING TO ¥ 251.60 LAKHS WILL BE RESERVED
FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER
RESERVATION PORTION i.e., NET ISSUE OF 69,80,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACHAT A PRICE OF ¥ 68/- PER EQUITY SHARE INCLUDING
A SHARE PREMIUM OF ¥ 58/- PER EQUITY SHARE AGGREGATING TO ¥ 4746.40 LAKHS IS HEREINAFTER REFERRED TO AS THE "NET ISSUE". THE ISSUE
ANDTHENET ISSUEWILL CONSTITUTE 29.87% AND 28.36%, RESPECTIVELY, OF THEPOST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE
FACE VALUE OF THE EQUITY SHARES IS 10/- EACH.

THIS ISSUE IS BEING MADE IN TERMS OF CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED FROM TIME TO TIME ("SEBI (ICDR) REGULATIONS"). THIS ISSUE IS A FIXED PRICE ISSUE AND
ALLOCATION IN THE NET ISSUE TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI (ICDR) REGULATIONS. FOR FURTHER
DETAILS, SEE "ISSUE PROCEDURE" ON PAGE 320 OF THE PROSPECTUS.

OPENS ON: FRIDAY, SEPTEMBER 29, 2023

ISSUE

CLOSES ON: WEDNESDAY, OCTOBER 4, 2023

FIXED PRICE ISSUE AT X68/- PER EQUITY SHARE.
THE ISSUE PRICE OF X68/- IS 6.8 TIMES OF THE FACE VALUE.

MINIMUM 2,000 EQUITY SHARES FOR RETAIL INDIVIDUAL INVESTORS

LoT size 4000 EQUITY SHARES AND IN MULTIPLES OF 2,000 EQUITY SHARES
 THEREAFTER FOR OTHER INVESTORS INCLUDING NIl/QIB CATEGORY

Simple, Safe, | *Applications Supported by Blocked Amount (ASBA) s a better | MANDETORY I8 FUBLIC
A S B A* Smafl way of way of applying to issues by simply blocking the fund inthebank ' ,xvuary 01 2016.

Application - | account, investors can avail the same. For details, check section | No CHEQUE WILL

Make use of it!!! | 5, ASBA below. BE ACCEPTED.

UPI now available in ASBA for individual UPI Applicants, whose application sizes are up to ¥5.00 lakhs, applying-
UF, ) through Registered Brokers, DPs, & RTAs. Applicants to ensure PAN is updated in Bank Account being blocked
by ASBA Bank. List of Banks supporting UPis also available on SEBI at www.sebi.gov.in

For detazils on the ASBA and UP| process, please refer to the details given in ASBA Form and Abridged Prospectus and also please refer to the section "lssue Procedure” beginning on page 320 of the Prospechus. The
process is also avadable on the website of the Association of Investrment Bankers of India and Stock Exchange in the Geneéral Information Document. ASSA Forms can be downloaded from fhe website of NSE at
wwnw nssandia com and can be ablained from the list of banks that is desplayed on the websie of SEBI 3t www sebi.govin,

The Application Forms which do not have the detadls of the Applicant's depository account including DF 1D, PAM, UPI 1D (in case of RIBs using the UP1 mechanism) and Beneficiary Account Number shafl be treated as
incomptete and rejected, Incase DP 1D, Client iD and PAN menticned in the Application Form and enterad into the elecironic system of he stock exchange, do not malch with the DP 1D, Client 10 and PAN available in the
deposilory database, the application is liable 1o be rejected, Applicants will nod have the option of getling alolment of the Equily Shares in physical form. The Equity Shares on allotment shall be traded only in the
demateriatized sagment of the Stock Exchanga.

LISTING: The Equity Shares offerad through the Prospectus are proposed to be listed on the Emenge Platform of Mational Stock Exchange of india Liméed ("NSE") in terms of the Chapter 1X of the SEBI ({COR) Regulations.
Dur Company has received an In- Principal approval lstier daled Seplember 15, 2023 from NSE for using its name in the Offer Document for listing of our shares an the Ermerge Platform of NSE. For the purpose of this 1sses,
he Designated Stock Exchangs will ba the NSE,

DISCLAIMER CLAUSE OF SEBI: Since the lzsu is being made in terms of Chapler |X of the SEBI ({CDR) Requlations, the Draft Prospectus was not filed with SEBI and the SEB! shall not issue any ohservation on the Offer
Document, However, it was furnished to SEB in soft copy onfy for your records, Hence, thers is no such specific disclaimer clause of SEBI, However, investors may refer to the entire Disclaimer Clause of SEBI beginning on
page 302 of the Prospectus

DISCLAMER CLALSE OF NSE: It is to be distinctiy understood that the permission given by NSE should notinany way be deemed or construed that the Offer Document has been cleared or approved by MSE nor does it
cerify the cormectness or compieteness of any of the contents of the Offer Document. The investors are advised to refer o the Offer Document for the full fexd of the 'Disclaimer Clause of NSE' on page 304 of the Prospectus.

LAFIED P TAEMTS INTERFACE

| LEAD MANAGER TO THE ISSUE | REGISTRAR TO THE ISSUE ~ COMPANY SECRETARY AND COMPLIANCE OFFICER
F& KHANDWALA 4 .3
L, SECURITIES LIMITED b S
KHANDWALA SECURITIES LIMITED CAMEQ CORPORATE SERVICES LIMITED VISHNUSURYA

Vikas Building, Ground Floor, Green Streat,
Fort, Mumbai-400 (23, Maharazhira, India
Telephone: +21 22 40767373

Subramanian Building, Mo.1, Clul House Road, Vakaday Subramanian Ravikumar

Chennai-G06 002, Tarmil Nadu, India 2" Floor, Qbas Temgple Tower, Mo. 76/25, Morth Mada Street, Mylapore,
Telephone: +31 44 40020741 / 40020706 / 40020780/ 40020700 | Chennai-600 004, Tamil Nady, india, Email: cs@vishnusurya, com

E-mail; rinavidkslindia.comfipo@ksindia.com Fax: +81 44 28480129; E-mail; privai@cameoindia.com
Website: www kslindia.com Investor Grievance E-mail: mveston@cameaindia.com
Investor Grievance E-mail: investorsgrievancesi@iksiindiacom | Website: www cameoindia.com

Contact Person: Rinav MansetaiAbhishek Joshi Contact Person: Sreepriya, K

SEBI Repistration Number: INMOO000185% SEBI Registration No.: INROCDO0OETE

CREDIT RATING: As this is &n Offier of Equity Sharas thers i5 no creditrating for this lssue,
DEBENTURE TRUSTEES: This is an Offer of equity shares; hence aopointmentof debeniure trustee is not requised.
IFO GRADING: Since the Offer is being made in terms of Chapter [ of the SEBI ICDR) Regulations, there is no requirement of appoisting an IPQ Grading agancy.
BASIS FOR ISSUE PRICE: The |ssue Price is determined by our Company in consultation with the Lead Manager. The financial data presented in the section "Basis for Issue Price™ on page 88 of the Prospectus, are
hased an our Cormpany's restaled financial stalements, Investars should also refer 1o the sections bled "Risk Factors™ and "Restated Financial information " on pages 28 and 197, respectively, to gel a more informed
view before making the invesiment decision,
BANKER TO THE ISSUE AND SPONSOR BANK: ICICI BANK LIMITED
AVAILABILITY OF APPLICATION FORMS: The Application Forms and copess of the Prospectus may be abtained from the Registerad Office of the Company, Vishnusurya Projects and Infra Limiled; the Office of the Lead
Manager, Khandwala Securities Limdted . Appication Forms will also be available at the selected location of Registered Brokers, Bankerto the lssue. RTAand Depository Participanis. Application Forms can also be chbiained
fromm the Designated Branches of SC5Bs, the list of which is available on the website of SEBIat www.sebi.govin. Appdication Forms can also be downloaded from the wabsite of NSE al www.nseindia.com.
AVAILABILITY OF PROSPECTUS: Investors should note thal invesiment in Equity Shares involves 2 high degres of risk and investors are advised fo refer to the Prospectus and the Risk Factor contained thersin, before
applyingin the lssue. Afull copy of the Prospecius shall be available ai the website of SEB| at www sebi.govin; the website of NSE ab www nseindia.com, the website of Lead Manager aiwwnw kslindia com and the websile of
the lssuer Company al www, vishnusurya.com.
GEMERAL RISKS: Investmenis in equity and equity-ralated securities involve a degree of risk and investors should nof smvest any funds in this fssus unless they can afford to take the risk of losing their mvestment. investors
are advized to read the risk factors carefully before taking an investment decizion in thiz lssue. For taking aninvestment decision, investors must rely on their own examénation of the lssuar and this [ssue, including the risks
irmvoived, The Equity Shares have not been recommended or approved by the Secunties and Exchange Board of India ("SEBI"), nor doss SEBI guarantee the accuracy or adequacy of the contents of the Prospectus.
apecihicatention of the investors is ewited fothe section, "Risk Factors "on page 25 ofthe Prospectus.

PRECAUTIONARY NOTICE TO INVESTORS
Investors are advised to read the Prospectus including the risk factors carefully before faking an investment decision in this issue. For taking an investment decision, investors must rely on their own
examination of the Issuer and this Issue, including the risk factors on page no. 28 involved. Specific attention of the investors is invited to THAT ANY News/Advertisements/ SMS/ Messages! Articles and
Videos, if any, being circulated in the digital media andlor print media, speculating about the investment opportunity in our Company’s issue and about equity shares of our Company being available at
premium andlor discount to the issue price (“Message") during the issue period 15 ANDI OR WILL NOT AND/ OR has not been issuad by our Company or any of our Directors, Key Managerial Personnel,
Promoters, Promoter Group or Group Companies, ANY SUCH MESSAGE IN circulation is misleading & fraudulent advertisement and issued by a third party to sabotage the IPQ, our Company or any of our
Directors, Key Managerial Personnel, Promatars, Promater Group or Group Companies and the intermediaries are not invelved in any manner whatsoever.
ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013:
Main Objects of the Company as per MoA: For information on the main objects and other objects of our Company, see "History and Certain Corporate Matters ™ on page 133 of the Prospectus and Clause [l of the
Memorandum of Association of our Campany. The Memorandum of Associabion of our Company is a material document for inspection in relation to the [ssue. For further details, see the seclion “Material Confracts and
Documents forinspection™on page 362 of the Prospectus.
Liability of Members as per MoA: The Liability of the membiers of the Comgany is Limited,
Capital Structure: Authorized Capial of €2 S00.00Lakhs consisting of 2,50.00,000(Two Crore and Fifty Lakh) Equty shares of ¥10 each Pre-lzsue Capilal: Isswed, Subscribed and Paid-up Capital £1,725.97 Lakhs
consigting of 1,72 58,671 Equity Shares of T10each. Post lssue Capital: Issued, Subscribed and Paid-up Capital £2 460,97 Lakhs consisting of 246,089,671 Equity Shares of $10 each. For details of the Capital Structure,
please refer 1o the chaplertitled “Capital Structure " beginning on page B9 of the Prospecius,
Names of the signatories to the Memorandum of Association of the Company and the number of Equity Shares subscribed by them: The names of the signatories of the Memorandum of Association of the
Company and the number of Eguity Shares subscribed for by them at the time of signing of the Memorandurn of Association: Initial alotment 1o Mr. B. N. Jayaprakash {100 Equity Shares] and Ms. Bhavani Jayaprakash (100
Equity Shares) being the subscribers o the MOAof our Company,
All capitalized terms vsed herein and not specifically defined shall have the same meaning a2 ascribed to themin the Prospectus dated September 23, 2023,
Investors should read the Prospectus carefully, including the Risk Factors on page 28 of the Prospectus before making any investment decision,

Appdcants can contact the Comipiance Officer or the LM or the Regsstrario the
Issue in case of any Pre-Issue or Post-lssua related problems. such as non-
recaipd of Aliabment Advice or credit of allalied Equity Shares in tha respective
bereficiasy accounlor unblocking of imds el

For Vishnusurya Projects and Infra Limited

On behalf of the Board of Directors

G-

Sanal Kumar V

Place : Chennai Whole Time Director and CEQ
Date : September 25, 2023 DIN: 07546821

Vishnusurya Projects and Infra Limited is proposing, subject to marked conditionz, an initial public issue of its Equity Shares and has filed the Prospectus with the Registrar of Companies, Chennai ("ROG"). The o
Prospecius shall be available on the website of SEBI at www.sebigovin, the website of the Lead Manager at www.kslindia.com, the website of the NSE e, weww.nseindia.com, and website of the Issuer Company at
www vishnusurya.com. Investors shouid nofe that mvestmend in Equity Shares invohves a high degree of risk. For details invesiors should refer to and rely on the Prospecius including the section tifled “Risk Factors”

beginning oh page 28 of the Prospectus, which hkas been filed with the ROC. z
The: Equity Shares have not been and will not be registersd under the US Securities Act, 1933 ("Securities Act’) or any stale securities law in United States and may not be 1ssued ar sald within the United States o to,
or for the account or benedit of, "LLS. Persons” (as defined in the Regulafions under the Securities Act), except pursuand to an exemplion from, ar in‘a transsction nod subject to the registration requirements of the 33
Securiiesfct. ]
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KINTECH RENEWABLES LIMITED

CIN: L46102GJ1985PLCO1 3254
Registered Office: Kintech House, 8, Shivalik Plaza, Opp. AMA,
IM Road, Ahmedabad- 380015

Eml 3 Branw sl
Tel: (079)- 26303064-T4

Corporate Office: Unit Mo, 705 GDITL Tower Piot No. B-8 Metaji Subhash Place,
Pitampura, Delhi-110034
Email: cskintechrenewables@gmail.com Website: www kintechrenewables.com

NOTICE OF POSTAL BALLOTIE-VOTING

Members are hareby informed that the Company hias on 24th September 2023, sent the Pastal Ballot Motice
fo the members pursuant to Section 110 of the Companies Act, 2043 [the Act), In refaton 10 the ordinary
spacial reselutions as cantained inthe Notice, in alesironic mode to the mambars, whosa ¢-mail addrassas ane
registerad with the Company or the Dapository Participant(s) unkess the members have registerad their raquest
for-a hard copy of the same. The Company has alse complatad the dispatch of the copies of Postal Ballat

Hotice along with the sell-addressed pre-paid postage envelope o these shareholders whose email addresses

are not registarad with the Depositaries! Campany, atthair registerad addrassas

The Company has also offered e-Valing facilify for woding in accordance with the Companies [Management

gnd Administration) Rules, 2014 gnd Requiation 44 of the SEBI (Listing Obligations and Disciosure Requiremsanis)

Regulations, 2015, The Company has engaged Mational Securities Dapository Lirmitad (MEDL) for thig purpase.

The Board of Directors of the Comgany have apasinted Mr, Jatin Gupla, Practicing Company Secrelary

asherubinizer far conducting the Postal Ballot and &-Vating in & fair and fransparent manner.

Members are therefore reguested ta carefully read the instructions printed for woting through Postal Ballof

and/ ore-Voling on the Postal Ballot Form and to note the fellowing

[a} The voling period both for Postal Ballot and e-voling beging on 3:00 &K on Monday, September 25, 2023
and ends 500 PM on Tuesday, Qctaber 24 2023 for gl the shareholders, whether holding shares in
physica form o in dematl form, Dely completed and Signed Postal Ballo! Forms should raach the scrulinises
an or before 500 .M. on Ociober 24, 2023, Aliernatively, votes may be duly cast electronicalfy during the
s3ld penod, Al votes recelved feem members alter the sald date, whethes physically or electeomically, will
ba treated as invalid: & member may request for a duplicate Postal Ballot Form. if So raguired.

(B} The Notice. iz being sent to all the Members, whase names appear on the Register of Members/Recard
of depasitofies a8 on Seplamber 22, 2023, & person wha is not a member on the cul-off date should
accordingly treat the Pastal Balipt Mofice as for information purposes anly.

[} Any members whe have not received the postal ballet notice may apply to the Company at the Company
Sacretary, at Corporate Cffice: Unit Ma. 705 GDITL Tawer Plot No. B-8 Meataji Subhash Place, Pitamgura,
Delhi-110034 or Email: cskimtechrenewables@amail.com

(d) The members may view the nolice of the aforesaid rmeeting by accassing the following websiles
www kintechrenewables com website of the Company, waw mcsregistears.com website of our RTA and
www evpting nadl.com website of HSDL, The same may alse be accessed on the website of Stgck Exchangs
i.g. www bseindia.com.

[} The results of the Postal Ballot/e-voting will be declared on or befare Thursday, Ociober 26, 2023 a1 5:00
PRl ak the registered office and corporate oilice of the Company by the Chairman of ANy other perscn
authorizad by him in that behalf. The results alangwith scrutinizer's repart shall ba placed on the website
of the Company and communicated 1o the Stock Exchange where the Company's shares are histed

Members who have not registarad their email address and in tonsequence could not recaid the Postad Baflat

Motice may get their email address registered by sending a request 2longwith tha reguisite annexure available

an the website of the E::-mpan-r d www kintechrenewables. com: Mingugh an email fo the BTA at

me2staahmd@amail.com or to the Company at cskintechranawebles@gmail. cam,

Post successiul registration of the email. the member would get & sof copy of the aolice and the procedure

for e-woting aleng with the Usar D ard Password 10 erable e-valing for this Pastal Baliot.

In cas¢ of any querias, yau may refer the Frequently Asked Duestions (FAQS) for Sharghalders and evoling

user manreal for Sharehelders available at the download section of wew. evoting nsdl.com or cali on tell free

na.: 1B00-222-880 or contact Ms. Pallaw Mhatre, Manager, Mational Securifias Depository Lid.. Trada Warld,

WOWing, 4th Floos, Kamala Mills Comgound, Senapatl Bapal Marg, Lower Pared, Mumbai - 400013, al the

designated amail address: pallavid@nsdl.co.inlevetingi@nsdi.colin or at telaphane no. +81 22 24989 4545,

By ocrder of the Board

Faor Kintech Reapwables Limited

Sdi'-

Place: New Delhi Sachin Kumar

Date: September 25, 2023 Company Secrefary & Compliance Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PROCESS CONSTRUCTION AND TECHNICAL SERVICES PRIVATE LIMITED

OPERATING IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

[Under Resgulation 364101 kof the Insolvency and Bankruptey Board of India
{Insoivency Resolution Process for Corparate Persons) Regulations, 2016)

I EEEﬂ'ﬁﬂT'Fh_ltﬂEm._ﬁi i
1. | Name of ihe conparale debior along Process Construction and Technical Services
with PAN! CENFLLP Mo, Private Limited LZ9113IMH2006PTC 169487
2. | Address of the regstared office Ofice Mo 8,510, 91,1 Floor, Sheee Ramisizhna
Miwas CHS Lid, Plot 46 847, Sector-d0,
Seawonds, Meml-West Navi Mumbai,
Thane, Maharashira- 708,

| URL of website hittps-ipcispvitd.comi
Detais of place where majortyof fived | MaviMumbai
gasels ane located
Ins#aliad capacity of main productsiservicss | EPC Company
6. | Crantity and vatue of main producks! | MA
i services sold in fast fnancial year

7. | Number of empioyees! workmen i
#. | Further details including last available | hitpsbl govinfeniclaina’chim-
fingncial statements {with schedides) processl 201 IHA00EPTC 161487
of bevp vears, Bsts of creditors, relevant
dabes for subzaquent events of the

wm

procass ane-avadable al URL:

9. | Ehgibaty for resclulion applicants | Interested parlies can obtain reguired
onder section 25(2)h) of the Coda information by sandmg amail o
savailaieatURL: | ippets@gmail.com

10.. | Lagt dabe for racaipl of expression 117 Oclober 2023
of interest .

1. | Dale of msue of provisional ksl of 21" Oelober 2023
prospectve resmiltion appicants

12. | Last date for subsmession of objections | 26° October 2023
1o provisional list

13, | Date of ssue of final Bl of prospeciive | 300 Ochober 2023
respiution applicants

14. | Date of ssue of mformation 1" Movember 2023
memorandum, evalustion matix ang
request for respfition plans o
prospechve resoiution applicants

15. | Last date for submission of rescluion plans | 1" Becember 2023
16, | Process emad i to submit Expression | ip.pebs@iigmail.com
of Indesast

Bdi-

CA Sunil Kumar Kabra

IRF! BP bor Mis Procass Construction and Technical Services Pt Lid,

B8l Regsration Mo, IBEIIPA-001P-POT01172047- 16011662

Diatle: 26 Septernber 2023 M, ¥ Fioor, RBeegus Business Center, Mew Citdight Road,
Place: Sural Above Mercedes-Benz Showrpom, Bharthana-Vesu, Sural-195007

R! § BLS International Services Limited
ﬁ-':'-'!!“-"""“ Regd Office: G-4B-1, Extension Mohan Co-operative Indl. Estate,

Mathura Road, New Delhi - 110044
CIN: L51909DL1983PLC016907; Website: http://www.blIsinternational.com
Email: compliance@blsinternational.net; Contact no. +91 11-45795002

NOTICE FOR THE EQUITY SHAREHOLDERS OF THE COMPANY

SUB.: TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION &
PROTECTION FUND

This notice is hereby given pursuant to the provisions of Section 124 and other applicable
provisions of the Companies Act, 2013 read with Rule 6 of the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 and amendments and
modifications made thereon, from time to time, ("the Rules") notified by the Ministry of Corporate
Affairs, that shares in respect of which dividend has been unpaid or unclaimed by the shareholders
for seven consecutive years or more ("such shares") shall be transferred by the Company to the
DEMAT account of Investor Education and Protection Fund Authority ("IEPF Authority").

Unclaimed or unpaid Interim dividend for the Financial Year 2016-17 shall be transferred by the
Company to the IEPF Authority within statutory period. Hence, all the underlying equity shares in
respect of which dividends are unpaid/unclaimed for the last seven consecutive years from the
Financial Year 2016-17, have to be transferred to the IEPF Authority as per the rules.

Complying with the requirements set out in the rules, the Company has already communicated to
the concerned shareholders individually through speed post, at their latest available address,
whose dividends are lying unclaimed since 2016-17 for the seven consecutive years or more and
whose equity shares are liable to be transferred to IEPF Authority under the said Rules for advising
themto claim the dividend expeditiously.

Shareholders who have not claimed their interim dividend for the year 2016-17 can claim their
dividends from the Company or Company's Registrar and Share Transfer Agent (RTA) i.e. Beetal
Financial & Computer Services (P) Limited at 3rd floor, 99 Madangir, Behind Local Shopping
Centre, Near Dada Harsukhdas Mandir, New Delhi- 110062, Tel. No.: 011-29961281/ 82, E-mail:-
beetalrta@gmail.com on or before December 20, 2023, in order that such shares are not
transferred by the Company to the IEPF Authority.

All the valid claim (complete in order of all documents) received in this regard till December 20,
2023 shall be dealt with by the Company according to applicable Laws/ Rules. In case no valid
claim has been made, the shares in respect of which dividends are lying unpaid/ unclaimed by
December 20, 2023; the Company shall be constrained, without any further notice, to transfer the
shares to the IEPF Authority pursuant to the IEPF Rules.

Further, in terms of Rule 6 (3) of the Rules, the Company has also uploaded the statement
containing full details of such shareholders and shares due for transfer to the IEPF Authority on its
website at www.blsinternational.net. Concerned shareholder(s) may please note that the details
uploaded by the Company on its website shall be deemed as adequate notice in respect of issue of
duplicate share certificate(s) by the Company for the purpose of transfer of physical shares to the
[EPF Authority.

Members are hereby informed that no claim shall lie against the Company in respect of unclaimed
dividend and shares including all benefits accruing on such shares, if any, transferred to the IEPF
Authority pursuant to the rules and same can be claimed back by them from the IEPF Authority by
following the procedure as prescribed in the rules.

In case of any queries/ clarification, the concerned members may contact the Company or its
Registrarand Share Transfer Agent ("RTA") at the following addresses:

BLS International Services Limited Beetal Financial & Computer Services (P) Limited
Regd. Office: G-4B-1 Extension, 3rd floor, 99 Madangir, Behind Local Shopping
Mohan Co-Operative Indl. Estate, Centre, Near Dada Harsukhdas Mandir,
Mathura Road New Delhi- 110044 New Delhi- 110062
E-mail: compliance@blsinternational.net | E-mail:- beetalrta@gmail.com
Tel: +91-11-45795002 Tel. No.: 011-29961281/ 82
For BLS International Services Limited
Sd/-
_ Dharak Mehta
Place : New Delhi Company Secretary & Nodal Officer

Date : September 26. 2023

ICSI Membership No.: FCS12878

TUESDAY, SEPTEMBER 26, 2023

This is only an advertisement for information purposes and is not a prospectus announcement.

F—

o

VISHNUSURYA
VISHNUSURYA PROJECTS AND INFRA LIMITED

(Formerly known as Vishnusurya Projects and Infra Private Limited)
Corporate ldentification Number: U63090TN1996PLC035491

Dur Company was incorporated as “Surye Developers and Promoters Private Limifed”, a private limiled company wnder the Companies Act, 1956, pursuant to a cerificate of incorporation dated May 17, 1996 issued by the
Assistant Reqgistrar of Companies, Tamil Nadu. The name of cur Company was changed to Vishnusurya Logisfics Pnvate Limitad’, pursuant to a fresh certificate of incorporation dated September 1, 2010 issued by the
Assistant Registrar of Companles, Tamil Nadu, Chenanai, Andaman and Nicobar Istands. Subsequently, our Company was convertedinto a public limited company pursuant 1o a resalulion passed by our Shiarsholders atan
exfraordmany general meeting held onApril 19, 2023 and a fresh cardificate of incorporation dated May 12, 2023 was issued by the Registrar of Companies, Chennai conseguent upon conwersion, recording the change in the
niarma of aur Compary o Vishnustrya Projects and infra Limited”. For further details in ralation to the changa in the name and registered affice of our Company, ese “Histary and Certaln Corporata Matters™beginning on
page 1563 of the Prospectus

(Flease scan this OR Code
to view the Prospecius)

Registerad Office; 2* Floor, Gbas Temple Tower. Mo. 76/25. Morth Mada Street, Mylapore, Chennai-600 004, Tam# Madu, India.
Telephone Mo: +81 44 24850019; E-Mail: cs@@vishnusurya.com; Website: wwwoashnusurya.com;
Contact Person: Vakaday Subramanian Ravikumar, Company Secretary and Compliance Officer

PROMOTER OF OUR COMPANY: BHAVANI JAYAPRAKASH

INITIAL PUBLIC ISSUE OF 73,50,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH OF VISHNUSURYA PROJECTS AND INFRA LIMITED (*VPIL" OR THE
"COMPANY" OR THE "ISSUER") FOR CASH AT A PRICE OF T 68/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ 58/- PER EQUITY SHARE (THE
“ISSUE PRICE") AGGREGATING TO ¥ 4,998.00 LAKHS (THE “ISSUE™), OF WHICH 3,70,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH FOR CASH AT A
PRICE OF ¥ 68/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF < 58/- PER EQUITY SHARE AGGREGATING TO ¥ 251.60 LAKHS WILL BE RESERVED
FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER
RESERVATION PORTION i.e., NET ISSUE OF 69,80,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACHAT A PRICE OF ¥ 68/- PER EQUITY SHARE INCLUDING
A SHARE PREMIUM OF ¥ 58/- PER EQUITY SHARE AGGREGATING TO ¥ 4746.40 LAKHS IS HEREINAFTER REFERRED TO AS THE "NET ISSUE". THE ISSUE
ANDTHENET ISSUEWILL CONSTITUTE 29.87% AND 28.36%, RESPECTIVELY, OF THEPOST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE
FACE VALUE OF THE EQUITY SHARES IS 10/- EACH.

THIS ISSUE IS BEING MADE IN TERMS OF CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED FROM TIME TO TIME ("SEBI (ICDR) REGULATIONS"). THIS ISSUE IS A FIXED PRICE ISSUE AND
ALLOCATION IN THE NET ISSUE TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI (ICDR) REGULATIONS. FOR FURTHER
DETAILS, SEE "ISSUE PROCEDURE" ON PAGE 320 OF THE PROSPECTUS.

OPENS ON: FRIDAY, SEPTEMBER 29, 2023

ISSUE

CLOSES ON: WEDNESDAY, OCTOBER 4, 2023

FIXED PRICE ISSUE AT X68/- PER EQUITY SHARE.
THE ISSUE PRICE OF X68/- IS 6.8 TIMES OF THE FACE VALUE.

MINIMUM 2,000 EQUITY SHARES FOR RETAIL INDIVIDUAL INVESTORS

LoT size 4000 EQUITY SHARES AND IN MULTIPLES OF 2,000 EQUITY SHARES
 THEREAFTER FOR OTHER INVESTORS INCLUDING NIl/QIB CATEGORY

Simple, Safe, | *Applications Supported by Blocked Amount (ASBA) s a better | MANDETORY I8 FUBLIC
A S B A* Smafl way of way of applying to issues by simply blocking the fund inthebank ' ,xvuary 01 2016.

Application - | account, investors can avail the same. For details, check section | No CHEQUE WILL

Make use of it!!! | 5, ASBA below. BE ACCEPTED.

UPI now available in ASBA for individual UPI Applicants, whose application sizes are up to ¥5.00 lakhs, applying-
UF, ) through Registered Brokers, DPs, & RTAs. Applicants to ensure PAN is updated in Bank Account being blocked
by ASBA Bank. List of Banks supporting UPis also available on SEBI at www.sebi.gov.in

For detazils on the ASBA and UP| process, please refer to the details given in ASBA Form and Abridged Prospectus and also please refer to the section "lssue Procedure” beginning on page 320 of the Prospechus. The
process is also avadable on the website of the Association of Investrment Bankers of India and Stock Exchange in the Geneéral Information Document. ASSA Forms can be downloaded from fhe website of NSE at
wwnw nssandia com and can be ablained from the list of banks that is desplayed on the websie of SEBI 3t www sebi.govin,

The Application Forms which do not have the detadls of the Applicant's depository account including DF 1D, PAM, UPI 1D (in case of RIBs using the UP1 mechanism) and Beneficiary Account Number shafl be treated as
incomptete and rejected, Incase DP 1D, Client iD and PAN menticned in the Application Form and enterad into the elecironic system of he stock exchange, do not malch with the DP 1D, Client 10 and PAN available in the
deposilory database, the application is liable 1o be rejected, Applicants will nod have the option of getling alolment of the Equily Shares in physical form. The Equity Shares on allotment shall be traded only in the
demateriatized sagment of the Stock Exchanga.

LISTING: The Equity Shares offerad through the Prospectus are proposed to be listed on the Emenge Platform of Mational Stock Exchange of india Liméed ("NSE") in terms of the Chapter 1X of the SEBI ({COR) Regulations.
Dur Company has received an In- Principal approval lstier daled Seplember 15, 2023 from NSE for using its name in the Offer Document for listing of our shares an the Ermerge Platform of NSE. For the purpose of this 1sses,
he Designated Stock Exchangs will ba the NSE,

DISCLAIMER CLAUSE OF SEBI: Since the lzsu is being made in terms of Chapler |X of the SEBI ({CDR) Requlations, the Draft Prospectus was not filed with SEBI and the SEB! shall not issue any ohservation on the Offer
Document, However, it was furnished to SEB in soft copy onfy for your records, Hence, thers is no such specific disclaimer clause of SEBI, However, investors may refer to the entire Disclaimer Clause of SEBI beginning on
page 302 of the Prospectus

DISCLAMER CLALSE OF NSE: It is to be distinctiy understood that the permission given by NSE should notinany way be deemed or construed that the Offer Document has been cleared or approved by MSE nor does it
cerify the cormectness or compieteness of any of the contents of the Offer Document. The investors are advised to refer o the Offer Document for the full fexd of the 'Disclaimer Clause of NSE' on page 304 of the Prospectus.

LAFIED P TAEMTS INTERFACE

| LEAD MANAGER TO THE ISSUE | REGISTRAR TO THE ISSUE ~ COMPANY SECRETARY AND COMPLIANCE OFFICER
F& KHANDWALA 4 .3
L, SECURITIES LIMITED b S
KHANDWALA SECURITIES LIMITED CAMEQ CORPORATE SERVICES LIMITED VISHNUSURYA

Vikas Building, Ground Floor, Green Streat,
Fort, Mumbai-400 (23, Maharazhira, India
Telephone: +21 22 40767373

Subramanian Building, Mo.1, Clul House Road, Vakaday Subramanian Ravikumar

Chennai-G06 002, Tarmil Nadu, India 2" Floor, Qbas Temgple Tower, Mo. 76/25, Morth Mada Street, Mylapore,
Telephone: +31 44 40020741 / 40020706 / 40020780/ 40020700 | Chennai-600 004, Tamil Nady, india, Email: cs@vishnusurya, com

E-mail; rinavidkslindia.comfipo@ksindia.com Fax: +81 44 28480129; E-mail; privai@cameoindia.com
Website: www kslindia.com Investor Grievance E-mail: mveston@cameaindia.com
Investor Grievance E-mail: investorsgrievancesi@iksiindiacom | Website: www cameoindia.com

Contact Person: Rinav MansetaiAbhishek Joshi Contact Person: Sreepriya, K

SEBI Repistration Number: INMOO000185% SEBI Registration No.: INROCDO0OETE

CREDIT RATING: As this is &n Offier of Equity Sharas thers i5 no creditrating for this lssue,
DEBENTURE TRUSTEES: This is an Offer of equity shares; hence aopointmentof debeniure trustee is not requised.
IFO GRADING: Since the Offer is being made in terms of Chapter [ of the SEBI ICDR) Regulations, there is no requirement of appoisting an IPQ Grading agancy.
BASIS FOR ISSUE PRICE: The |ssue Price is determined by our Company in consultation with the Lead Manager. The financial data presented in the section "Basis for Issue Price™ on page 88 of the Prospectus, are
hased an our Cormpany's restaled financial stalements, Investars should also refer 1o the sections bled "Risk Factors™ and "Restated Financial information " on pages 28 and 197, respectively, to gel a more informed
view before making the invesiment decision,
BANKER TO THE ISSUE AND SPONSOR BANK: ICICI BANK LIMITED
AVAILABILITY OF APPLICATION FORMS: The Application Forms and copess of the Prospectus may be abtained from the Registerad Office of the Company, Vishnusurya Projects and Infra Limiled; the Office of the Lead
Manager, Khandwala Securities Limdted . Appication Forms will also be available at the selected location of Registered Brokers, Bankerto the lssue. RTAand Depository Participanis. Application Forms can also be chbiained
fromm the Designated Branches of SC5Bs, the list of which is available on the website of SEBIat www.sebi.govin. Appdication Forms can also be downloaded from the wabsite of NSE al www.nseindia.com.
AVAILABILITY OF PROSPECTUS: Investors should note thal invesiment in Equity Shares involves 2 high degres of risk and investors are advised fo refer to the Prospectus and the Risk Factor contained thersin, before
applyingin the lssue. Afull copy of the Prospecius shall be available ai the website of SEB| at www sebi.govin; the website of NSE ab www nseindia.com, the website of Lead Manager aiwwnw kslindia com and the websile of
the lssuer Company al www, vishnusurya.com.
GEMERAL RISKS: Investmenis in equity and equity-ralated securities involve a degree of risk and investors should nof smvest any funds in this fssus unless they can afford to take the risk of losing their mvestment. investors
are advized to read the risk factors carefully before taking an investment decizion in thiz lssue. For taking aninvestment decision, investors must rely on their own examénation of the lssuar and this [ssue, including the risks
irmvoived, The Equity Shares have not been recommended or approved by the Secunties and Exchange Board of India ("SEBI"), nor doss SEBI guarantee the accuracy or adequacy of the contents of the Prospectus.
apecihicatention of the investors is ewited fothe section, "Risk Factors "on page 25 ofthe Prospectus.

PRECAUTIONARY NOTICE TO INVESTORS
Investors are advised to read the Prospectus including the risk factors carefully before faking an investment decision in this issue. For taking an investment decision, investors must rely on their own
examination of the Issuer and this Issue, including the risk factors on page no. 28 involved. Specific attention of the investors is invited to THAT ANY News/Advertisements/ SMS/ Messages! Articles and
Videos, if any, being circulated in the digital media andlor print media, speculating about the investment opportunity in our Company’s issue and about equity shares of our Company being available at
premium andlor discount to the issue price (“Message") during the issue period 15 ANDI OR WILL NOT AND/ OR has not been issuad by our Company or any of our Directors, Key Managerial Personnel,
Promoters, Promoter Group or Group Companies, ANY SUCH MESSAGE IN circulation is misleading & fraudulent advertisement and issued by a third party to sabotage the IPQ, our Company or any of our
Directors, Key Managerial Personnel, Promatars, Promater Group or Group Companies and the intermediaries are not invelved in any manner whatsoever.
ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013:
Main Objects of the Company as per MoA: For information on the main objects and other objects of our Company, see "History and Certain Corporate Matters ™ on page 133 of the Prospectus and Clause [l of the
Memorandum of Association of our Campany. The Memorandum of Associabion of our Company is a material document for inspection in relation to the [ssue. For further details, see the seclion “Material Confracts and
Documents forinspection™on page 362 of the Prospectus.
Liability of Members as per MoA: The Liability of the membiers of the Comgany is Limited,
Capital Structure: Authorized Capial of €2 S00.00Lakhs consisting of 2,50.00,000(Two Crore and Fifty Lakh) Equty shares of ¥10 each Pre-lzsue Capilal: Isswed, Subscribed and Paid-up Capital £1,725.97 Lakhs
consigting of 1,72 58,671 Equity Shares of T10each. Post lssue Capital: Issued, Subscribed and Paid-up Capital £2 460,97 Lakhs consisting of 246,089,671 Equity Shares of $10 each. For details of the Capital Structure,
please refer 1o the chaplertitled “Capital Structure " beginning on page B9 of the Prospecius,
Names of the signatories to the Memorandum of Association of the Company and the number of Equity Shares subscribed by them: The names of the signatories of the Memorandum of Association of the
Company and the number of Eguity Shares subscribed for by them at the time of signing of the Memorandurn of Association: Initial alotment 1o Mr. B. N. Jayaprakash {100 Equity Shares] and Ms. Bhavani Jayaprakash (100
Equity Shares) being the subscribers o the MOAof our Company,
All capitalized terms vsed herein and not specifically defined shall have the same meaning a2 ascribed to themin the Prospectus dated September 23, 2023,
Investors should read the Prospectus carefully, including the Risk Factors on page 28 of the Prospectus before making any investment decision,

Appdcants can contact the Comipiance Officer or the LM or the Regsstrario the
Issue in case of any Pre-Issue or Post-lssua related problems. such as non-
recaipd of Aliabment Advice or credit of allalied Equity Shares in tha respective
bereficiasy accounlor unblocking of imds el

For Vishnusurya Projects and Infra Limited

On behalf of the Board of Directors

G-

Sanal Kumar V

Place : Chennai Whole Time Director and CEQ
Date : September 25, 2023 DIN: 07546821

Vishnusurya Projects and Infra Limited is proposing, subject to marked conditionz, an initial public issue of its Equity Shares and has filed the Prospectus with the Registrar of Companies, Chennai ("ROG"). The o
Prospecius shall be available on the website of SEBI at www.sebigovin, the website of the Lead Manager at www.kslindia.com, the website of the NSE e, weww.nseindia.com, and website of the Issuer Company at
www vishnusurya.com. Investors shouid nofe that mvestmend in Equity Shares invohves a high degree of risk. For details invesiors should refer to and rely on the Prospecius including the section tifled “Risk Factors”

beginning oh page 28 of the Prospectus, which hkas been filed with the ROC. z
The: Equity Shares have not been and will not be registersd under the US Securities Act, 1933 ("Securities Act’) or any stale securities law in United States and may not be 1ssued ar sald within the United States o to,
or for the account or benedit of, "LLS. Persons” (as defined in the Regulafions under the Securities Act), except pursuand to an exemplion from, ar in‘a transsction nod subject to the registration requirements of the 33
Securiiesfct. ]
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PUBLIC NOTICE

My client Shri. Prakash Shah
intending to purchase a warehouse

Gupta.

known to the undersigned in writing

Marg, Thane (W) —

completed without any reference

waived. Dinesh K. Jagiasi

Kothari Warehouse No. 3 Prem — Co —
op — Society Ltd., Chitalsar Manpada,
Thane (W) adm. 2000 sq. ft area from
Gala No. Q2 of the above named
Kothari Warehouse in 27 acres
compound from Mr. Anuj Mahesh

All persons having any claim to or any
interest against or to the said property
by way of sale, transfer, assignment,
mortgage, lien lease, trust, gift, charge,
easement possession, inheritance,
maintenance or otherwise howsoever
are hereby required to make the same

his 404, Pratibha Premises co.op. Soc.
Ltd., Near Teen Petrol Pump, Old LBS
400 602 within 14
days from the date of publication hereof
failing which the sale shall be

such claim, if any, and the same shall be
deemed/considered to have been
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(X:]) State Bank of India
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Union Bank

of India

A Government of India Undertaking
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

ONSTRUCTION AND TECHNICAL SERVICES PRIVA MITED
NG IN EPC, OFF-SHORE CONTRACTS AT MUMBAI, KAKINADA

(Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along Process Construction and Technical Services
with PAN/ CIN/ LLP No. Private Limited U29113MH2006PTC161487

2. | Address of the registered office Office No 8,9,10,11,1st Floor, Shree Ramkrishna
Niwas CHS Ltd, Plot 46 &47, Sector-40,
Seawoods, Nerul-West, Navi Mumbai,
Thane, Maharashtra- 400706.

URL of website https://pctspvtitd.com/
4. | Details of place where majority of fixed | Navi Mumbai

assets are located
5. | Installed capacity of main products/services| EPC Company

6. | Quantity and value of main products/ NA
services sold in last financial year

7. | Number of employees/ workmen 0

8. | Further details including last available | https://ibbi.gov.infen/claims/claim-
financial statements (with schedules) process/U29113MH2006PTC161487
of two years, lists of creditors, relevant
dates for subsequent events of the
process are available at URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

Interested parties can obtain required
information by sending email to:
ip.pcts@gmail.com
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10..| Last date for receipt of expression 11" October 2023

of interest

11. | Date of issue of provisional list of 21" October 2023

prospective resolution applicants

12. | Last date for submission of objections | 26" October 2023
to provisional list
13. | Date of issue of final list of prospective | 30" October 2023

resolution applicants

14. | Date of issue of information 1% November 2023
memorandum, evaluation matrix and
request for resolution plans to

prospective resolution applicants

15. | Last date for submission of resolution plans | 1*December 2023

16. | Process email id to submit Expression
of Interest

ip.pcts@gmail.com

Sd/-

CA Sunil Kumar Kabra

IRP/ RP for M/s Process Construction and Technical Services Pvt Ltd.
IBBI Registration No.: IBBI/IPA-001/IP-P01011/2017-18/11662
301, 3° Floor, Reegus Business Center, New Citylight Road,
Above Mercedes-Benz Showroom, Bharthana-Vesu, Surat-395007

Date: 26" September 2023
Place: Surat
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